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 DISCUSSION  ON  THE  REPORTED
 ANNOUNCEMENT  ON  THE
 SWEDISH  STATE  RADIO  CONCER.
 NING  THE  ACQUISITION  OF  GUNS
 BY  THE  INDIAN  ARMY  FROM

 BOFORS  OF  SWEDEN

 (Interruptions)

 [English]

 MR.
 SPEAKER  :  Order,  Order,

 [Translation]

 Let  me  do  my  job,  you  may  please  do

 yours.  You  continue  to  speak.

 [English]

 THE  MINISTER  OF  PARLIA-
 MENTARY  AFFAIRS  AND  MINISTER
 OF  FOO  AND  CIVIL  SUPPIES  (SHRI
 H.  ह.  L.  BHAGAT):  Sir,  I  just  want  to

 MR.  SPEAKER  :  Do  you  want  to  say
 something  ?

 SHRI  H  ह.  L.  BHAGAT:  I  want  to
 make  a  submission,  Sir,  that  the  time  of

 this  debate  may  be  fixed  at  2  hours.  It  may
 start  right  now.

 MR.  SPEAKER :  ॥  think,  two-and:a-

 half  hours  I  will  give.  Mr.  C.  Madhav

 Reddi  will  start.  Please  be  within  your  time

 always.  I  have  got  other  business  also.

 SHRI  C.  MADHAV  REDDI  (Adilabad) :
 What  is  the  time  fixed  for  this  7

 MR.  SPEAKER  :

 hours.

 Two-and-a-half

 SHRI  C  MADHAV  REDDI  :  But  what

 is  the  time  fixed  for  each  speaker  ?

 Mr.  SPEAKER  :  I  Will  give  you  time.

 You  will  have  15  minutes  because  you  are

 the  opener.  The,  I  will  give  according  to

 the  strength  of  the  party.

 SHRI  ए.  MADHAV  REDDI  :  Mr.

 Speaker,  Sir,  we  donot  have  the  benefit

 Of......

 Guns  from  Bofors

 AN  HON.  MEMBER:  Is
 ssion  under  Rule  193.0  ?

 this  discu-

 MR,  SPFAKER  .  Ys.

 SHRI  C.  MADHAV  REDDI:  Sir,  just
 now  we  heard  the  st  tementof  the  hon.
 Defence  Minister  on  the  Defence  deal  rela-
 ting  to  the  purchase  of  Bofors  type  field
 guns  from  Sweden.  Hc  has  given  a  lot  of
 details.  These  details  have  already  been
 Published  in  the  papers.  ।  do  not  want  to
 go  into  all  these  details  because  we  are  not
 supposed  to  know  all  these  things.  Even
 if  I  have  to  say,  I  have  to  say  this  based  on
 the  newspaper  reports.  But  ।  seriously
 take  exception  to  certain  new  items  which
 appeared  in  the  papers  regarding  the  delibe-
 rations  of  the  Congress  (1)  Working
 Committee......

 ([nterruptioes)

 MR.  SPEAKER  :  If  they  ase
 relevant.........

 [Translation]

 Please,  sitdown.  ।  shall  see  what  is  it.

 [English]

 SOME  HON.  MEMBERS  :  Why  they
 are  so  much  afraid  ?

 (Interruptions)

 MR.  SPEAKER:  Don’t  be  hasty  in
 your  decision.  Itis  I  who  have  to  decide
 whether  this  irrelevant  talk  or  it  pertains

 (Interruptions)

 MR.  SPEAKER  :  Let  me  see  it.  How
 can  you  jump  to  conclusions?  I  have  to
 see,

 SHRI  VILAS  MUTTEMWAR  (Chimur):
 It  is  based  on  facts...... ..

 (Iaterruptions)

 MR.  SPEAKER:  I  will  seeto  it.  I
 am  not  discussing  with  you.  Mr.
 Muttemwar,  you  please  listen.  Let  me
 decide  what  it  is.  I  will  see  what  it  is.

 (Interruptions)
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 (Transiations]

 MK.  SPEAKER  :  Please  sit  down.

 [English]

 SHRI  C.  MADHAV  REDDI:  I  was
 referring  to  the  newspaper  reports  ..

 MR,  SPEAKER :  Mr.  Madhav  Reddi,
 I  will  like  you  to  95  relevant  to  the  facts.

 (Interruptions)

 SHRI  C.  MADHAV  REDDI:  1  was
 only  referring  to  newspaper  reports  as  to
 what  actually  happened  in  the  Working
 Committee;  whether  it  is  relevant  to  discuss
 the  deliberations  of  the  Working  Committee

 (Interruptions)

 MR.  SPEAKER  :  You  don’t  talk.  I
 am  not  asking  You......

 (Interruptions)

 SHRI  H.  K  L.  BHAGAT :  Sir,  I  make
 a  submission......  **(Interrup-ions)

 MR.  SPEAKER  :  Mr.  Minister  will

 you  please  take  your  seat  2?  You  also  take

 your  seat.  I  am  not  allowing  him  nor

 you  .....  Please  sit  down.  (Inter  ruptions)**

 [Translation]

 MR.  SPEAKER:  Are  you  taking  your
 seat  or  not?  Piease  sit  down.

 [English]

 The  party  Working  Committee  and  all
 those  things  are  not  discussed  on  the’  floor
 of  the  House.

 (Interruptions)

 MR.  SPEAKER  :  ।  have  allowed
 neither  yours  nor  theirs.........

 (Interruption  )

 MR.  SPEAKER  :  ।  did  not  allow  that...

 APRIL  20,  1987  Dise,  on:  Acqutsitwn  oy  1
 Guns  from  Bofors

 (Interruptions)

 PROF.  MADHU  DANDAVATB  (Raja.
 pur):  Sir,J_  am  on  a  Point  of  order,
 (Interruptions)  Just  now,  the  hon.  Minister
 has  referred  to  something...  eee

 MR.  SPEAKER  :  He  has  not  been  allo.
 wed,  Sir,  for  your  kind  information.  I  have
 not  allowed  him  No  question.  Without
 my  permission,  how  can  he  say  ?  ।  have
 not  given  him  permission  at  all.  No.
 Nothing  doing.

 (Intertuptions)**

 SHRI  ८  MADHAV  REDDI:  Just  now, in  his  statement,  the  hon,  Minister  has
 referred  to  forces  of  destabilisation.
 (Interruption,)  This  is  the  subject-matter which  ।  was  referring  to.  ..((Jaterruptions)

 MR  SPEAKER  :  I  am  not  ojecting  to
 that,

 PROF.  MADHU  DANDAVTE  :  You
 are  very  kind,  Sir.  Thank  you.

 e  SHRIC.  MADHAV  REDDI  :  Whill
 talking  about  forces  of  destabilisation,  he
 has  been  saying  that  forces  outside  the
 country  and  inside  the  country  are  desta-
 bilising  the  country,.....

 (Interruptions)

 MR,  SPEAKER  :  Order,  order.

 SHRI  (८,  MADHAY  REDDI:  If  there
 are  any  such  forces  which  are  out  to  desta-
 bilise  this  country,  we  have  the  right  to
 know  what  are  those  forces,

 MR.  SPEAKER  :  What  are  you  doing  ?

 [Translation]

 It  is  not  good  on  your  part,

 [English]

 Do  not  interrupt.
 ।  Cee  onset  herpes

 **Not  recorded,
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 SHRI  C.  MADHAV  REDDI  :  Sir,  it  is

 8  very  sexigug  matter.

 (Interruptions)

 [Tegslation]

 MR.  SPEAKER  :  Who  told  you  that  it

 is  being  done.  Sit  down.

 [English}

 THE  MINISTER  OF  STATE  OF  THE

 MINISTRY  OF  SURFACE  TRANSPORT

 (SHRI  RAJESH  PILOT):  Sir,  if  be  yields
 for  a  minute......

 MR.  SPEAKER  :  No.

 am  not  allowing.

 Not  allowed.  I

 SHRI  C.  MADHAV  REDDI  :  As  I  was

 saying,  it  is  a  very  serious  matter......

 (Interruptions)

 [Translations]

 MR.  SPEAKER  :  What  is  the  use

 of  doing  so  ?

 [English]

 SHRI  ए.  MADHAV  RDDI:  When  it

 is  said  that  forces  inside  and  outside  coun-

 try  are  out  to  destabilise  the  country  and

 are  threatening  the  integrity  of  the  country,

 then  the  House  is  within  its  rights  to  know

 as  to  what  are  those  forces  and  what  are

 those  forces  which  are  also  inside  the  coun-

 try,  Inthe  same  context,  the  Opposition

 Parties’  role  in  this  House  and  outside  is

 being  connected  [n  what  way  he  Opposi-

 tien  Parties  are  concerned  with  forces  of

 destabilisation,  we  want  to  know.  We

 would  also  like  to  know,  if  there  are  any

 such  forces,  whether  it  is  ght  to  keep  them

 concealed  and  then  generally  accuse  every-

 body.

 [Translation]

 We  have  started  to  feel  that  the

 Government  has  got  a  habit  to  treat  right

 and  wrong  in  the  same  manner.  You  will

 BAY. ८  «८००

 THE  PRIME  MININTER  (SHRI

 RAJIV  GANDHI)  :  If  I  may  interrupt,  this

 Guns  from  Bofors

 is  precisely  our  complaint  on  the  charges
 that  are  being  laid  on  the  Government.  If

 you  make  the  charge  precise  and  tell  us
 what  the  charge  is,  we  will  answer  it.

 [Translation]

 You  say  only  this  much  that  we  treat

 right  and  wrong  in  the  same  manner,  but
 you  do  not  spell  out  the  charges.

 SHRI  C.  MADHAV  REDDI  :  We  have
 spelt  out  so  many  charges,  but  we  did  छक
 get  reply  to  any  one  of  them.  I[  do  not
 want  to  repeat  them  here  once  again.

 (Interruptions)

 [English]

 SHRI  RAJIV  GANDHI]  :  No  specifie
 charge  has  been  made  yet.  We  are  not
 aware  of  any  specific  charge  that  hag  Seen
 made  either  in  the  newspapers  or  have  by
 the  Opposition.  No  avidence  has  been
 shown.  Nothing  has  been  given  to  ys
 which  we  can  really  answer  to.  All  thas.
 has  been  said  is  that  Government  ig
 corrupt.  That  is  not  a  question  which  can
 be  answered  like  that.

 (Interruptions)

 SHRI  ए.  MADHAV  REDDI:  The
 contention  of  the  Prime  Minister  is  that
 our  charges  have  not  been  very  specific.
 Now,  it  is  my  contention  that  their  charge
 is  also  not  specific  at  all  becouse  he  says,
 “IT  am  telling  you  this;  if  .the  cap
 fits  you  allright,  you  may  wear  it”.  Is  that
 the  charge  2  They  are  charging  the  entire
 Opposition  with  one  accusation  that  they
 are  not  making  any  specific  allegation.

 (Interruptions)

 MR.  SPEAKER  ;  Order,  order.

 SHRI  ९.  MADHAV  REDD!  :  The  hon.
 Prime  Minister  has  been  calling  meetings
 witn  Opposition  leaders  on  very  important
 matters.

 So  far  several  meetings  had  been  held
 in  the  past.  What  prevented  him  from
 calling  another  meeting  earlier  this  month
 to  discuss  the  Fairfax  or  any  other  deal  ह
 Why  did  he  not  do  it  7

 (Juterruptions)
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 Trazslation)

 ..  MR.  SPEAKER  :  Now  he  will  give  his

 reply.  Things  do  not  move  if  you  say

 again  and  again.  It  is  not  the  way.

 (Interruptions)

 SHRI  C.  MADHAV  REDDI:  At  one

 stage  we  said  tnat  the  files  pertaining  to

 these  matters  can  be  given  to  Mr.  Speaker
 and  he  can  cal!  the  seiected  leaders  of  the

 Opposition  and  discuss  with  them.  Why
 should  he  not  do  it?  Even  now  you  can

 do  it.  -Even  now  1  am  giving  this  sugges-
 tion.  Let  the  files  pertaining  to  all  the

 Defence  deals  adout  which  there  certain

 doubts  and  about  which  reports  are  coming

 in  the  newspapers  be  placed  before  the

 Speaker.

 SHRI  प्र.  ४  L.  BHAGAT:  May  -  tell

 the  Hon.  Member  that  I  want  to  bring  to

 hie  -notice......  (Interruptions)......  ।  am

 giving  you  the  facts,  the  information.  You

 might,  Mr.  Madhav  Reddi,  first  ask  your

 MR.  SPEAKER  :  Have  you  got  my

 permission  2  Are  you  on  a  point  of

 order  2

 SHR1  H.  K.  L.  BHAGAT  :  ।  am  giving
 some  information  Sir.

 [Translation]

 MR.  SPEAKER  :  You  will  get  chance

 I  shel]  give  you  time,

 (Interruptions)

 MR  SPEAKER  :  Madhavji,  if  you  want

 information,  I......

 SHRI  H  ४.  L,  BHAGAT  :  Now  I

 only  wish  to  bring  it  to  his  notice,  I  would

 not  have  said  it  normally,  but  Jet  him  ask

 his  own  colleague  in  the  Rajya  Sabha  whe-

 ther  I  did  informally  sound  him  about  the

 desirability  of  their  meeting  with  the  Prime

 Minister  or  not  op  15th  morning.  They

 said,  don’t  call  us  for  the  time  being,  and

 that  is  may  advice,  he  said.  ।  want  to  tell

 him  this.

 Uaterrugtions)
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 SHRI  5,  JAIPAL  REDDY  (Mahbub-
 nagar):  I  am  on  a  point  of  order  Sir.

 MR.  SPEAKER :  What  is  your-:point
 of  order  ?

 SHRI  §S.  JAIPAL  REDDY  :  In  the
 House  you  cannot  refer  to  the  informal
 cosultations  with  members  of  the  other

 (Interruptions)

 MR.  SPEAKER  ७  Look  here, I  don't
 uphold  his  point  of  order  either.  Because
 no  private  conversation  with  the  Upper
 House  or  any  Member  from  the  Upper
 House  wil]  be  quoted  here...(Interruptions)

 PROF.  MADHU  DANDAVATE  :
 Today  is  the  day  of  expunction  of  his
 remarks  Sir;

 SHRI  C.  MADHAV  REDDI:  Sir,  the
 Opposition  is  being  accused.  But  so  far,  the
 Government  has  net  pointed  out  where  we
 have  done  anything  wrong.  Inthe  matter
 of  Fairfax,  it  is  not  our  responsibility...

 (Interruptions)

 [Translation]

 MR.  SPEAKER  ;

 ceply  will  yeu  give  ?
 Just  listen,  what

 [Eng  lish]

 SHRI  C.  MADHAV  REDDI  :  In  the
 matter  of  Defence  deal,  Mr.  Vishwanath
 Pratap  Singh  set  up  a  committee  to  inquire
 into  it  and  all  that  appeared-  in  the  Press.
 Now  in  the  matter  of  this  Bofor  deal  ‘it  is
 the  Swedish  Radio  which  broadcast  this.
 news.  When  the  whole  thing  comes  out,
 certainly  we  are  concerned  and  we  would
 like  to  know  what  is  the  truth,  What  is
 wrong  in  asking  the  Government  to  place
 the  facts  before  the  House  2  Why  are  you
 shy  of  placing  the  facts  before  the  House  2

 MR.  SPEAKER  :  No  problem  Sir.

 SHRI  C.  MADHAV  REDDI:  So,  we
 charge  the  Government  that  they  are  hiding
 several  things  which  this  House  is  entitled
 to  know.
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 SHRI  HAROOBHAI  MEHTA  (Ahmeda-
 bad)  :  It  is  a  matter  or  great  pity  that  the
 Opposition  parties  in  this  House  have  no
 other  source  left  with  for  attacking  the
 Government,  except......  (Interruptions)

 Sir,  ]  was  saying  that  it  is  really  a
 pitiful  situation  that  the  Opposition  which
 elaims  to  be  so  eminently  equipped  had
 to  resort  to  a  foreign  broadcast  emanating
 from  a  private  source  in  an  European
 country  in  order  to  mount  an  attack  on
 our  Government.  But  let  it  be  clearly
 understood  that  this  isnot  an  attack  on
 either  the  Prime  Minister  or  Defence
 Minister  or  Government  alone  but  it  is  a

 part  of  the  world  conspiracy  to  attack...

 (Interruptions)

 [Translation]

 MR,  SPEAKER  :  ।  shall  have  to  do
 something  for  you.  You  put  your  view.

 point  before  the  House,  and  he  will  express
 his  views

 (Interruptions)

 [English]

 SHRI  HAROOBHAI  MEHTA:  It  1s

 nota  matter  of  coincidence  merely  that

 out  of  six  nations  which  appealed  for

 acceptance  of  dis-armament  proposal  and

 for  world  peace  alongwith  our  late  Prime
 Minister  Indira  Gandhi  two  Prime  Ministers

 have  been  killed—one  Madam  Indira

 Gandhi  of  our  country  and  anotber

 Swedish  Prime  Minister,  Olof  Palme  and

 this  report  is  also  emanating  from  that

 country  where  vested  interests  have  been

 successful  in  killing  the  Prime  Minister  for

 the  only  fault  that  he  was  supporting  the

 peace  not  only  of  India  but  also...(Interrup-
 tions)

 MR.  SPEAKER  :  Order.  Order.

 SHRI  HAROOBHAI  MEHTA  :  I  am

 extremely  sorry  that  Opposition  is  not  able

 to  rely  even  ona  statement.  -  Interruptions)
 Those  who  are  lawyers  would  agree  that  a

 time  declaration  would  be  very  relevant

 but  our  Opposition  is  not  ready  to  rely  on

 the  statement  made  by  Swedish  Prime

 Minister  to  our  Prime  Minister,  namely,
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 that  it  had  been  effectively  conveyed  to  all
 firms  dealing  in  arms  with  India  that  no
 sort  of  commission  or  clandestine  srrange-
 ment  would  be  tolerated.  Not  omy  that
 no  commission  would  be  paid  but  our
 Government  also  asked—them  to  redace
 the  price  and  the  price  was  effectively
 reduced  and  it  was  conveyed  to  them  that
 any  effort  to  make  payment  by  way  of

 commission  or  otherwise—-whether
 clandestine  or  open—would  disqualify
 those  dealing  in  arms  with  our  country.
 With  that  understanding  made  clearly  not
 only  to  the  private  firm  concerned  through
 the  Swedish  Government  and  re-confirmed
 back  by  Swedish  Prime  Minister  to  our
 Prime  Minister  why  should  Opposition  not
 rely  on  our  Government  and  prefer  to  rely
 on  a  Swedish  broadcast  7

 Sir,  look  at  it.  ।  have  carefully  gone
 through  the  report  and  the  Swedish
 broadcast  is  based  on  some  report  filed
 from  New  Delhi.  A  Hong  Kong  reporter
 of  the  broadcasting  company  files  a  report
 from  New  Delhi  and  that  is  broadcast  and
 our  friends  say  that  it  isa  fine  instrument
 in  the  grilling  mill  against  the  Government.

 Sir,  all  of  us  are  aware  whether  it  is
 Fairfax  or  anything  also  that  all  these
 things  are  a  part  of  a  great  conspiracy
 emanating  from  West  because  you  are
 aware  that  our  country  is  leading  the  third
 world  movement.  There  are  some
 imperialist  forces  overseas  who  think  that
 India  by  leading  third  world  countries  in

 peace  movement  is  harming  their  financial
 and  imperialist  interests.  They  want  to
 dump  their  arms  in  foreign  countries.  They
 want  to  see  that  neo-colonialism  succeeds
 in  third  world  countries.  They  want  to
 establish  new  markets  in  third  world
 countries  and  any  peace  movement  ig
 bound  to  defeat  the  imperialist  manoeuvre.
 India  bas  the  proud  place  of  feading  the
 third  world  countries  and  it  is,  therefore,
 that  they  do  not  want  to  see  India  stabilig-
 ed  and  strengthened.  Afterall  India  has
 chosen  an  independent  course  of  economic
 development  and  that  is  exactly  what
 worries  them  and,  therefore,  if  anything
 comes  in  their  hand  they  will  try  to  de.
 stabilise  India.

 I  know  there  are  many  forces  even
 working  in  the  Opposition  who  are  not
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 [Shri  Haroobhai  Mehta]

 quite  sympathetic  to  the  continuance  of

 Congress  party  but  nevertheless  they  also
 share  one  thing  that  India  should  econo-
 mically  and  independently  develop  ;  that
 India  should  also  wage  war  against  neo-
 colonialism  manoeuvres  ;  that  we  should
 lead  the  struggle  of  third  world  countries  ;
 that  we  should  stand  by  peace  movement
 in  the  world  and  that  we  should  also  work
 for  world  withoht  war.  They  know  that
 there  is  no  other  party  which  can  take  the

 place  of  Congress  party  today.  Today,  in
 what  political  situation  they  are  placed  ?

 (Interruptions)

 MR.  SPAKER  :  ।  can’t  stop...

 (interruptions)

 SHRI  HAROOBHAI  MEHTA  ;  The

 dark  forces  are  working  in  the  country.  I

 know  several  communist  friends  have  also

 warned  the  country  against  the  dark  forces

 active  in  our  country  in  order  to  help  the

 vested  interests.  Even  outside  forces  are

 working  against  India.  Inside  also  there

 are  some  forces  who  are  working  against
 India.  They  want  to  divide  the  popula-
 tion.  We  know  what  happens  in  Punjab.
 ‘We  know  what  happens  in  Gujarat.  We

 know  what  happens  in  Meerut.  Everything
 has  links  to  conspiracy...  (Jnterruptions)

 MR.  SPEAKER  :  Order,  order.  Punjab
 is  not  unparliamentary.

 (Interruptions)

 SHRI  HAROOBHAI  MEHTA :  ...and

 create  a  situation  in  India  so  that  people
 are  divided.  One  the  one  hand,  they

 encourage  the  religious  and  other

 struggles  and  on  the  other  hand,  try  to

 ensure  that  the  Prime  Minister  and  his

 Government  are  denigrated.

 (Interruptions)

 MR,  SPEAKER  :  Order,  order.

 (Interruptions)
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 SHRI  HAROOBHAI  MEHTA:  After
 all,  they  know  that  the  Prime  Minister  has
 been  elected  by  the  people.

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur):  Why  not  of  West  Bengal
 election.

 SHRI  HAROOBHAI  MEHTA:  West
 Bengal  is  not  India  ;  Calcutta  is  not  India.
 Therefore.  once  they  know  that  if  this
 party  is  destabilised,  Government  is
 destabilised.  The  only  way  they  can  do
 is  to  character  assassinate.  Character
 assassination  is  the  only  game  which  the
 Opposition  knows.  1  remind  the  Opposi-
 tion  that  it  is  not  merely  a  Congress
 Member  saying.  But  the  Chief  Minister—
 my  learned  friend  Mr.  Somnath  Chatterjee
 will  kind  listen—of  West  Bengal  has  said  :
 There  is  no  alternative  to  Prime  Minister
 Rajiv  Gandhi  today.  That  is  the  situation.

 (Interruptions)

 [Translation]

 MR.  SPEAKER  :  What  are  you  doing  ?

 (Interruptions)

 [English]

 SHRI  HAROOBHAI  MEHTA:  I  am
 sure  that  he  must  not  have  been  paid  a
 commission.

 MR.  SPEAKER  :  Order,  order.
 do  you  waste  the  time  of  the  House.

 Why

 (interruptions)

 SHRI  HAROOBHAI  MEHTA  :  Know-

 ing  fully  well,  will  the  Communist  friends
 assure  me  that  in  the  absence  of  the
 Congress  Party  or  this  Government  getting
 destablished,  are  they  able  to  take  over
 India  2  ((Jnterruptions)

 Today  the  situation  is  such  that
 communal!  forces  are  greatly  involved  in
 India,  They  know  that  the  only  alterna-
 tive  to  Congress  will  not  be  either
 Leftists  or  any  other  party  but  only  chaos.
 mere  chaos  Therefore,  character  assassina-
 tion  is  the  instrumentality...(Iaterruptions)
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 Our  Minister  concerned  has  already
 given  the  facts.  The  Government  has  not

 encouraged  commission,  It  has  not  paid
 commission  to  anybody.  It  had  made
 it  a  condition  to  the  suppliers  that  no
 commission  shall  be  paid...(Interruptions)
 Minister  has  also  assured  ..(  Interruptions).
 I  therefore  submit  that  the  deeper  game
 has  to  be  realised.  My  friends  on  the

 Opposition  will  be  serving  the  interests  of

 the  country  if  they  just  realise  the  deeper

 game.  It  is  to  destablise  the  Government
 in  this  country.  It  is  to  forment  trouble
 in  the  country  and  then  prepare  to  just
 have  an  economic  or  psychological  take-

 over  of  the  country,  as  they  did  or  what

 they  are  trying  to  do,  either  it  is  Nicaragua
 or  Guatemala  ur  Korea  or  Sri  Lanka  or

 Bangladesh.  We  have  seep,  on  the  one

 hand,  Pakistan  is  being  supplied  very

 sophisticated  arms  in  order  to  embarrass

 India.  On  the  other  hand,  economic

 troubles  are  being  formented.  Also,

 communal  and  _  linguistic  divisions  are

 sought  to  be  created,

 We  have  also  to  give  attention  to  the

 operation  Brahmaputra—that  was  exposed
 in  our  country—in  order  to  destabilise  the

 country.  The  game  is  still  further  cn.  if

 we  do  not  realise  the  game  and  we  just  go

 on  by  the  distorted  facts  only.  I  think,  we

 will  be  disserving  the  history.  The  history

 will  not  pardon  us.  Our  freedom  struggle

 will  be  in  peril  if  we  are  not  realising  this

 game  of  those  who  want  to  destroy  the

 unity  and  integrity  of  our  country.

 SHRI  SOMNATH  CHATTERJEE

 (Bolpur)  :  Mr.  Speaker  Sir,  my  friend  from

 the  ruling  party  has,  for  obvious  reasons,

 avoided  the  real  issue  in  this  debate,  when

 he  spoke  on  everything  else  except  the

 question  of  this  charge  which  has  been

 made  by  a  foreign  source.  Sir,  the  whole

 issue  has  come  to  the  open  because  of

 certain  broadcast  made  by  the  Swedish

 State  Radio  and

 AN  HON.  MEMBER:  It  is  not  state-

 owned.  It  is  a  private  agency.

 MR.  SPEAKER:  You  can  make  it

 clear  later.

 (Interruptions)
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 SHRI  SOMNATH  CHATTERJEE :
 Sir,  the  allegation  was,  as  it  appeared  in
 the  press,  that  a  bribe  to  the  extent  of
 32  million  kronors  has  been  paid  by  the
 Bofors  and  that  it  was  a  bribe  and  nota
 commission...

 (Interruptions)

 SHRI  VILAS  MUTTEMWAR  :  Is  that
 from  the  Indian  Express  2?

 SHRI  S.  JAIPAL  REDDY  :  No.
 from  your  own  Hindustan  times.

 It  is

 SHRI  SOMNATH  CHATTERJEE  :  Sir
 let  me  quote  it:

 “It  was  alleged  in  a  Swedish  Radio
 broadcast  that  bribes  had  been  paid  by
 the  Bofors  to  some  senior  ruling  party
 members  and  top  officials  of  the
 Government  of  India  to  clinch  the
 deal.”

 Sir  the  hon.  Minister  for  Defence  has
 not  referred  to  any  inquiry  with  regard  to
 this  allegation.  And  we  cannot  but  notice
 the  difference  between  the  reaction  of  the
 Government  on  this  occasion  and  their
 reaction  on  the  earlier  occasion  when  the
 question  of  submarine  deal  came  up.  Then,
 even  we  had  to  plead  for  a  statement  from
 the  Government.  At  that  time,  the  target
 of  the  attack  was  not  the  opposition  but
 Shri  V.  P.  Singh.  Today  we  find  that
 because  the  tenure  of  the  Prime  Minister  as
 the  Defence  Minister  was  the  period
 involved  in  this  deal,  immediately  there  is
 this  lengthy  resolution  coming  from  the
 Working  Committee  followed  by  today’s
 suo  motu  statement.  The  whole  object  is
 now  to  divert  the  attention  of  the  people
 of  this  country  from  the  issues  involved...
 (Interruptions)

 The  common  method  or  the  modus
 operandi  adopted,  as  we  had  seen  prior  to
 Emergency  also,  is  to  divert  peoples
 attention  by  making  all  sorts  of  loud
 noises  regarding  destabilisation,  ete.
 (Interruptions)

 It  is  a  matter  of  very  serious  concern
 that  one  after  the  other,  charges  of
 corruption  and  bribery  are  being  madd
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 [Shri  Somnath  Chatterjee]

 against  the  Government.  These  charges
 are  not  made  by  us.  They  are  emanating
 from  foreign  sources,  coming  from  countries
 with  which  this  Government  is  having  arms
 deals  for  purchase  of  arms.  These  charges
 are  not  made  by  the  oppositior.

 Cnterruptions)

 [Translation]

 MR.  SPEAKER:  You  will  get  time  to
 give  reply.  Your  Members  will  speak
 after  this.’  He  will  give  reply.

 [English]

 This  is  not  a  wordy  duel  here,  Mr.
 Basheer,  your  man  will  be  speaking  nert.
 Let  him  have  hissay  and  you  may  rebut
 the  charges.

 SHRI  SOMNATH  CHATTERJEE:
 These  are  charges  emanating  from  different
 sources,  even  outside  sources.  First,  there
 was  the  allegation  about  the  Fairfax
 affair.  What  was  it  about?  It  was  to
 ascertain  some  information  about  foreign
 holdings  of  some  Indians  of  N.  ८.  origin
 in  Swiss  Banks.  Now  this  was  such  a
 serious  matter  and  we  had  welcomed  the
 decision  of  the  Government  of  India,  of
 the  then  Defence  Minister  Shri  1.  P.  Singh
 that  an  inquiry  should  be  held  and  the
 people  concerned  should  be  brought  to
 book.  But  later  on  it  appeared  that  some
 agency  has  been  selected,  then  what  was
 the  reaction  of  the  Government  ?  9e  have
 found,  to  take  the  matter  out  of  the
 Parliament...

 MR.  SPEAKER  :  181.0  we  have  already
 discussed.

 SHRI  SOMNATH  CHATTERJEE
 Sir,  I  am  just  giving  mecessary  back-
 ground.

 11.15  a  part  of  the  something  which  is
 going  on.

 THE  MINISTER  OF  STATE  OF  THE
 MINISTRY  OF  CIVIL  AVIATION  (SHRI
 JAGDISH  TYTLER):  You  wasted  two
 days  on  that.  Shri  Somnath  Chatterjee:
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 Sir,  to  avoid  an  Inquiry  by  the  Parliame
 it  has  appointed  a  Commission.  ।
 soon  followed  by  the  disclosure  wh
 came,  about  the  German  Submarine  d
 There  it  appears  that  the  then  Minist
 Defence  thought  it  to  be  very  aei
 matter  allegedly  going  against  the  (30४
 ment’s  policy  of  not  giving  commission a
 therefore  he  himself  directed  an  Inquiry
 the  Departmental  Committee,  althou
 we  wanted  a  Parliamentary  probe.

 Now,  Sir,  when  much  more  seri
 charges  have  been  made  of  greater  amou
 being  involved  or  ruling  party  leaders
 being  involved—we  do  not  know
 names—the  officials  are  being  iols
 then  what  is  the  reaction  of  this
 ment?  i  promise  of  any  1000
 Parliament  is  not  taken  into  confide
 What  is  the  good  of  saying  that
 Government  has  been  dealing  wi
 directly?  One  thing  which  struck
 Sir—it  is  a  very  serious  difficulty believe  the  resolution  shows  that  they
 8150.0  very  much  concerned,  let  1
 ‘embers  behave  accordingly  el

 was  listening  to  1.  Pant’s  staten
 ca)efully.  it  seemed  the  Government |
 very  conscious  and  very  keen  to  tell
 other  parties—the  suppliers—ard  even
 Government’s  of  those  countries, -
 commission  agent,  no  middlemen”,  |
 this  question  at  all  came  up  during
 discussion  between  our  Prime  Minister
 the  Swedish  Prime  Minister,  1  would
 to  know  ;  What  was  the  occassion?
 that  was a  Settled  policy  of  the  Go
 ment  of  India,  why  suddenly  our |
 Minister  volunteered,  don’t
 commission?  Don’t  pay  an
 anybody.  There  should  not
 middlemen.”’  This  is  very  strange.

 SHRI  RAJIV  GANDHI  :  Becaus
 have  asked  a  specific  question,  I  thi
 better  to  clarify  it  immediately.

 The  point  came  up  because  ४८
 was  raised  by  the  Swedish  Prime
 who  said  that  they  were  intereste
 India  buy  their  guns.  J  said  that  ।
 guns  must  be  technically  acceptab
 superior  to  all  the  other  weapons, _
 said  that  the  cost  must  be  less  झ
 quoted  by  the  competitors  and  (3)
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 if  you  want  any  involvement  at  my
 |,  you  must  guarantee  to  me.  That

 sans 1  must  get  a  firm  answer  from  the
 ime  Minister  of  Sweden  that  no  middle

 hare  involved.  We  have  been  taking
 Bay.

 (Interruptions)

 Let  me  finish.  It  has  been  taken  up  at

 १  official  level  whenever  dealings  have
 ८  (8८08  place.  It  has  been  taken  up

 पंछा  Ministers  wherever  thcy  have  been
 0४६0  that  this  should  not  take  place.

 xot  when  I  was  sought  to  be  involved
 ॥  particular  process  and  it  is  not  only

 ime  Minister  Olof  Palme  who  has  said

 s,Mrs  Thatcher,  President  Mitterrand,
 ॥  80115.0  of  Heads  of  State  do  raise  the

 estion  of  deals  that  their  Government  are

 doing  with  our  Government  and  1  make
 clear  on  every  occassion  that  this  is  one
 the  conditions  that  there  must  be—that

 no  middlemen  or  agents
 dealings.  And  {  got

 Palme  that  there  would  be  no  middlemen  or

 wents  involved.  It  is  on  that  basis  that

 his  exercise  was  done.

 We  have  to  take  somebody’s  word  as
 ruth  and  when  a  Prime  Minister  ofa

 country  assures  us  after  having  gone  into
 ॥  great  depth  with  the  company  that  was

 involved  that  there  are  no  middle  agents
 nd  thete  will  be  no  middle  agents

 involved,  then  we  have  to  accept  some-

 body’s  word.  And  like  Pantji  has  said

 now,  you  show  us  any  evidence,  we  do  not
 want  proof.  We  will  bring  the  proof.
 You  show  us  any  evidence  that  there  has
 been  involvement  of  middlemen,  of  pay-offs
 orof  bribes  or  of  commissions,  we  will
 take  action  and  we  will  see  that  nobody
 owever  high-up  is  allowed  to  go  free.

 (Interruptions)

 MR.  SPEAKER  :  Order.  Order.

 SHRI  BASUDEB  ACHARIA
 (Bankura)  :  That  is  why  we  have  said  there
 should  be  a  Parliamentary  Inquiry.

 SHRI  SOMONATH  CHATTERJEE :
 Fortunately  every  intervention  by  the
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 Here  also  it  has
 ।  would  like  to

 Prime  Minister  helps  us.
 helped  us.  Therefore,
 know  from  this  (5०४६1 ६111 ६  ‘Did  the
 Prime  Minister  have  suspicion,  or  any
 basis  or  even  a  thinking  that  there  was
 going  to  be  a  middieman  or  payment  of
 commission...

 MR.  SPEAKER  :  Order,  order.
 please.

 Order

 (Interruptions)

 SHRI  SOMNATH  CHATTRJEE:  I
 believe,  I  know  it  isa  very  August  office
 that  he  is  holding,  Sir.  Naturally,  in  the
 deliberations  between  the  Prime  Ministers,
 Ido  not  know  what  transpires.  But  if
 there  was  nothing,  no  suspicion,  म  (06
 policy  was:  ‘No  middlemen,  no  commis-
 sion’,  how  is  it  that  suddenly  a  point,  an
 issue  is  being  discussed  at  the  highest
 level  between  two  Governments,  ६.८.  (1181.
 this  question  weuld  come  up?  This
 requires  an  explanation.

 The  Prime  Minister  just  now  said:
 ‘Give  us  some  evidence,  but  no  proof.
 Proof  we  shall  give.’  Sir,  1  do  not  know,
 in  my  humble  capacity,  the  difference
 between  evidence  and  proof.  We  do  not
 know  what  is  proof  and  what  is  evidence.

 (Interruptions)

 AN  HON.  MEMBER:  Give  us  proof  ;
 we  will  give  you  evidence.

 SHRI  RAJIV  GANDHI:  ।  you  give
 us  the  proof,  it  is  even  better.  But  I  gave
 you  a  little  more  Jeeway.  You  just  give
 us  some  evidence,  and  we  will  work  on  it.
 Give  us  some  direction  to  go  on.  1०  the
 best  of  our  knowledge,  there  is  no  agent
 involved.  ‘e  have  been  assured  by  the
 company,  we  have  been  assured  by  the
 Swedish  Gcvernment  that  there  is  no
 agent  who  has  been  involved.  9e  have
 got  a  telex  from  the  Swedish  Government
 saying  that  they  had  checked  up;  and  on
 the  basis  of  that,  they  have  said  so.  Now,
 if  you  say  there  is  something,  even  if  the
 newspapers  say  that  there  is  something,  if
 the  Swedish  Radio  says  there  is  something,
 for  Heaven’s  sake  tell  us  the  direction  is,
 ४  which  we  should  look.  ७e  cannot
 paint  everyone  with  a  brush,  without  even
 knowing  what  colour  we  are  painting.
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 (Inierruptions)

 SHRI  SOMNATH  CHATTERJEE  :  I
 believe  that  by  evidence,  the  Prime  Minister
 means  charges.  (Interruptions)  1  have
 noted  down  his  intervention.  He  said  :
 “Make  the  charge.”  How  do  we  make  the
 charge  ?  (Interruptians)  Sir,  this  is  not  the
 way.  (Interruptions)

 MR.  SPEAKER  :  Order,  order.  Now
 the  Defence  Minister.  (Interruptions)

 (Translation)

 MR.  SPEAKER:  What  are  you
 doing  ?

 (Interruptions)

 [English]

 THE  MINISTER  OF  DEFENCE
 (SHRI  K.  C.  PANT):  May  ।  ask  a

 question  of  Mr.  Chatterjee  :  Would  he  like
 us  to  privide  the  charges  also  to  him?

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE  :  I
 know  this  Government  has  lost  all  sense  of

 thinking  also.  They  have  no  capacity  even
 to  think  coherently.  (Interruptions)  Why
 have  they  come  to  make  the  statement
 today,  on  the  basis  of  a  newspaper  report  ?

 (Interruptions)  Ido  not  know.  Why  did
 the  Government  do  it  2?  (Interruptions)

 THE  MIKISTER  OF  COMMUNICA-
 TIONS  (SHRI  ARJUN  SINGH)  :  ।  would
 like  to  draw  the  attention  of  the  hon.

 Speaker  to  what  has  been  said  here  by  the
 hon.  Member  from  the  Opposition  :  He
 takes  objection  to  the  Government  making
 a  statement  suo  motu.  He  says  he  has
 no  charge.  Then  what  is  the  debate
 about  7  1  think  we  should  not  waste  the
 time  of  the  Parliament.

 SHRI  SOMNATH  CHATTERJEE:
 Even  the  senior  Ministers’  capacity  to

 understand  has  been  lost.

 (Translation)

 MR.  SPEAKER  :  Order,  Order.  You

 may  please  sit  down.  When  Bhanu  ji  gets
 irritated  too  much,  everything  gets  upset.
 As  it  is.  there  is  a  lot  of  heat  outside  also.

 Chatterjee  Sahib,  please  speak  and
 conclude.
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 SHRI  SOMNATH  CHATTERJEE:
 Conclude,  how?  I  have  spoken  for  3
 minutes  only.

 [English]

 MR.  SPEAKER  :  Order.....  sit  down.

 SHRI  SOMNATH  CHATTERJEE  :

 Sir,  we  are  being  told  every  day,  to  behave.
 Why  don’t  they  behave  7

 MR.  SPEAKER  :  That  is  what I  am
 trying  to  (ell  them.

 SHRI  SOMNATH  CHATTERJEE  :  We
 cannot  complete  even  one  sentence.  Is
 this  matter  serious  or  not  ?  If  it  was  not
 considered  serious,  why  has  Government
 come  ?  (Interruptions)  Government  has
 reacted  on  the  basis  of  what  appeared  in
 newspapers.  (Inte:  ruptions)

 MR.  SPEAKER  :  It  is  ali  right.
 Mr.  Chatterjee.

 Yes,

 SHRI  SOMNATH  CHATTERJEE :
 They  are  trying  to  say  what  they  have
 done.  They  say  there  is  action  only
 between  the  Governments.  There  was  no

 middleman,  there  was  no  agent.

 SPEAKER:  This  has  been
 Put  up  some  new  point.

 MR.
 repeated  now.

 SHRI  SOMNATH  CHATTERJEE  :  Sir,
 allow  me  to  formulate  my  point,

 (Interruptions)

 MR.  SPEAKER  :  Order  please.

 (Interruptions)

 SHRI  SOMNATH  CHATTERJEE  :  We
 cannot  complete  ope  sentence  in  this
 House  on  any  vital  matter.  (Interruptions)

 [Hindi]

 [Translation]

 MR.  SPBAKER  :  You  please  do  not

 interrupt.
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 (English]

 SHRI  SOMNATH  CHATTERJEE  :  We
 cannot  complete  even  one  sentence,
 (Interruptions))  Is  this  vital  matter  vrnot  ?

 [Translation]

 MR.  SPEAKER;  You  may  please
 Continue.  Why  do  you  talk  about  them  ?

 [English]

 SHRI  SOMNATH  CHATTERJEE :  If

 you  think  that  the  opposition  has  no  any-
 thing,  then  we  shall]  go  out.  (Interruptions)

 THE  MINISTER  OF  HOME  AFFAIRS
 (S.  BUTA  SINGH):  In  that  case,  we
 have  to  provide  the  opposition  also;
 ((Interruptions)

 SHRI  SOMNATH  CHATTERJEE:
 The  question  of  bribery  does  rot  depend
 on  having  an  official  commission  agent  or

 any  other  agent.  (Interruptions)  Bribe  is
 not  paid  through  an  official  channel.

 (Interruptions)  We  want  a  proper  enquiry
 into  it;  we  want  a  proper  investigation
 into  it,  After  all  some  agency  has  taken
 the  responsibility.  The  Prime  Minister

 gays,  give  us  charges.  Those  who  have

 made  allegations.  you  ask  charges  from

 them,  details  of  the  charges  from  them

 They  have  been  threatened—it  has  appeared
 in  the  newspapers—not  to  disclose  the

 names.  We  would  like  to  know  today
 from  this  government  what  is  the  position
 with  which  we  are  faced  ?  (Interruptions)
 What  are  the  foreign  countries  and  the

 people  thinking  of  us  ?  Charge  after  charge
 of  corruption  and  charge  after  charge  of

 bribery  is  there  This  government  without

 trying  to  place  the  cards  before  the

 House  —we  are  disclosing  facts—without

 involving  the  Parliament,  are  trying  to  put

 everything  under  the  carpet,  (Interruptions)

 MR.  SPEAKER  :  You  please  sit  down

 Kumari  Mamata  Banerjee.  Otherwise,  I

 will  name  you.  Please  behave  properly.

 SHRI  SOMNATH  CHATTERJEE :
 Now  the  allegation  is  as  if  forces  within

 the  country  have  procured  the  Swedish

 radio  to  make  this  charge:  this  is  the

 charge.  Therefore,  they  say  there  is  9

 CHAITRA  30,  1909  (SAKA)  Dise.  on:  Acquisition  30

 of  Guns  from  Bofors

 charge  of  denigration  and  destabilisation  of
 our  system.  There  is  a  sinister  campaign
 in  Mr.  Pant’s  words.  If  a  false  allegation
 of  bribety  has  beer  made  according  to
 them,  how  is  destabilisation  of  this  country
 —involved  ?  Why  can’t  you  deny  that  and
 Prove  to  the  people  of  this  country  that
 this  is  a  false  charge,  a  baseless  charge  ?

 (Interruptions)

 MR.  SPEAKER  :  Order  please.
 your  seats.

 Take

 SHRI  RAJIV  GANDHI:  With  your
 Permission,  I  thought  we  had  categorically
 denied  that.  If  there  is  some  misunder-
 standing,  let  me  categorically  deny  that
 now.  (Interruptions)

 SHRI  SAIFUDDIN  CHOWDHARY  :
 There  should  be  an  enquiry.

 SHRI  RAJIV  GANDHI:  What  we
 have  said  very  clearly,  tet  me  just  reiterate
 what  we  have  said.  (Interruptions)

 It  is  not  a  mere  statement.  What  I
 am  saying  ।  we  were  very  categorical.
 Before  we  went  into  this  exercise,  we  made
 it  clear  that  no  payments  were  to  be  madg
 other  than  what  were  in  the  normal
 contract  of  the  company,  which  is  through
 open  and  declared  channels.

 (Interruptions)

 Absolutely  nothing  should  be  paid  to
 any  agent  or  a  middle  man  openly  or
 clandestinely  both  ,  and  that  is  what  we
 stated.

 (Interruptions)

 PROF.  MDHU  DANDAVATE:  For
 clandestine  payment,  you  don’t  need  in
 Permission  at  all.

 SHRI  RAJIV  GANDHI:  We  said  we
 want  to  make  sure  that  it  is  not  being
 made.  We  were  given  such  an  assurance
 by  the  Swedish  Government;  and  it  was
 only  on  that  basis  that  we  moved.  Today,
 let  me  categorically  say  is  that  if  any
 evidence  is  made  available  to  us  that  any
 payment  has  been,  we  will  take  action  of
 the  severest  kind  to  bring  that  man  to
 book.

 (Interruptions)
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 DR.  V.  VENKATESH  (Kolar):  If  it
 is  80,  let  us  order  a  probe.  (Interruptions)

 MR.  SPEAKER  :  1  will  name  You,
 Mr.  Janga  Reddy,  because  you  are  un-
 necessarily  disturbing  the  House  all  the
 time.

 (Interruptions)

 12.00  brs.

 SHRI  SOMNATH  CHATTERJEE  :
 The  credibility  of  this  Government  amongst
 the  people  is  such  that...(  Interruptions)

 MR.  SPEAKER  :  ।  will  give  you  now
 one  minute  more.

 SHRI  SOMNATH  CHATTERJEE  :  It
 is  almost  a  zero.  Therefore.  unless  Mr.
 Gandhi  places  the  facts  before  this  House,
 which  includes  the  Opposjfion,  and  unless
 the  Opposition  is  satisfied,  1  am  sorry,  we
 cannot  accept  this  statement.  There  may
 not  be  any  payment,  clandestine  payment,
 through  the  official  agency.  But  the  charge
 is  of  a  clandestine  payment,  payment  of

 bribery.  Now  charges  have  come  out  in
 a@  newspaper  about  the  utility  of  this  gun
 also.  JTamnot  going  into  that  because

 you  are  showing  impatience.  But  the  point
 is  how  can  the  charge  of  bribery  which

 appears  in  the  records  of  the  Government
 of  India...(Jaterruptions)

 The  Prime  Minister  has  said  “Y  have
 made  it  clear’.  How  is  he  so  certain  ?
 In  spite  of  his  anxiety  that  there  should  be
 BO  payment  or  commission  agency  or

 anything  like  that  how  is  he  certain  that,

 nobody  has  been  paid  any  money  deposited
 in  the  Swiss  Bank  ?  (Interruptions)

 AN  HON.  MEMBER  :  It  will  not  come
 to  this  country.

 MR.  SPEAKER‘  Mr.  Bhatia.  That
 is  all  right  now.

 SHRI  SOMNATH  CHATTERJEE :
 Have  I  really  taken  ten  minutes,  without
 these  interruptions  2  (Interruptions)

 They  are  now  trying  to  divide  the

 Opposition  Partics.  (Interruptions)
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 MR.  SPEAKER  :  Guard  your  ho
 then.  It  is  okay  now,

 me

 (Interruptions)

 MR.  SPEAKER  :  His  speech  will  not
 gO

 on  record  now.  Mr.  Bhatia,  ten
 minutes,  Mr.  Bhatia,  Order,  order.

 (Interruptions)

 [Translation]

 MR.  SPEAKER  :  You  People  have
 created  a  scene  here.

 (Interruptions)

 MR.  SPEAKER  :  Madhavji,  you  can
 make  them  understand.  Please  make
 them  understand.

 (Interruptions)

 MR.  SPEAKER :  Please  keep  quiet.

 (Interruptions)

 MR.  SPEAKER  :  No,  if  you  do  not
 allow  the  House  to  function,  I  shall
 adjourn  the  House,  Let  us  go.  What  is
 this  farce  ?

 (Interruptions)

 [English]

 SHRI  ह.  L.  BHATIA  (Aanritsar) :  Mr.
 Speaker,  Sir,  my  learned  friend  Mr.
 Somnath  Chatterjee  had  virtually  no  paint
 to  make,  especially  so  when  our  Defence
 Minister  made  a  statement  and  all  the
 doubts  and  all  the  points  which  were  rele-

 yant
 to  the  debate  have  been  made  clear  to

 im.

 Sir,  he  has  just  now  said  that  we  are
 trying  to  divide  the  Opposition.  But  I
 think  if  you  remeber  his  opening  remarks,
 in  the  first  debate  the  target  was  Mr,  V.  छ,
 Singh.  And  now  with  this  statement  we
 are  trying  to  divert  the  attention  of  the
 nation,  is  this  point—the  target  .of  Shi?
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 V.  P.  Singh—is  it  an  attempt  to  divide  our
 party  or  not?  I  think  it  is  clear  who  are
 trying  to  divide.

 (Interruptions)

 SHRI  SOMANTH  CHATTERJEE  :
 Why  did  you  disturb  me  7

 SHRI  R.  L.  BHATIA:  You  said  it,
 now  let  me  say.  You  are  trying  to  disturb
 me.

 [Translation]

 MR  SPEAKER :  Somnatbji,  you  may
 Please  keep  quiet.  Now  you  may  please
 keep  quiet  for  a  while.

 (Interruptions)

 MR.  SPEAKER  :  What  does  it  mean  7

 [English]

 SHRI  SOMNATH  CHATTERJEE
 Kindly  go  through  debate  of  last  week,
 Sir,  Everytime  the  Opposition  speaks  they
 are  disturbing

 [Translation]

 MR.  SPEAKER  :  You  have  spoken.
 Now  please  let  him  also  speak.

 (Interruptions)

 MR.  SPEAKER  :  You  do  not  speak.
 You  do  not  speak,  please.  Let  him  speak.

 (Interruptions)

 [English]

 THE  MINISTER  OF  PARLIA-

 MENTARY  AFFAIRS  AND  MINISTER

 OF  FOOD  AND  CIVIL  SUPPLIES  (SHRI

 प्,  K.  L.  BHAGAT):  I  am  appealing  to

 all  the  Members,  more  so  to  the  Congress

 Members  not  to  interrupt,  please.  None

 of  you  will  do  it.  (Interruptions)

 SHRI  SAIFUDDIN  CHOWDHARY  :

 What  is  there  to  divide  7
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 (Translation)

 MR.  SPEAKBA :  You  may  please  sit
 down.

 (Jaterruptions)

 MR.  SPEAKER  :  If  they  say,  you  may
 also  be  strong,  let  him  also  be  strong,  Both
 of  you  be  strong.

 (interruptions)

 [Translation]

 MR.  SPEAKER:  You  may  also  be
 strong.  Let  him  also  be  strong.  Have
 control  over  your  boushold.

 [English]

 You  carry  on,  Mr.  Bhatia,

 PROF.  MADHU  DANDAVATE :  They
 cannot  be  divided,  Sir.

 SHRI  R.  L.  BHATIA  :  Even  if  you  try,
 you  cannot  divide  us.

 (Interruptions)

 Mr.  SPEAKER  :  Mr.  Choubey,  I  will
 have  to  take  action  against  you  now.  It  is
 incorringible  now.

 (Interruptions)

 SHRI  S.  JAIPAL  REDDY  :  We  are  not
 interfering.

 [Translation  1

 MR.  SPEAKER :  I  will  issue  a  certi-
 ficte  to  later  on.

 (Interruptions)

 [English]

 SHRI  R.  L.  BHATIA  :  There  have
 been  so  many  issue  which  have  come  before
 Parliament.  The  first  was  Fairfax,  and  then
 the  payment  off  Rs.  30  crores  in  some
 Defence  deal,  and  now  this  question  of
 Bofors  guns.  There  seems  to  be  some  king
 of  a  conspiracy,  coming  one  after  the  othes,
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 And  if  you  wait,  so  many  things  wil)  also
 come  later.  There  is  some  kind  of  a
 sinister  design  to  malign  this  Government
 by  bringing  such  issu  63.

 Taking  into  consideration  what  our
 friends  have  suggested  today  with  regard  to
 Bofor,  in  this  case  the  issue  is  that  some
 radio  broadcast  some  ncws.  Now,  what  is
 the  basis  of  the  news,  nobody  has  gone  into
 that.  I  appeal  to  this  House  that  we  must
 go  into  the  matter.  Simply  because  some-
 thing  appears  in  the  press  and  that  too  in  a
 third  country  with  regard  to  our  Govern-
 ment,  with  regard  to  our  country,  should
 we  take  it  as  a  gospel  truhth?  It  can  be  a
 sinister  design  also  It  can  be  wrong  news
 also.  But  we  just  read  it  and  begin  to...
 (Interruptions)  Let  me  speak  now.  I  think
 you  will  also  be  given  time  to  speak.  We
 should  not  base  our  information  on  such  a
 flimsy  thing...(Jaterruptions)  Let  it  come
 in  the  proper  shape.  It  only  appeared  day
 before  yesterday.  And  you  have  demanded
 the  debate.  So  the  Government  is  prepared
 and  Government  has  made  a  statement,  If
 you  would  have  asked  the  Government  to
 make  an  enquiry  into  the  matter  and  then
 come  before  the  House,  perhaps  Govern-
 ment  would  have  come  with  better  argu-
 ments  and  better  information.

 The  other  thing  which  Mr.  Somnath

 Chatterjee  was  saying  that  whenever  an
 issue  comes  before  Parliament,  they  do  not
 want  to  give  time  to  Government.  They
 even  say  suspend  the  Question  Hour.  And

 you  must  listen  to  them.  If  you  do  not
 listen  to  them,  they  bring  a  motion  against
 you.  But  today  when  the  Government  has
 come  with  a  statement  sou  motu  before  the

 Question  Hour,  they  are  surprised  at  it.

 They  have  on  argument.  They  have  no
 basis  to  say  anything  and  they  are  just
 trying  to  say  this  kind  of  thing  or  that  kind
 of  thing.

 My  submission  is  that  imperialism  and
 c@lonialism  go  on  changing  their  tactics

 from  time  to  time...(/aterruptions)  1  am
 saying  what  your  leaders  have  been  saying.
 Iam  not  saying  something  new.  So  the

 present  thing  which  is  coming  again  aod
 again  and  from  other  countries  about  our
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 Government,  about  our  defence  system,  I
 think  it  isa  new  tactic  of  imperialism  and
 colonialism  by  giving  disinformation  on  the
 basis  of  which  we  are  having  a  debate  here,
 and  we  are  quarrelfing  among  ourselves.
 My  appeal  to  the  House  is  that  let  them  go
 into  the  matter  deeply  because  it  concerns
 not  only  our  country  but  also  our  defence
 system—the  latest  attack  is  on  our  defence
 system.  There  are  so  many  things  which
 we  cannot  disclose  because  we  are  dealing
 with  sophisticated  arms  and  some  countries
 have  a  secret  arrangment  with  us  that  what
 they  supply  to  us  should  not  be  know  to  the
 public.  If  they  supply  to  us,  probably
 Pakistan  can  object  as  we  do  when  Pakistan
 is  given  sophisticated  weapons.  There  are
 80  many  things  involved  in  it.  This  being
 the  defence  issue,  I  would  request  my
 friends  in  the  opposition  that  without  any
 basis,  without  any  complete  information,  do
 not  jump  at  the  conclusion  and  start  trying
 to  denigrate  this  Government  or  malign
 own  Government.  ।  am_  surprised  that
 they  do  not  trust  whatever  our  Prime  Mini-
 ster  has  said.  He  said  that  we  did  not
 have  any  agents  and  this  matter  was  made
 clear  to  the  Government  that  on  agent
 should  be  involved,  no  commission  should
 be  paid.  And  then  the  Prime  Minister  of
 a  country  also  say  that  there  will  be  no
 agent  and  that  there  will  be  no  commission.
 Now  their  Government  has  confirmed  to
 our  Government  that  there  was  no  agent
 But  they  do  not  believe  our  Prime  Minister,
 they  do  not  believe  the  Prime  Minister  of
 that  country  and  they  believe  only  in  what
 the  radio  has  said.

 This  is  their  basis.  Can  a  Government
 work  like  this  7  If  they  would  have  been
 in  this  position,  what  would  they  have
 done?  Therefore,  my  request  to  them  all
 is  don’t  believe  in  these  hearsays.  This  is
 a  kind  of  disfunction  which  certaifh  powess
 want  to  convey  to  them.  Don’t  be  the
 target.of  their  disfunction  and  start  crying
 here.  Go  through  the  facts  of  the  case
 what  our  Prime  Minister  has  said  that  there
 was  no  agent  and  we  do  not  consider  any
 agent,  and  that  Governmeut  also  says  there
 was  Do  agent  and  no  commission  was  paid.
 ह  think  they  should  trust  it.

 MR.  SPEAKER
 :  Prof.  Dandavate.  Ten

 minutes  for  you.
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 PROF.  MADHU  DANDAVATE  (Raja-
 pur)  :  Let  me  have  a  little  more  time,  Sir.
 We  will  share  it  amongst  ourselves

 MR.  SPEAKER  :  No,  ten  minuts.

 PROF.  MADHU  DANDAVATE :  Sir,
 why  do  you  say  no  right  from  the  beginning  ?

 (Interruptions)

 Firstly,  Sir,  1  am  very  happy  that  as
 required  under  rule  388,  you  gave  the  con-
 sent  to  us  to  move  the  Resolution  for
 suspension  and  Iam  glad  that  the  Parlia-
 Mentary  Affairs  Minister  readily  agreed  80
 that  we  could  promptly  start  the  discu-
 ssion.

 I  have  carefully  listened  to  the  state-
 ment  by  the  Defence  Minister  and  more

 carefully  I  listered  to  the  intervention  by
 the  Prime  Minister.  The  Prime  Minister
 said  that  neither  the  press  has  made  any
 specific  allegation  nor  the  Opposition  has.
 Made  any  specific  allegation  and  if  some
 evidence  is  brought  forward  and  if  it  drew
 a  fine  distinction  between  the  evidence  and

 Proof,  in  that  case  he  wi'l  be  prepared  to

 gO  into  the  matter  and  have  some  sort  of
 a  probe.  Recently  many  transactions  have
 taken  place  and  this  House  has  recently
 discussed  the  German  deal  regarding
 submarines,  and  today  we  are  having  this

 another  deal—Swedish  deal  about  Bofors.

 It  is  regarding  the  field  guns.  He  very

 categorically  said  that  he  had  taken  a  firm

 decision  that  no  mid¢leman  will  be  per-
 mitted  in  811  these  transactions.  I  would

 like  to  raw  the  attention  of  this  House  and

 particularly  the  attention  of  the  Prime

 Minister  that  wnen  one  of  my  colleagues  in

 the  discussion  the  other  day  mentioned  one

 particular  agent  and  said  is  this  the  agent

 who  is  involved  in  that  west  German  deal,

 it  is  on  record—I  have  checked  the  record

 —the  Minister  of  Defence  said  “I  neither

 accept  nor  deny”...  (Interruptions)  please

 It  is  beyond  your  reach.  Sir,  he  said,

 “i  neither  accept  nor  denyਂ  and  my

 comment  was  that  “‘you  have  really  follo-

 wed  the  non-aligned  policy
 *

 So,  it  is  not

 that.  When  wetry  to  bring  forward  a

 specific  information,  they  positively  react.
 This  is  the  instance  that  I  would  like  to

 give.  This  particular  affair  was  announced

 “first  on  the  Swedish  State  Radio.
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 PROF  ए.  J.  KURIEN  (Idukki)  :  It  is
 not  State  radio.

 PROF.  MANHU  DANDAVATE  :  Yes,
 it  is  State  radio.  Check  it.

 SHRI  RAJIV  GANDHI:  Sir,  [  am
 sorry  I  was  not  here  on  that  day  when  this
 discussion  took  place.  But  if  you  give  me
 the  details  which  you  mentioned  now,  ।  will
 see  that  follow  up  action  is  taken  and  if
 any  impropriety  is  found,  we  will  see  that

 proper  action  is  taken.

 PROF.  MADHU  DANDAVATE  :  Very
 nice.  Sir,  1  am  glad  that  the  mistake  of
 his  colleague  has  been  rectified  by  the
 Prime  Minister.  First  the  news  item  appea-
 red  through  Reuter  as  an  anneuncement  on
 the  Swedish  State  Radio  Swedish  State
 Radio  made  a  specific  allegation  that  in  this

 particular  deal  of  the  field  guns,  Indian
 politicians  were  bribed.  The  quantum  was
 mentioned  and  they  said  that  they  insist
 that  this  particular  information  was  correct.
 After  that,  some  contradictions  came.  The
 contradiction  came  from  the  Swedish  come
 pany,  contradiction  also  came  from  the
 Icdian  Government  The  Swedish  State
 Radio  had  first  made  the  allegation  that
 bribery  and  corruption  had  taken  place.
 Allegation  was  specifically  against  the
 Indian  politicians.  After  the  contradictions
 appeared  from  the  Bofors  as  well  as  the
 Government  of  India,  the  same  night  the
 Swedish  State  Radio  made  one  more
 announcement  and  in  the  second  announce-
 ment,  after  the  contradictions  by  Bofors
 and  by  the  Government  of  India,  they
 reiterated  the  allegation  and  they  said  :

 First,  we  stand  by  the  allegations  that
 we  have  made  in  our  earlier  annoncement.
 Second,  we  have  the  correspondence  and
 the  documents  at  our  disposal  and  at  the
 appropriate  time  we  will  be  prepared  to
 release  that.  They  say  that  the  correspon-
 dence  between  those  who  have  actually
 acted  as  middlemen  and  the  Swiss  Bank  is
 also  there.  We  also  got  the  bank  code
 pumbers  of  those  in  whose  account  money
 has  been  kept.  They  further  went  on  givnig
 the  details.  They  said  that  the  entire
 amount  of  bribe  was  not  paid  one  iagta}
 ment,  but  they  were  paid  in  four  instal
 ments.  They  say  “we  know  the  code
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 number  and  the  bank  account’  and  they

 further  said  that  the  code  name  is  ‘Lotus’.

 That  is  what  said.

 (Interruptions)

 MR.  SPEAKER  :  Please  order.

 (Interruptions)

 MR.  SPEAKER  :  Please  order.

 [Translation]

 what  is  going  on.  You  please  sit  down.

 [English]

 PROF.  MADHU  DANDAVATE  ।  Sir,
 with  your  permission,  1  may  state  that

 ‘lotus’  stands  for......(/aterruptions)

 Sir,  when  I  am  speaking,  why  don't  you
 restrain  them  from  interrupting  me.

 (iaterruptions)

 SHRI  C.K.  JAFFAR  SHARIEF

 (Bangalore  North)  :  Sir,  I  have  a  point  of
 order.

 MR.  SPEAKER  :  Please  sit  down.  No

 point  of  order  is  allowed,

 (inferruptions)*

 MR.  SPEAKER  :  Not  allowed.  Mr.
 Jaffar  Shariof,  will  you  take  your  scat
 now  ?

 (Iaterruptions)*

 MR.  SPEAKER:  Nothing  wil]  go  on
 record  without  my  permission.

 (Interruptions)*

 MR.  SPEAKER  :  We  will  discuss  it  in

 &  proper  manner  and  not  like  this.
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 (Interruptions)

 PROF.  MADHU  DANDAVATE :  Sir,
 is  too  late  for  me  to  learn  patriotism  and
 nationalism  from  him,  (Interruptions).  Sir,
 these  are  the  details  because  the  Prime
 Minister  had  said  neither  the  press  nor  the
 Oppositior  has  made  specific  allegations.
 Now,  here  is  the  radio  agency  which  has
 given  the  amount,  which  has  given  the
 instalment,  which  has  said  they
 have  correspondence,  which  has  said
 that  they  have  documents,  which  has
 said  that  they  have  got  code  name  Now
 all  these  details  have  been  available  and
 they  are  extremely  useful  and  therefore  we
 can  proceed.

 [Translation]

 MR.  SPEAKER  :  It  is  all  right.

 [English]

 SHRI  RAJIV  GANDHI:  Sir,  we  bave
 approached  the  radio  company.  They  have
 told  us  that  they  got  the  information  from
 some  correspondent  in  India.  We  traced
 that  correspondent  in  India  and  he  has
 refused  to  give  us  any  documentation.
 He  said  he  -  not  giving  it  to  us.

 (Interruptions)

 [Translation]

 MR.  SPEAKER :  Sit  down,  please  sit
 down,  You  may  please  keep  quiet.
 (Interruptions).  Those  who  have  become
 very  oki,  they  are  also  creating  distur.
 bances.

 [English]

 PROF.  MADHU  DANDAVATE:  I
 have  no  complaints  against  you,  Sir.  Sir,
 another  thing  is  this.  Now,  we  have  this
 particular  deal  with  Bofors  regarding  the
 field  guns.  Just  now  lam  not  going  into
 the  details  as  to  what  are  the  quality  of
 the  field  guns,  the  range  which  was  mentio-
 ned  is  really  the  actual  range  of  those
 guns,  etc.  Now  these  are  the  details  which
 the  Defence  Minister  will  take  careof.

 a rf

 *Not  recorded.
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 You  have  already  said  that  he  wil!  take
 care  of.  But  what  Iam  concerned  now  is
 also  the  bona  fides  of  the  firm  Bofors.  Sir,
 it  has  appeared  in  a  number  of  interna-
 tional  papers.  Actually,  as  far  as  Swedish
 Government  is  concerned,  they  have  black-
 listed  certain  countries  to  which  arms
 should  not  be  sent  by  any  company  at  all
 and  it  would  clearly  appear  that
 this  company  with  which  we  had  the
 transactions—the  deal  for  field  guns—had
 clandestinely  smuggled  arms,  fie'd  guns
 into  Middle  East  and  [ran  (Interruptions)

 MR.  SPEAKER:
 when  yuu  speak.

 You  rebut  them

 [Translation]

 You  may  relent  later.

 (Interruptions)

 MR.  SvEAKER  :  They  will  give  it.

 (Jaterruptions)

 PROF.  MADHU  DANDAVATE  :  Sir,
 the  Ministers  are  heckling  in  spite  of...

 (Interruption  )

 MR.  SPEAKER  :  ।  do  not  like.

 (Interruptions)

 PROF.  MADHU  DANDAVATE :  Sir.

 my  contention  is,  I  am  deliberately  driving

 at  this  point.  My  point  is......

 (Interruptions)

 MR.  SPEAKER:  Professor,  may  ई

 ring  the  bell  now  7

 PROF.  MADHU  DANDAVATE  :  Sir,

 what  are  the  bona  fides  of  a  company  with

 which  they  have  entered  into  the  transac-

 tion  2  That  I  want  to  highlight  and  tbere-

 fore,  ।  say,  why  was  it  not  inquired  into

 that  the  company  which  is  smuggling  arms

 to  those  countries  which  are  blacklisted  by

 the  Swedish  Government  itself,  if  that

 company  is  selling  arms  to  them,  why  are
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 they  trying  to  deal  with  such  a  company
 when  their  bona  fides  are  not  accepted
 Prima  facie  ?  (  ).  Sir,  I  do
 not  want  to  refer  to  what  any  party  said,
 But  I  am  concerned  with  what  the  Minister
 of  Defence  has  said.  In  his  Statement  he
 has  talked  of  destabilisation,  in  his
 authentic  statement  he  has  talked  about
 the  process  of  destabilisation.  Here  ।  wantਂ
 to  tell  through  you  the  hon.  House  that

 apy  exposure  of  corruption  in  a  democratic
 country  does  rot  lead  to  the  process  of
 destabilisation.  Sir,  in  a  democratic  country
 like  Japan  the  Prime  Minister  was  involved
 in  Lockheed  scandal,  the  matter  was

 inquired  into’  but  no  country  said  and
 India  also  need  not  say  that  that  will  lead
 to  destabilisation.  Sir,  in  a  country  like
 the  United  States  of  America,  because  of
 the  vigilant  press,  the  entire...

 (Interruptions)

 SHRI  RAJIV  GANDHI:  Here  there
 is  a  difference  The  Prime  Minister  here  is
 not  involved  in  any  scandal.

 PROF.  MADHU  DANDAVATE  :  Sir,
 he  seems  to  be  under  the  impression
 whenever  we  raised.....  ि

 (Interruptions)

 [Translation]

 SHRI  GIRDHARI  LAL  VYAS
 (Bhilwara)  :  You  may  please  sit  down,

 MR.  SPEAKER ;
 keep  quiet.

 You  may  please

 (Interrutpions)

 [English]

 PROF.  MADHU  DANDAVATE  :  Sir,
 kindly  restrain  the  leader  of  the  Youth
 Congress  ;

 What  I  was  saying,  Sir,  is  that  never
 the  Prime  Minister  or  the  President  is
 involved.  On  every  occasion  we  try  to
 bring  any  scandal  here  in  the  House,  we
 are  told  that  actually  this  will  Jead  to
 destabilisation  and  therefore,  I  say  that  de-
 stabilization  is  not  the  consequence  of  any
 eradication  of  corruption.
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 MR  SPEAKER  ;  Right,  Sir.

 PROF.  MADHU  DANDAVATE:  No
 real  democratic  country  feels  that,  and
 we  need  not  feel  that.  ((Jnterruptions).  Sir,
 give  me  a  few  minutes  more,  because  of
 the  interruption.  (Interruptions).

 Sir,  in  India  itself,  inside  our  country,
 a  number  of  scandals  were  exposed
 irrespective  of  the  political  party.

 MR.  SPEAKER :  It  should  be,

 P«sOF.  MADHU  DANDAVATE  :

 in  this  country,  the  father  of  our  Prime

 Minister,  Mr  Feroze  Gandhi,  was  the

 foremost  in  exposing  the  Mundbra  scandal
 in  this  country.  Sir,  the  Sirajjudin  Affair  was
 discussed  in  the  House.  The  Defence
 Minister’s  jeep  scandal  was  brought  before
 the  House.  But  nobody  said  in  times  of
 Pandit  Jawaharlal  Nebru,  the  first  Prime

 Minister,  that  eradication  of  corruption
 and  campaign  against  corruption  would

 ever  lead  to  the  destablilizition  of  the

 country.  (J.rerruptions)

 Sir,

 Sir,  in  the  a  Fifth  Lok  Sabha,  in  close
 succession,  three  important  corruption
 episodes  come  in  this  very  House.  The

 import  licence  scandal  was  there.  It  was
 followed  by  the  Nagarwala’s  State  Bank
 scandal  in  which  Rs.  60  lakhs  were  taken

 only  when  somebody  spoke  on  the  tele-

 phone,  ‘I  am  Mataji  speaking,  I  want  Rs.
 60  lakhs’,  and  Rs  60  Jakhs  were  given.
 All  this  happened.  What  is  wrong?  Their

 Finance  Minister  could  not  justify  that...

 CUnterruptions)

 THE  MINISTER  OF  STATEIN  THE

 DEPARTMENT  OF  PUBLIC  ENTER-

 PRISES  IN  THE  MINISTRY  OF  INDUS-

 TRY  (PROF.  K.  ह.  TEWARY):...  He

 is  trying  to  build  up  a  case  which  has  no

 basis.

 (Iaterruptions)**

 MR.  SPEAKER  :  Jam  not  allowing
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 (Intercuptions)**

 PROF.  MADHU  DANDAVATE:  Is
 this  freedom  available  only  to  that  side  ?
 The  Minister  of  State  is  making  allegations.
 It  is  permissible  2  Of  course,  I  do  not
 take  him  seriously.  That  is  a  different
 thing.  But  is  it  permissible  2  (Interruptions)

 SHRI  5.  JAIPAL  REDDY  :  He  should
 be  named.  Mr.  Tewary  should  be  named.

 (Jaterruptions)

 MR.  SPEAKER:  I  can  allow  you
 when  your  turn  comes.  At  that  time  ।  will
 allow  you.

 (Interruptions)

 MR.  SPEAKER :  Look  here.  Order,
 order,  Why  don’t  you  get  time  from  me
 and  speak.  You  get  time  and  speak.
 There  is  no  problem.  But  take  your  own
 time.  Don't  interrupt.

 PROF.  MADHU  DANDAVATE:  I
 am  very  sorry  that  a  member  of  the  Council
 of  Ministers  behaves  like  that.

 MR.  SPEAKER :  Please  conclude.

 PROF.  MADHU  DANDAVATE  :  Only
 ore  minute.  You  are  allowing  them  to
 interrupt.

 MR  SPEAKER :  I  have  not  allowed
 anybody  to  interrupt.  They  are  just  doing
 on  like  this  unnecessarily.

 SHRI  S.  JAIPAL  REDDY  :  You  name
 them.

 MR.  SPEAKER:  If  they
 will  name.

 persist,  I

 PROF.  MADHU  DANDAVETE  :  ।
 would  like  to  point  out  to  you  that  very
 often  through  the  Press,  certain  news  items
 have  been  picked  up  and  on  the  basis  of
 that,  enquiry  has  taken  place.  Fairfax
 affair  was  not  initially  taken  up  from  the
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 floor.  In  the  case  of  one  particular  case,
 the  matter  came  up.  Then  contradiction
 was  given  by  the  chairman  of  the  agency.
 Then  the  matter  came  up.  Initially,  they
 said,  there  was  no  appointment.  After-
 wards,  actually  the  commission  of  inquiry
 was  appointed.  (Interruptions)

 Let  me  conclude,  I  am  surprised  about
 this  news.  The  Prime  Minister  is  present
 in  the  House.  I  would  like  to  say  and  I
 am  sure  that  there  is  no  difference  between
 himself  and  myself  about  this  point.
 Certain  international  organisations  are

 using  the  name  of  the  highest  office  of  our

 Government,  i.e.  the  Prime  Minister  of  the

 country.  One  prestigious  magazine  has

 published  an  advertisement  under  the  title

 using  PM  asseles—gimmick.  The  advertise-
 ment  copy  says,  ‘IDid  you  meet  the  Prime
 Minister’?  They  are  almost  advertising,
 using  the  name  of  the  Prime  Minister  and

 They  say,  In  Delhi,  we  are  having  a

 meeting,  seminar  of  80  important  persons
 and  Prime  Minister  was  available,  and

 almost  telling  them,  if  you  are  not  able

 to  have  a1y  appointment  with  the  Prime

 Minister,  this  International  Business  Orga-
 nisation......(Inrerruptions)  It  has  been

 reproduced  in  the  18th  Sunday  magazine.

 THE  MINISTER  OF  STATE  IN  THE

 DEPARTMENT  OF  DEFENCE  PRODUC-

 TION  AND  SUPPLIES  IN  THE

 MINISTRY  OF  DEFENCE  (SHRI

 SHIVRAJ  ४.  PATIL):  Point  of  order.  I

 am  entitled  to  raise  a  point  of  order.

 PROF.  MADHU  DANDAVATE:  I

 am  defending  your  prestige.

 SHRI  SHIVRAJ  V.  PATIL  :  Every  day

 reference  are  being  made  to  the  newspapers,

 and  they  are  read  in  the  House.  Is  it,  a8

 Per  the  rules,  allowed  2  If  any  document

 is  produced  in  the  House,  it  has  to  be

 authenticaved  by  the...  (Interruptions)  ।

 will  make  a  statement  within  one  minute

 and  then  ।  will  sit  down.  Why  I  am

 raising  this  is,  every  time  reliance  is  being

 placed  on  what  appears  in  the
 newspepcr.

 One  does  not  know  who  is  publishing  it,

 one  does  not  know  what  is  the  motive  of

 it.  Should  this  augast  House  be  asked  to

 tely  tipon  such  document  ह
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 (Translation]

 MR.  SPEAKER  :  Reliance  depends  on
 your  intelligence  and  judgement.  Because
 it  is  not  necessary  that  if  somebody  writes
 something,  it  must  be  correct.  We  would
 have  to  find  out  if  it  is  correct  or  not.

 [English]

 PROF.  MADHU  DANDAVATB:  I
 am  saying  it  in  his  favour.

 [Translation]

 But  it  is  upto  you,

 MR.  SPEAKER  :  1  am  saying  that  it
 is  right  to  quole  from  newspapers.  But  it
 depends  upon  your  judgement  whether  to
 eccept  as  correct  whatever  has  been  giv@n
 in  them.  Everything  that  is  published  in
 the  newspapers  is  not  always  correct.  I
 have  not  time  otherwise  I  would  have
 horrated  to  you  a  peculiar  thing  of  yesterday
 and  you  would  have  been  surprised  ds  to
 what  sort  of  things  are  taking  place  in
 this  country.

 SHRI  VILAS  MUTTEMWAR  :  It  has
 become  a  habit  with  some  newespapérs  to
 publish  wrong  news.

 MR,  SPEAKER  :  That  is  whet  है  have
 said  to  you  should  not  believe  stdh
 reports  uoless  these  are  confirmed.

 (Interruptions)

 MR.  SPEAKER  :  What  has  happened
 now  2  Do  you  also  have  a  point  of  order  7

 [English]

 SHRI  H.  K.  L.  BHAGAT:  I  want  a
 clarification  on  your  observation.  One  can
 quote  from  a  paper.  But  no  quotetion  @a
 be  used  for  casting  any  reflection  on  any
 man  in  authority,  By  saying  such  end  such
 paper  has  written  such  and  such  thing,  it
 indirectly  casts  a  reflection.  If  he  does  not
 do  it,  let  bim  say  “‘I  have  not  done  it.”

 MR.  SPEAKER:  No  reflections  can
 be  cast,
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 PROF.  MADHU  DANDAVATE:  I

 say  international  business  organisation...

 (Interruptions)

 SHRI  H.  K.  L.  BHAGAT:  You  make
 the  reflection  and  say  that  you  are  not

 casting  any  reflection.

 PROF.  MADHU  DANDAVAIFE:  It
 snot  a  reflection  on  the  Prime  Minister.

 y  are  misusing  his  name  for  their
 business  purposes.  I  am  condemning  them.
 Iam  not  at  all  condemning  the  Prime
 Minister.

 SHRI  RAJIV  GANDHI  :  1  absolutely
 agree  with  Dandavateji.  I  meet  very  many
 groups  of  people.  I  agree  to  address
 Seminars  and  other  functions  which  is
 based  on  an  assessment  done  in  the  Prime
 Minister’s  Office  and,  if  anybody  misuse

 that,  in  the  manner  that  this  has  been

 misused,  we  will  definitly  black-list  him
 and  see  that  he  is  not  given  another

 opportunity.  This  has  been  brought  to

 my  notice  earlier  and  we  have  already
 staited  action  on  it.

 PROP.  MADHU  DANDAVATE:

 Unfortunately,  what  the  Prime  Minister

 vnderstands,  Mr.  K.  K.  Tewary  docs  not
 understand.  (Interruptions).  Let  me
 conclude.

 (Interruptions)

 [Translation]

 MR,  SPEAKER :  You  sit  down

 please.

 (Interruptions)

 MR.  SPEAKER  :  I  am  seeing  as  well
 as  listening.

 (English)

 PROF.  MADHU  DANDAVATE:  I

 know  that  I  embarrass  you.  (Jnterruptions)

 PROF.  K.  K.  TEWARY:  Let  Mr.

 Dandavate  kindly  withdraw  his  remark.  I

 will  remind you  of  a  ruling  which  was
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 given  in  the  7th  Lok  Sabha  and  Prof.
 Dandavate  will  also  recall  it.  ।  had
 given  a  Privilege  notice  against  an  ex-
 Member  of  this  House,  (Interruptions).

 MR,  SPEAKER:  No
 Over-ruled.

 Not  allowed.

 (Interruptions)

 PROF.  MADHU  DANDAVATE  :  My
 conclusion  is,  since  the  Right  Hon.  Prime
 Minister  has  already  said  that  if  anything
 is  brought  to  his  notice  and  concrete
 allegations  are  there.  he  will  be  prepared
 to  make  an  inquiry  into  that.  I  would
 suggest  this—let  there  be  a  parliamentary
 probe.  Let  them  visit  Stockholm,  meet  the
 authorities  and  find  out  the  documents
 and  the  correspondence  thereon.  The
 whole  matter  can  be  settled  amicably  and
 to  the  dignity  of  the  House  as  well  us  of
 the  country.

 SHRI  JAGAN  NATH  KAUSHAL

 (Chandigarh)  :  Mr.  Speaker,  when  I  spoke
 last.  (Interruptions)

 [Translations]

 MR.  SPEAKER  :  Now  why  are  you
 going  out  7  Please  sit  down.

 SHRI  BHAGWAT  JHA  AZAD

 (Bhagalpur)  :  Let  him  go  out.  House  will
 be  in  peace.

 MR.  SPEAKER:  It  does  not  look

 nice.

 SHRI  VILAS  MUTTEMWAR:  They
 are  going  to  unearth  on  more  scandal.

 (English)

 SHRI  JAGAN  NATH  KAUSHAL:  I
 made  a  humble  submission  to  the  House
 that  this  House  should  enter  intoa  debate
 after  the  facts  are  ascertajned.  I  stil)
 reiterate  my  submission.  What  has

 happened  to  day  is  that  the  hon.  Members
 of  the  Opposition  made  a  request  to  the
 House  that  the  matter  is  so  urgent;  the
 matter  is  so  serious  that  Question  Hour
 should  be  dispensed  with.  The  House  has
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 agrced.  Ultimately  the  Government  came

 out  with  a  statement.  I  thought  that  after

 the  statement  was  made  by  the  Govern-

 ment,  the  Opposition  should  have  behaved

 in  a  highly  responsible  manner  and  said  ;
 ‘after  the  statement  of  the  Government,

 we  have  nothing  left  to  discuss”...

 (Interruptions)

 DR,  DUTTA  SAMANT  (Bombay  South

 Central):  He  is  cutting  the  joke...

 AN  HON,  MEMBER :  It  is  a  political

 statement...

 (Interruptions)

 MR.  SPEAKER  :  Order,  order.  That

 is  your  point  of  view...

 (Interruptions)

 SHRI  JAGAN  NATH  KAUSHAL :
 Why  do  ।  say  so?  I  say  because  after

 hearing  Prof.  Madhu  Dandavate,  after

 hearing  Shri  Madhav  Reddi  and  after

 hearing  Shri  Somnath  Chatterjee,  what  ।

 could  gather  was  this:  that  a  reporr

 appeared  in  the  radio  io  Switzerland...

 SOME  HON.  MEMBERS:  It  is  not

 Switzerland.  ।  is  in  Sweden.

 (Interruptions)

 PROF.  MADHU  DANDAVATE

 (Rajpur)  :  1  don’t  want  to  confuse  you.

 The  toing  is  the  amount  was  deposited  in

 the  Swiss  Bank.

 (Interruptions)

 [Translation]

 MR.  SPEAKER  :  Please,  let  us  carry

 on  the  business.  Why  do  you  create  a

 scene ?

 [English]

 SHRI  JAGAN  NATH  KAUSHAL  :  ।

 meant  about  the  Swedish  Radio.  It  is  just

 slip  of  tongue.  All  humorous  remarks  ere

 moet  welcome.
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 PROF.  MADHU  DANDAVATE:  With
 you,  we  can  only  be  humorous  and  not

 angry.

 SHRI  JAGAN  NATH  KAUSHAL:  A

 report  appeared.  ।  could  understand  their
 anxiety  to  discuss  the  matter,  But  before
 we  came  to  this  house,  two  every  important
 things  had  taken  place.  The  Swedish
 Government  had  come  forward  with  a
 statement.  The  Government  of  India
 had  come  forward  with  a  statement.
 and  that  Company  bad  come
 forward  witha  statement  saying  that
 this  report  is  mischievous.  This  report  has
 no  basis,  The  question  of  having  any
 middlemen  did  not  arise  and  after  the
 Prime  Minister’s  statement  in  the  House,  I
 again  submit  for  the  consideration  of  the
 entire  House  including  the  Opposition  that
 whenever  the  Leader  of  the  House  gives  a

 responsible  statement,  we  haveto  accept
 it...(Interruptions)  We  have  to  accept  it
 and  that  statement  is  based  on  facts.  The
 Prime  Minister  seid  from  the  very  beginning
 and  it  was  made  clear.  So  many  precau-
 tions  had  been  taken.

 The  Defence  Secretary  made  a  state-
 ment  It  was  told  to  everybody  so  much
 so  between  the  Heads  of  the  two  Govern-
 ments—This  matter  was  specifically  clearly
 stated—that  there  is  going  to  be  a  direct
 deal.  There  are  going  te  be  no  middle
 men.  Again  what  I  would  submit  is  this
 that  from  our  side  and  I  also  reiterate
 that  it  is  stated  that  the  whole  incidents  are
 being  trumped  up  and  are  motivated.  They
 are  motivated  and  the  motive  is,  as  stated
 by  the  Defence  Minister  himself,  to  try  to
 destabilise  the  established  Government  of
 this  country.  Shri  Madhav  Reddi  was
 saying  as  to  which  are  the  forces.  I
 thought  that  Shri  Madhav  Reddi  knew
 much  more  than  me  about  the  forces  whi
 are  out  to  do  all  this.  My  only  regret is
 that  the  Opposition  is  joining  them.  My
 only  regret  is  this.  Otherwise,  the  forces
 are  know  to  us.  What  has  happened
 during  the  last  several  months  is  known  to
 us.  Pakistan,  in  spitc  of  all  our  protesta-
 tions.  is  being  armed  to  the  teeth.  Why  7
 it  has  been  discussed  in  our  House  a
 number  of  times.  This  is  not  a  fortuitous,
 circumstance.  Pakistan  has  been  training
 terrorists  on  their  side.  All  efforts  are
 being  made  to  fan  out  communaligm,  tha

 DOE  छू



 ”  Dise.  on:  Acquisition
 of  Guns  from  Bofors

 [Prof.  Madhu  Dandavate]

 out  fundamentalism,  to  bring  all  disruptive
 forces  to  the  forefront.  After  all,  what  is
 the  purpose  2  If  you  do  not  see  through
 the  game.  then  I  am  sorry.  We  should
 see  threvgh  the  game.  and  the  game  is
 this.  Shri  Rajiv  Gandhi's  personality
 which  was  emerging  was  not  acceptable  to,
 or  was  not  to  the  liking  of,  a  number  of
 forces.  May  I  say  which  are  those
 forces?  The  forces  are  those  who  do  not
 like  Shri  Rajiv  Gandh’s  ro‘e  as  leader  of
 the  Non-Aligned  Movement.  Shri  Rajiv
 Gandhi  has  been  trying  his  level  best  to
 consolidate  the  Non-Aligned  Movement.
 He  has  stated  more  than  once  why  he  is
 consolidating  this  Movement.  This  is  for
 two  purposes.  Number  one  is  to  see  that

 complete  disarmament  takes  place,  there
 is  no  nuclear  war.  Number  two  is,  he

 says,  the  exploiter  nations  must  change
 their  course  of  conduct,  they  must  see  the
 forces  which  are  emerging,  the  forces
 which  are  the  exploited  nations,  econo-
 mically,  whose  entire  resources  are  being
 exploited  by  the  developed  nations  they
 should  understand  that  peace  is  indivisible
 and  if  this  state  of  affairs  continues,  the
 world  will  not  be  allowed  to  rest  in  peace.
 Now,  this  is  not  acceptable  to,  you  might
 call  them,  the  imperialist  forces,  you  might
 call  them  the  colonial  forces,  you  might
 give  them  any  name.  But  one  thing  is
 obvious.  There  are  forces  who  do  not
 like  this  role  which  is  being  played  by  our
 Prime  Minister.  Therefore,  those  forces
 have  every  right  to  weaken  our  Prime
 Minister.  But  why  should  we  fall  into
 their  trap  ?  ।  have  great  respect  for  all

 my  hon.  friends  sitting  on  the  opposite
 side.  It  is  expected  to  be  a  very
 responsible  Opposition.  But  sometimes  if

 they  do  not  behave  in  8  responsible  manner,
 we  criticise,  we  do,  we  have  the  right.  They
 have  also  the  right  to  play  their  role.  But

 may  I  say  that  they  have  no  right  to  take
 -  much  time  of  Parliament  on  these
 irrelevant  issues  2  Why  do  I  say  so  7

 SHRI  BASUDEB  ACHARIA  :  He  says
 ‘irrelevant’.  Is  it  so?  How  can  he  say
 that  2?  (Interruptions)

 SHRI  JAGAN  NATH  KAUSHAL  :  1

 am  ignoring  all  interruptions.  I  am  sot

 yielding.  Ihave  a  right  to  say  what I
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 want  to  and  you  have  a  right  to  contradict.
 1  stilt  feel  that  the  issues  which  are  being
 raised  in  this  context,  according  to  me,
 are  not  really  relevant  because  they  are
 based  on  gossips,  they  are  bared  on
 unsubstantiated  facts.  That  is  my  whole
 grievance  My  friend,  Prof.  Madhu
 Dandavate  has  again  been  fair  to  this
 extent  ;  he  says  that  that  agency  has  said
 this,  this  and  this  ,  these  things  are  there
 in  their  possession  ;  they  will  come  out
 and  tell  us  at  the  proper  time.  Then
 where  is  the  hurry  for  us  to  discuss  this
 matter  now?  Let  them  come  forward.
 Let  somebody  go  into  them.  Let  my
 friends  take  the  responsibility  of  vouchsaf-
 ing  for  the  correctness  of  those  facts.  And
 then  I  can  understand  that  they  are  behav-
 ing  in  a  most  responsible  manner.  My
 friends  are  not  prepared  to  vouch  for  the
 correctness  of  the  reports.  How  can  they
 say  that  something  has  appeared  some-
 where...(Jnterruptions)

 Now  the  Prime  Minister  has  stated  that
 if  any  evidence  worth  the  name  is  brought
 to  our  notice,  we  will  certainly  go  into  it,
 we  will  certainly  go  into  it,  we  will  not

 spare  anybcdy,  howsoever  high  he  may  be.
 Then  ।  again  thought  that  these  are  the
 conventions  we  have  to  establish,  these  are
 the  conventions  which  bring  dignity  to  the
 House.  But  they  say  we  are  not  prepared
 to  set  up  any  convention,  we  are  not

 prepared  to  accept  the  statement  given  by
 the  Government,  we  are  not  prepared  to

 accept  the  statement  given  by  the  leader  of
 the  House.  Now  why  all  (918  is  happen-
 ing  ?

 Mr.  Madhu  Dandavate  was  very
 vociferous  at  some  earlier  occasions  also,
 —vociferous  of  course,  that  is  his  style  of

 speaking.  He  puts  great  force  by  raising
 the  voice.

 PROF,  MADHU  DANDAVATE  :  80

 that  you  can  hear  properly.

 SHRI  JAGAN  NATH  KAUSHAL  :  But

 Sir,  is  it  not  known  to  us  that  sometimes
 motivated  allegations  are  made?  Allega-
 tions  are  made  somewhereelse  and  at  once
 the  opposition  takes  hold  of  these  allega-
 tions;  and  repeats  here  also.
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 My  friend  here  seated  by  my  side  from
 Karnataka  brought  to  the  notice  of  this
 House  a  very  serious  incident—Moily
 Tape.  Such  a  furore  was  raised  in  the
 entire  country.  Furore  was  raised  even  in
 this  House.  Ultimately  what  has  come
 out?  A  judicial  commission  says  that  it
 is  a  tissue  of  lies.  The  judicial  commis-
 sions  says,  all  that  they  were  bringing
 forward—currency  notes,  trunks  of  notes
 and  tapes  etc.,——are  fake,  the  notes  were
 taken  from  Delhi  by  somebody  else...
 (Interruptions)

 MR.  SPEAKER  :  Sit

 your  seat  Mr.  Venkatesh.
 down.  Take

 (Translation)

 What  is  the  trouble  with  you?  I  am
 myself  asking.  You  need  not  interrumpt.
 (Interruptions)

 [English]

 SHRI  JAGAN  NATH  KAUSHAL:
 What  {  am  submitting  is  that  the  role  of
 a  resposible  Opposition  is  to  take  up  a

 matter  after  satisfying  themselves  about  the
 truth  of  the  allegatiors  which  are  being
 made,  If  the  Opposition  is  only  interested
 in  brigging  to  the  notice  of  the  House  what
 is  appearing  in  some  newspaper  and  then

 take  it  up,  I  am  sorry  to  say  that  so  much

 of  the  time  of  the  House  is  being  taken

 over  which  the  Statements  of  three

 responsible  institutions—the  Governments

 of  two  countries  and  the  Party  involved—

 have  come  and  still  we  are  discussing.

 Because  somebody  has  set  a  canard  in

 motion  and  therefore  we  must  discuss  it  ;

 I  would  with  respect  submit  that  we  must

 have  a  much  better  standard  of  debate  in

 this  House  for  raising  a  discussion...

 (Interruptions)

 The  same  line  of  argument  is  taken.

 Since  the  discussion  of  the  Budget  in  this

 Session,  it  was  accepted  that  the  economy

 of  the  country  is  in  good  shape...(  aterrup-

 tions)  Of  course,  it  is  there.  Of  course,  it

 is  in  good  shape.

 Once  the  economy  of  the
 country  is

 i
 good  shape  and  once  we  are  trying  to  do

 our  best  to  spend  money  or  most  of  the
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 money  on  the  programmes  to  remove
 Poverty,  then  obviously  the  Opposition  must
 look  forward  for  something  else  to  tarnish
 us  with  a  brush.  They  are  looking
 forward  to  this  allegation  or  that  and  they
 will  go  on  repeating  the  allegation  even  of
 the  Fairfax  after  they  know  that  a  judicial
 commission  has  been  oppointed.  Now
 this  argument,  of  course,  I  could  not
 understand  since  Government  has  come
 forward  with  a  statement  at  the  earliest
 therefore,  Government  is  to  blame  ;  since
 Government  came  out  with  a  statement
 later  on  Government  is  to  blame.  There-
 fore, I  with  respect  submit  to  the  House
 that  this  is  a  matter  which  should  be
 closed  at  the  earliest  because  it  has  only
 one  purpose  and  th  purpose  it  to  tarnish
 a  Government  which  has  been  duly  elected
 and  got  an  unprecedented  majority  in  the
 annals  of  history  You  cannot  de-stabilise
 the  Government  by  saying  I  will  go  on
 repeating I  see  corruption  have  I  see
 corraption  there  :  see  corruption  there
 and  a  jaundiced  eye  must  see  corruption
 everywhere.

 SHRI  P.  KOLANDAIVELU  (Gobi-
 chettipalayam)  :  Sir,  ।  think  the  precious
 time  of  the  House  is  being  wasted  on  the
 discussion  with  regard  to  this  dea!  which  is
 not  based  on  facts.  There  is  not  even  an
 ionta  of  evidence  in  regard  to  the  number
 of  allegations  is  respect  of  the  Sweden
 firm’s  arms  deal.  I  beg  to  submit  here
 that  even  our  hon.  Prime  Minister  has
 come  forward  with  a  statement  that  he  is
 ready  to  meet  the  people.  That  much  of
 courage  he  is  having.  Moreover  so  many
 cock  and  bull  stories  are  being  published
 everyday  in  order  to  de-stabilise  the
 country.  (Interruptions)

 If  there  is  any  truth  at  allin  this  deal
 then  the  Opposition  has  to  come  out  with
 evidence—some  documentary  evidence.
 They  have  to  produce  that.  They  are
 unable  to  produce  anything  but  an  anony-
 mous  news  which  has  beea  published...
 (Interruptions)  Even  now  ।  can  say  boldly
 that  it  is  an  anonymous  news.  (  interrup.
 tions)  We  cannot  waste  the  precious  time
 of  Parliament.

 Actually  I  want  to  say  one  thing  here.
 We  all  stand  by  the  side  of  the  Prime
 Minister  because  he  wants  to  take  the
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 country  to  the  2ist  century.  Moreover,
 we  know  fully  well  that  some  foreign
 powers  are  playing  here.  I  would  suggest
 to  the  Prime  Minister  that  there  are  some
 blackesheep  around  here.  First  of  all  it  is
 the  bounden  duty  of  the  Prime  Minister  to
 find  out  who  are  the  black  sheep  and  they
 must  be  immediately  sent  out.  ।  would
 also  say  that  he  is  actively  planning  and
 formulating  the  scheme  so  as  to  take  the
 country  to  the  last  century.  So  we  all
 stand  by  the  side  of  the  Prime  Minister  and
 we  support  him

 SHRI  INDRAJIT  GUPTA  (Basirhat)  :
 Sir,  the  reports  which  have  appeared  in
 the  last  several  days  about  these  various
 Defence  deals  and  the  allegations  of
 corruption  involved  in  them  are  certainly
 taking  up a  great  deal  of  time  of  this
 House.  The  biggest  casuality,  I  am
 afraid,  are  the  Budget  grants  of  the  various
 Ministries  and  I  find  from  the  Lok  Sabha
 bulletin  that  in  order  to  bail  the  Goverao-
 ment  out  the  order  of  the  various  Grants
 of  different  Ministries  has  also  been
 changed  in  such  a  way  that  pow  there  is
 no  possibility  of  the  Grants  of  tbe  Ministry
 of  Defence  being  brought  up  for  discussion.
 This  was  listed  much  earlier,  Sir,  in  the
 list  which  we  had.  Now  I  find  in  the
 latest  bulletin  that  it  has  been  put  several

 places  down  so  that  when  the  guillotine  is

 applied  next  Friday,  by  that  time,...
 (Interruptions)  there  is  less  of  a  chance  of
 the  Ministry’s  grants  being  debated.  This
 is  the  fact,  Sir.

 I  had  earlier  stated  that  in  a  sense  the
 most  important  grants  this  year  in  the
 budget  are  those  of  the  Defence  Ministry
 totalling  Rs.  12,000  crores  compared  with
 Rs.  8,000  crores  last  year  When  such  a

 big  sum  of  money  is  to  be  voted  by  the
 House  they  we  should  have  the  opportunity
 of  a  detailed  discussion  of  thore  demands
 for  grants.  But  now  I  866  that  things  have
 been  arranged  in  such  a  way—I  regret  to
 sdy  and  probably  this  will  be  unprecedented
 in  the  history  of  our  budget  discussions  in
 Parliament—tbat  the  grants  of  the
 Defence  Ministry  will  be  guillotined.  You

 don’t  bother  to  read  the  bulletin  :  Ido.
 '

 MR.  SPEAKER  :  Talk  tome,  talk  to

 me.
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 SHRI  INDRAJIT  GUPTA  :  The  order
 has  been  changed  in  such  a  way  that  it  will
 never  come  up.

 SHRI  RAJIV  GANDHI  :  Mr.  Speaker,
 Sir,  I  myself  have  been  in  touch  with  the
 Minister  of  Paliamentary  Affairs  because
 during  this  budget  session  we  have  not
 been  able  to  discuss  many  of  the  demands
 of  the  ministries  and  1  feel  very  strongly
 that  more  demands  must  he  discussed.  I
 feel  strongly  that  the  Defence  demands
 should  be  discussed  and  I  will  talk  again
 to  the  Minister  of  Parliamentary  Affairs.
 We  will  see  how  we  can  have  this  done.
 The  point  that  Indrajit  Guptaji  has  made
 ।  very  valid  and  1  also  agree  with  what  he
 has  said,

 SHRI  INDRAJIT  GUPTA:  Well,  1
 will  appreciate  it  very  much  if  such
 arrangement  is  made.  But  as  far  as  ।
 understand,  at  present..

 MR.  SPEAKER  Let  us  see.

 SHRI  INDRAJIT  GUPTA:  ...either
 the  time  of  the  guillotine  will  have  to  be
 postponed  which  1  doubt  whether  it  is...

 MR.

 happens.
 SPEAKER  :  Let  us  see  what

 SHRI  INDRAJIT  GUPTA:  Or  the
 order  will  have  to  be  changed.

 MR.  SPEAKER  :  Let  us  -ee,  We  will
 work  it  out.

 You  can  put  some  point.  We  have
 less  time  now.

 SHRI  INDRAJIT  GUPTA:  Sir,  ।  will
 be  very  very  brief.

 The  first  scouting  which  took  pluce  for
 a  155.0  mm  Howitzer  gun  began  seven  or
 eight  years  ago.  The  agreement  has  been
 signed  very  recently  but  the  scouting  for
 this  gun,  a  gun,  a  suitable  gun  began  not
 less  than  seven  or  eight  years  ago.  If  I  am
 ‘ot  wrong,  Sir,  the  first  approaches  were
 made  to  the  United  States  of  America  be.
 cause  we  had  reports  that  they  were  supply.
 ing  technologically  their  latest  weapon  in
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 this  field  to  Pakistan.  Therefore,  we  also
 thought  that  we  better  approach  them  and
 try  to  get  something  matching  them.  Well,
 nothing  came  out  of  that  because  in  those
 discussions  and  the  bargaining,  the  United
 States  authorities  took  a  possition  which
 made  it  impossible  for  our  Government  to
 enter  into  a  deal  on  the  terms  and  condi-
 tions  which  were  being  stipulated.

 After  that,  seven  or  eight  years  have
 Passed  and  so  many—four  or  five  or  more
 Perhaps—different  suppliers  in  different
 countries  have  been  approached  and  talked
 to.  Partly  it  is  mentioned  in  the  Defence
 Minister’s  statement  today  What  I  am
 trying  to  say  is—I  would  like  to  know  from
 the  Goveroment  whether  they  agree  or  not
 —that  this  shows,  whatever  else  there  may
 be,  there  was  not  such  a  burning  urgency
 to  acquire  this  155  mm  Howitzer  for  which
 discussions  have  gone  on  for  seven  or  eight
 years.  During  this  period,  I  would  like  to
 know  whether  it  was  evere  contemplated
 serious!y  that  we  might  try  to  develop
 indigenously  with  the  help  of  our  own
 research  organisation  at  least  a  design  for
 a  suitable  gun,  suitable  for  our  conditions
 in  this  country  and,  later  on,  to  see  whe-
 ther  production  facilities  for  sucha  gun
 could  be  evolved  in  our  on,  own  country.

 13.00  brs

 I  am  always  concerned  with  this  fact
 whether  the  drive  towards  indigenisation  is

 not  being  thwarted  and  hampered  at  times

 by  this  great  fancy  that  we  have  developed
 that  we  must  buy  all  these  expensive  wea-

 pons  from  abroad.  So,  there  is  the  ques-
 tion  of  ammunition  for  this  gun  I  would

 like  to  know  from  the  Defence  Minister

 wheteer  the  deal  with  Bofors  includes  buy-

 ing  all  the  necessary  ammunition  from  them

 And  also  whether  it  is  not  a  fact  that  the

 ammunition  for  this  155  mm  gun  is  availa-

 ble  at  much  cheaper  prices  from  other

 countries  also  and  particularly  from  a  coun-

 try  with  which  we  have  got  very  extensive

 defence  arrangements  and  whice  is  prepared

 to  give  ammunition  at  perhaps  half  the

 price  7  It  isa  fact  or  not  7  We  are  under

 no  compulsion  that  we  must  buy  guns  from

 one  company  and  we  must  also  buy  all  the

 ‘ammunition  from  the  same  campany.  This

 is  the  stnndardized  bore  of  a  gun;  the

 ammunition  can  be  available  from  other
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 Place  also.  But,  how  are  “we  thinking
 about  these  thing.;  what  kind  of  indigeni-
 sation,  what  kind  of  alternative  arrange-
 ments;  what  kind  of  diversification  of
 sources  we  should  go  in  for,  is  something
 which  1  am  not  at  al:  clear  about  from  the
 Kind  of  discussion  that  has  taken  place.
 Anyway,  now  as  far  as  this  Bofors  business
 is  concerned,  Sir,  it  is  not  the  allegation...
 Please  give  me  a  few  minuses.  I  will  just
 come  to  the  subject  now.

 MR.  SPEAKER:  You  bave  taken  afl
 the  time  without  interruptions.

 SHRI  JNDRAJIT  GUPTA  :  What
 is  to  be  done;  it  is  a  serious  ma‘ter,  I  havs
 still  got  doubts  whether  debate  will  be  held
 or  not.

 MR.  SPEAKER:  ।  will  give  you  4
 minu'es  more.

 SHRI  INDRAJIT  GUPTA  :  5  minutes,
 Sir.  First  of  all,  the  allegation  that  is  being
 made  in  these  Press  reports,  Sir,  as  far  as  ।
 understand  in  this  particular  case,  is  not
 whether  there  was  any  agent  or  notਂ  Whee
 ther  there  was  any  middleman  ornot  Jo
 this  particular  case  it  is  not  the  main
 allegation  The  allegation  is  that  there
 was  a  direct  deal  between  Befors  and  the
 Government  through  its  Commission  or
 Committee  or  whatever  it  was  and  that  the
 bribe  was  paid,  nothing  to  do  with  the
 middleman  or  an  agent.  Now,  I  am  as
 much  aware  as  some  of  my  friends,  more
 than  them  perhaps,  if  you  do  not  mind  my
 saying  so,  about  the  existence  of  very
 powerful  forces  which  are  working.  to
 destablise  countries  like  ours,  not  only  in
 India  but  in  the  other  countries  also  which
 stand  for  certain  principles  and  policies  and
 stand  firmly  for  non—allignment.  This  is

 known  to  everybody.  Does  that  mean  that
 we  should  eondone  any  kind  of  corruption
 that  takes  place  2  Does  ,this  mean  allega-
 tions  are  made  acd  allegations  for  whom
 we  are  not  ina  position  to  have  any  svi-
 dence  directly  other  than  the  Press  reports  ?
 What  we  expected  to  do  2  Keep  quiet,
 keep  mum.  We  are  not  expected  to  raise
 these  Questions  and  to  seek  from  the
 Government  a  clear  anuouncement,  declara-
 tion  and  explanation  of  all  these  things,
 contradicting  it  or  whatever  itis?  -
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 should  we  not  do  that  7  What  is  our  job
 then  2?  Why  should  we  be  here  ?  The
 moment  something  appears  in  the  Press  we
 are  supposed  to  keep  quiet  because  if  we
 raise  it  the  country  will  get  destablised,  1
 do  not  agree  with  this  theory  at  all.

 Sir,  there  are  3  sources  of  information,
 according  to  the  Press,  available  at  the

 moment;  one  is  the  Sweedish  Radio,  one  is
 the  Sweedish  Government  and  the  third  is
 the  Bofors  Company  itself  Now,  that  is

 why  we  are  asking  from  the  Government  to
 find  out  facts  and  tell  us.  What  was  said

 by  the  Sweedish  Radio  has’  been  said  here,
 and  I  do  not  wish  to  respeat.  Whether  it
 is  a  State  Radio,  I  do  not  know,  I  believe
 that  the  status  is  something  similar  to  some-
 thing  that  of  BBC.  It  is  an  autonomous

 broadcasting  corporation.  At  the  same  time
 the  BBC  says  many  things  which  we  inter-
 Pret  to  be  the  voice  of  the  Government  of
 the  United  Kingdom  also.  Anyway,  now
 Sweedish  Radio  has  made  certain  serious

 allegations  They  are  being  repeated,  also

 repeated  with  some  theats  that  we  will
 disclose  more,  Therefore  about  this  Sweer-
 dish  Radio,  I  have  nothing  further  to  say
 except  that  all  the  newspapers  in  the

 country  are  publishing  these  reports.  Acco-

 ding  to  what  my  friends  on  the  other  side
 are  saying,  we  haveto  take  it  that  the
 entire  press  in  the  country  is  interested  in

 destabilising  the  country  7  Is  that  your
 thesis  2?  Because  everyday  they  are  giving
 so  much  of  publicity  to  those  reports  of  the
 Sweedish  Radio  and  all  that,  the  entire

 press  is  interested  in  destabilising  the  coun-

 try.  I  am  not  taking  only  about  the
 Indian  Express;  1  know  what  the  line  of
 Indian  Express  is  and  I  do  not  support  it.
 But  because  the  entire  press  is  giving  the

 publicity,  it  does  not  mean  that  “it  is
 interested  in  destabilisihg  the  country.  You
 better  say  ‘yes’  or  ‘no’  to  this.  There  are

 papers  which  are  run  by  cminent  and

 veteran  editors  and  here  lam  not  talking
 about  only  the  daily  newspapers  but  other

 journals  and  people  who  are  very  close  the

 establishment,  if  I  may  say  so.  I  do  not
 want  to  name  them  here,  but  you  please

 read  as  to  what  they  have  been  writing
 about  the  issues.  Read  what  they  have

 deen  writing  for  the  last  couple  of  months.
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 They  cannot  be  accused  of  being  congeni-
 tally  hostile  to  this  Government.  They
 are  rather  friendly  to  it.

 Then  Sir,  what  has  the  Sweedish
 Government  said  2  As  per  reports,  an
 aide-memoire  has  been  banded  over  by  the
 Swedish  Ambassador  Mr.  Axel  Edelstam
 10  the  Minister  of  State  for  Externa)  Affairs
 Shri  Natwar  Singh  only  a  couple  of  days
 ago  and  in  that  aide-memoire  they  have
 said  that  no  middleman  existed  and  the
 Company  has  negotiated  directly  with  the
 Indian  Defence  Minister  That  does  not  by
 itself  automatically  rule  out  the  possibi-
 lity  of  any  bribe  being  given.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA:  Therefore
 we  want  an  inquiry  into  it,  १  00  may  not
 be  worried  about.  it,  but  we  are  worried.
 Thirdly,  Bofors  Company  itself......

 (Interruptions)

 MR.  SPEAKER  :  Why  are  you  referring
 to  all  that  ?

 SHRI  INDRAJSIT  GUPTA:  Because
 you  are  getting  impatient.

 There  are  other  newspaper  reports  too
 which  are  coming  in.  Reuter  reported
 from  Stockbom  op  16  April  that  Bofors

 Company  dedlined  to  comment  on  the  radio

 allegations  that  it  was  planning  to  pay  a
 total  of  16  million  dollars  to  the  members
 of  the  Prime  Minister’s  party  under  the
 cover  of  operation  named  “Lotus’.  It  says
 that  the  radio  quoted  senior  company
 sources.  I  suppose  the  Government  keeps
 track  of  these  things  also.  The  radio
 quoted  senior  company  sources  as  sying  that
 four  instalments  totalling  5  million  dollars
 were  paid  during  the  last  two  months  of
 1986  into  the  srcret  accounts  at  the  Swiss
 Bank  Corporation.

 MR.  SPEAKER  :  It  has  already  come
 on  record.

 PROF.  MADHU  DANDAVATE  :  Let
 him  speak  Sir.  His  one  speech  does  not
 Gestabilise  the  country.
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 SHRI  INDRAJIT  GUPTA:  I  am  not
 out  to  destabilise  the  country.  You  should
 have  that  much  confidence.

 MR.  SPEAKER:  I  have  much  more
 than  that.

 SHRI  INDRJIT  GUPTA:  But  I  am
 not  going  to  be  a  party  to  something  which
 Jeaves  a  bad  obour  in  the  whole  world  with

 regard  to  corruption  in  this  country.  It  has
 to  be  cleared  up.

 Therefore,  what  ।  am_  sying  is  that  the
 statement  made  here  by  the  Defence  Mini-
 ster  and  some  of  the  questions  replied  to  by
 the  Prime  Minister  do  net  by  themselves
 convince  anybody.  They  do  not  convince
 and  they  will  convince  public  opinion.  Public
 the  country  has  been  very  much  opinion  in
 exercised  during  the  Jast  fewweeks  over  this
 whole  question  of  whether  some  underhand
 undercover  dealings  are  going  on,  which  the
 Government  wants  to  cover  up.  Therefore,
 ।  beg  of  you,  if  you  are  real'y  interested  in

 fighting  destebilisation,  to  please  take  the
 Parliament  fully  into  confidence,  make  a
 clean  breast  of  all  the  facts,  and  if  nece-

 ssary,  appoint  an  inquiry  into  it—an

 impartial  inquiry—so  that  nobody  can  say
 anything  after  that.  And  put  all  the  facts
 on  the  table  Because,  if  there  are  any
 conspiracies  going  on,  that  is  the  only  way
 to  scotch  those  conspiracies.  You  cannot

 go  about  it  by  revealing  a  little  bit  of  it  and

 leaving  the  rest  concealed.  That  will  land
 us  in  greater  trouble.

 MR.  SPBAKER :  We  adjourn  now  for
 funch  and  meet  again  at  2.10  PM.

 SHRI  INDRAJIT  GUPTA  :  1  will

 continue  after  lunch  Sir.

 13.09  brs

 The  Lok  Sabha  adjourned  for  Lunch  till

 ten  minutes  past  Fourteen  of  the  clock

 pera  -

 The  Lok  Sabha  re-assembled,  after  lunch

 at  Thirteen  Minutes  past  Fourteen  of  the

 Clock,

 (Mr.  Deputy  Spesker  i  the  Chair]
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 DISCUSSION  ON  THE  REPORTED
 ANNOUNCEMENT  ON  THE  SWEEDISH
 STATE  RADIO  CONCERNING  THE
 ACQUISITION  OF  GUNS  BY  THE
 INDIAN  ARMY  FROM  BOFORS  OF
 SWEDAN—CONTD.

 SHRI  INDRAJIT  GUPTA  (Basirhat)  :
 May  I  make  a  point  Sir?  I  was  conclu.
 ding  my  speech  I  did  not  know  that  we
 were  going  to  adjourn  for  lunch.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  No;  that
 is  not  so.  (Interruptions)

 SHRIS.  JAIPAL  REDDY  (Mahbub-
 nagar)  :  He  was  not  allowed  to  conclude.

 (Interruptions)

 MR  DEPUTY  SPEAKER  :  The  Spea-
 ker  also  informed  the  House  at  that  time
 that  his  hon.  Member’s  t'me  was  over.
 Therefore-  he  cannot  continue  his  speech
 now.  If  I  revive  his  case  now,  there  will
 be  problems.  (Interruptions)  No,  Mr.
 Indrajit  Gupta;  you  had  asked  for  five
 minutes.  The  Speaker  had  given  you  seven
 minutes...So,  your  time  was  over.  You
 also  announced  in  the  House  that  your  time
 was  over.  Now  you  cannot  say  anything
 otherwise.

 PROF.  MADHU  DANDAVATE  (Raje-
 pur)  :  Sir,  1  ama  witness.  When  I  left
 the  House,  he  was  standing,

 MR.  DEPUTY  SPEAKER  :  No;  this
 is  the  Speaker’s  decision.  1  cannot  take  it
 up  again.  The  Speaker  has  already  told
 him  so.  If  I  go  back  on  it,  it  may  not  be
 good.

 SHRI  INDRAJIT  GUPTA  :  Where  is
 the  question  of  going  back  ?

 MR.  DEPUTY  SPEAKER  :  Once,  the
 Speaker  has  announced  that  your  speeghits
 OVEF..+.06

 SHRI  INDRAJIT  GUPTA:
 House  was  adjourned  for  lusch.  sae
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 MR.  DEPUTY  SPEAKER  :  After  you
 finished  your  speech,  the  House  was

 edjourced.  I  am  sorry,  I  cannot  allow  yqu

 again  to  speak.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA  :  I  want  only
 two  minutes  to  make  one  point.

 (Interruptions)

 SHRI  BHAGWAT  JHA  AZAD  (Bhagal-

 pur):  You  give  him  some  time.

 (Interruptions)

 SHRI  INDRAJIT  GUPTA:  The  final

 point  which  I  was  coming  when  suddenly
 we  had  adjourned  for  lunch,  which  I  was

 vot  expecting,  is  that  government  has  not

 tnformed  anybody  about  the  total  value  of
 this  deal.  What  is  the  value  of  the  total

 contract  with  Bofors  7  That  has  some

 relevance  to  thc  whole  contract  and

 manoeuvering  for  the  contract  by  different

 interested  yeople  and  all  that.  He  should

 please  tellus,  whe  he  replies,  about  it.

 So  far  we  were  talking  and  they  were

 talking  only  about  guns.  My  information
 is  this.  It  is  based  on  two  important  and

 well-known  publications,  which  may  not

 always  be  very  accurate  in  their  figures
 which  they  give—I  agree—but  they  are

 well—know  and  authoritative  publications.

 One  is  Janes  Arms  and  artillery  (1986-87).

 I  would  like  to  draw  the  attention  of  the

 Minister  to  page  643  of  this  publication.
 The  other  is  Military  Balance  which  is  the

 publication  of  the  Institute  of  Strategic

 Services,  International  Institute—page  211,

 the  latest  issue.  What  do  they  say?  They

 say  that  the  contract  with  Bofors  is  not  only
 for  the  gun,  but  also  we  have  to  buy  along
 with  Ihat—a  term  and  condition  of  the

 contract  is—the  vehicle  on  which  the  gun
 will  be  mounted.  This  is  Saab  Scanion

 Tracks.  (Interruptions)  These  are  not

 manufactured  by  Bofors,  we  have  to  get
 them  through  Bofors—the  Barracuda  camo-

 -  netting  of  the  gun;  we  have  to  get  it

 along  with  the  gun,  not  made  by  Bofors,
 but  the  only  supplier  of  Bofors  to  us.  Then

 there  are  Marconi,  Firc  Control  Systems.
 Then  there  gre  Muze  Velocity  Radars.
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 Then  there  is  sighting  and  surveying  equip-
 ment,  etc.  etc.  According  to  these  journals,
 all  these  ancillary  things  have  also  to  be
 purchased  through  Bofors.  Therefore,  the
 total  cost  of  the  contract  should  be  told  to
 us.  The  newspapers  have  been  writing
 about  the  cost.  I  do  not  know.

 SHRIS.  JAIPAL  REDDY:  It  is  1.3
 billion  dollars.

 SHRI  INDRAJIT  GUPTA:  It  is  1.3
 billion  dollars.  But,  according  to  these
 intern:tional  publications,  the  total  value  of
 this  order  will  be  about  33  biilion  dollars;
 it  My  be  correct;  it  may  not  be  correct.
 The  Minister  can  only  tell  us  abour  it.  But
 it  is  obvious  that  it  is  not  the  payment  only:
 for  the  gun  but  also  for  all  these  other
 aocillaries  or  auxiliaries,  whatever  you  like
 to  call  them.  Therefore,  when  an  allega-
 tion  has  been  made  about  bribe,  this  and
 that,  has  a  relation  and  relevance  to  the
 total  size  of  the  contract  which  is  very  rele-
 vant.  Therefore,  ।  would  request  the  hon.
 Minister,  when  he  replies,  at  least  to  tell
 us  what  is  the  total  cost  of  this  contract  ?

 SHRI  SOMNATH  CHATTERJEE
 (Bolpur)  :  And  what  is  the  percentage  of
 bribery  2

 SHRI  AJAY  MUSHRAN  (Jabalpur):
 Mr.  Deputy  Speaker,  I  don’t  think  you  will
 sacrific  details  for  bravity.  So  far  as  ।  am
 concerned,  I  wil]  to  begin  with  speak
 without  covering  any  subject  matter  in
 detail  for  two  or  three  minutes.  I  know
 the  opposition  has  been  lavahing  every  time
 we  talk  of  destabilisation.  They  Probably
 can  see  only  one  dimension  of  this  desta-

 bilisation;  that  is  the  political  part  of  it.
 Have  they  ever  imagined  that  when  we

 discuss  a  matter  like  defence,  when  we
 discuss  a  matter  like  sale  and  purchaee  of
 submarines  or  guns  or  whatever  defence

 equipment  it  is,  we  are  not  only  dealing
 with  just  the  sale  part  of  it,  we  are  not  only
 alleging  on  the  basis  of  rumours,  which  we
 all  road  in  newspapers,  but  we  are  also

 indirecty  involving’  those  people  whe  are  not
 here  to  defend  themselves.  They  may  be!

 people  inform;  they  may  be  people  not  in

 uniform,  but  they  are  related  with  defence.

 Take  for  example,  the  report  which  they
 have  extensively  useed,  speaker  after  spea-
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 ker,  that  there  was  a  news  item  published,
 that  very  high  officials  and  very  high  poli-
 ticians  afe  involved  aud  that  they  can  be

 bribed.  Now  is  this  evidence  or  a  rumour  है
 That  is  to  be  decided  and  debated.

 DR.  DATTA  SAMANT  (Bombay  State

 Central)  :  On  an  inquiry.

 SHRI  AJAY  MUSHRAN  :  Let  me
 finish.  I  hever  disturb  when  you  talk  of
 labour  unions.

 DR.  DATTA  SAMANT  ;:  You  always
 disturb,

 SHRI  AJAY  MSHRAN  :  Do  not  disturb
 in  matter  where  you  have  the  slightest
 knowledge.  That  is  the  point.  The  whole
 trouble  is  that  you  all  start  raking  up  a

 point  on  which  yo  do  not  know  the  com-

 plets  things.

 We  are  talking  of  de-stabilisation.  You
 should  try  to  understand,

 (Translation)

 You  will  not  be  able  to  understand
 this,

 (Interruptions)

 SHRI  Cc.  JANGA  REDDY

 (Hanamkonda) :  It  is  not  about  gun,  it  is

 about  bribe.

 (Jaterruptions)

 SHRI  VILAS  MUTTEMWAR

 (Chimur)  :  You  have  started  making  good

 statements.

 [English]

 SHRI  SOMNATH  CHATTERJEE
 :

 After  reacing  your  C.W.C.  Resolution,  we

 know.

 SHRI  AJAY  MUSHRAN  :  We  are  very

 happy  that  you  are;

 Sir,  they  are  talking  of
 destabilisation

 and  the  C.W  C.  resolution  which  Sompathji

 ie  sayiUg,
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 It  is  our  party  which  on  evidence,  not
 based  on  rumours  and  newspspers,  had
 removed  थ  Pinance  Minister.  The  father
 of  this  Prime  Minister  brought  concaete
 evidence  in  this  House,  the  case  was  taken
 ub  and  it  was  this  party’s  government  which
 asked  the  then  Finance  Minister.  But  it
 was  not  based  on  rumours,  and  you  see,
 DOW-ee  ..

 AN  HON.  MEMBER  :  You  canuot
 speak  for  them  now.

 SHRI.AJAY  MUSHRAN  :  That  is  your
 opinion.

 MR.  DEPUTY-SPEAKER  :  You  please
 address  the  Chair,  Mrr  Mushran.

 SHRI  AJAY  NUSHRAN  :  While  tal-
 king  of  destabilisation,  do  you  vver  undere
 stand  bow  a  man  in  unifor  will  think  of  it,
 when  you  discuss  matters  here  and  involve
 his  officers,  anc  his  leaders,  that  they  have
 been  bribed,  without  your  having  an  into  of
 evidence,  or  iota  of  any  allegation  which
 has  no  4rima  facie  case  2

 The  Government  have  repeatedly,  the
 Prime  Minister  repeatedly  intervening  in
 this  House,—  has  been  demanding,
 requesting,  cajoling  the  Opposition  to  give
 us  the  material  on  which  the  investigation
 can  be  done,  No.  your  total  case  is  based
 on  rumours  which  are  published  in  news-
 papers.  If  I  were  a  newspaper  owner  ह  am
 only  interested  in  seeing  how  many  news-
 papers  are  sold  every  day.  That  is  my
 primary  aim,  and  your  primary  aim  is
 becoming  a  tool  into  the  hands  of  the
 Press  You  are  totally  involved  today
 in  bringing  rumour  after  rumour.

 (Interruptions)

 SHRI  ।  JAIPAL  REDDY :  He  is  anti-
 Press.

 SHRI  AJAY  MUSHRAN  :  Mr  Deputy
 Speaker,  on  31st  March,  this  case  of
 purchase  of  Bofors  guns  was  published  ia
 an  English  daily  from  Bhopal.  You
 about  it.  You  knew  the  cews  But  you
 intentionally  did  not  bring  it  here.  Pieg
 you  brought  Fairfax,  then  you  brought
 deal  about  anbenarines,  aad  then
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 bringing  this  Bofors,  Because,  you  ate  not
 interested  in  investigations.  You  are  net
 interested  in  getting  corrupt  people  to
 book.  You  are  only  interested  in  scanda-

 lising  the  matter  on  rumours  And  that  is
 the  reason  why  I  stand  today  as  an  ex-
 soldier  to  talk  to  you  something,  to  talk
 some  sense  to  you.

 You  are  talking  of  a  weapon  like  153
 mm  gun.  Mr.  Indrajit  Gupta  was  saying
 that  it  has  taken  seven  of  eight  years  for  a
 field  gun  to  be  evolved.

 SHRI  INDRAJIT  GUPTA  :  Not  only
 to  evolve,  but  to  purchase.

 SHRI  AJAY  MUSHRAN:  Now,  he
 probably  does  not  know  that,  it  has  been
 since  20  years  that  the  reslacement  of  the
 old  generation  of  twenty-five  pounders  and
 5.5  mm  and  seventy  point  two  inch  guns
 is  being  sought.  Now,  you  cannot  go  to
 the  market  and  buy  a  gun  like  a  potato.
 You  have  been  told  that,  when  the  hon,
 Minister  of  State  for  Defence  was  answer-
 ing  the  debate  of  submarines  here.  You
 were  told.  It  is  not  easy  to  do,  It  talks
 time.

 SHRI  INDRAJIT  GUPTA:  I  said,
 for  ail  the  seven  or  cight  years,  you  were

 only  trying  to  buy  them;  I  asked  whether

 you  were  indigenising  them.

 SHRI  AJAY  MUSHRAN:  That  ie

 what  ह  am  trying  to  say.

 SHRI  INDRAJIT  GUPTA:  You
 never  tried  to  indigenise  them.  You  only
 wanted  to  buy  them.

 SHRI  AJAY  MUSHRAN:  You  are

 perhaps  not  aware  that  we  have  been

 indigenising  one  field  gun  after  enother,

 and  that  is  this,  and  this  is  the  last  of  the

 field  guns  and  it  is  not  something  like  a

 Pichkari for  Holi  and  say  that  we  have

 indigenisod.  All  this  is  not  something  which

 can be  done  overnight.  it  takes  time.

 [Translation]

 SHRI  C,  JANGA  REDDY
 :

 gin  is  uled  on  the  day  of
 Molt

 The  fit
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 SHRI  AJAY  MUSHRAN:  Yow  are
 not  capable  of  understanding  it.  Why  do
 You  interrupt  ?

 MR.  DEPUTY-SPEAKER :  Mr.
 Mushran,  are  you  having  a  discussion
 with  them  or  are  you  adderessing  the
 Chair  2

 (Interruptions)

 SHRI  AJAY  MUSHRAN  :  Many  times
 Prof.  Madhu  Dendavate  has  said  that  we
 accuse  them  of  unpatriotism.  That  is  nat
 so.  You  are  not  unpatriotic.  But  you  are
 But  you  are  doing  things  always  in,
 sheer  ignorance.  You  do  not  kohw
 the  fall  out  of  your  debate  which
 takes  place  here  because  you  only  want
 Publicity  in  the  press.  The  newspapers  are
 read  all  over  the  country.  When  a  soldier
 Soes  on  leave,  when  an  officer  goes  on
 leave,  he  is  asked  whether  he  is  going  to
 get  sub-standard  weapons.  You  think  that
 this  Government  is  giving  sub-standered
 weapons  to  the  soldiers  to  fight.  And  when
 you  are  planting  that  rumourous  idea  into
 the  minds  of  the  people,  are  you  not  a
 party  under  thing  by  and  unconsciously  to
 de-stabilisation  7  (InterruPtions)  You  are
 harbouring  political  people  in  your  Party,
 Mr.  Dandavate,  who  ere  personification  of
 this  de-stabilisation...(Interruptions)  What
 are  you  talking  2  Listen  to  me.  (Jsterrup-
 tions)

 SHRI  NARAYAN  CHOUBEY
 (Midnapur)  :  A  Commandr  comes  to  the
 Parliament  ;  a  military  man  comes  to
 Parfiament.

 SHRI  AJAY  MUSHRAN:  I  am  not
 talking  as  a  military  man.

 SHRI  NARAYAN  CHOUBEY:  A
 Sergeant-General  bas  come  to  Parliament.

 [Translation]

 SHRI  _—*VILAS  MUTTEMWAR  :
 Choubeyji  neither  killed  any  one  nor  he

 died  himself  Oh;  He  is  an  experienced
 g@erson,  ist  liten  to  him.  An  army  jswan
 is  speaking.
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 SHRI  AJAY  MUSHRAN:  Mr.
 Indrajit  Gapta  has  asked  as  to  why  every-
 thing  is  being  bought  from  Bofors  together.
 This  is  a  highly  technical  question.  When
 you  are  buying  equipment  from  a  _  parti-
 cular  source,  is  it  better  to  buy  from  a
 Particular  source  or  you  buy  the  same
 thing  all  over  the  world?  Have  we  not
 learnt  a  lesson  from  divergence  of  various
 arms  and  ammunition  supplied  to  Pakistan
 in  the  last  war  that  we  had.  One  of  the
 reasons  of  our  weakness  would  be  if  we
 buy  things  from  al}  over  of  a  particular
 equipment.  But  these  things,  I  800.  sur,e
 the  House  will  got  like  to  discuss  here.
 There  are  certain  secrets.  Mr.  Indrajt!
 Gupta  was  referring  to  James  Book  on

 weapons.  These  books  are  available  al
 over.  They  are  on  weapons,  they  are  on

 armour,  they  are  on  inforntly  everything.

 SHRI  INDRAJIT  GUPTA:  It  is  on

 arms  and  artillery.

 SHRI  AJAY  MUSHRAN  :  It  is  80016"

 thing  like  encyclopaedia  This  gives  the
 characteristics  of  weapons  But  that  does
 Not  give  the  capabilities  of  a  weapon  vis-a-
 vis  probable  enemy,  probable  terrain  and
 how  you  are  going  to  use  it  and  how  the

 enemy  is  going  to  neutralise  it.  The
 Moment  you  disclose  this  type  of  technical

 information,  you  are  cutting  your  own
 feet.  And  then  you  say  that  you  are  not
 a  party  ignorantly  to  de-rtabilisation.
 There  are  people  in  your  party  who  openly
 convass,  propagate  de-stabilisation,  reli-

 gious  fanaticism  and  they  are  members  of

 your  party.  Then  are  you  nota  party  to

 de-stabilisation  2  (Iaterruptions)  Have  you
 removed  them  ?

 [Translation]

 SHRI  NARAYAN  CHOUBEY  :  He  is

 out  of  his  senses.

 SHRI  AJAY  MUSHRAN  :  Please  sit

 down,  please  listen.  If  you  are  in  your

 senses,  then  please  sit  down  and  listen.

 ।  English]

 This  isa  very  serious  matter.  Mr.

 Madhav  Reddi  madea_  very  valid  point

 that  the  Government  has  not  taken

 the  opposition  into  confidence.  If  you
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 came  to  know  of  a  certair  serious  disere~

 Pency  in  various  purchases  of  service
 Matters,  was  it  not  your  duty  to  somé
 time  go  on  your  own  and  brief  the  Prime
 Minister  ?  Are  you  not  a  party  to  the
 defence  of  this  country?  Are  you  only
 responsible  for  opposing  the  Prime
 Minister  ?

 SHRI  INDRAJIT  GUPTA:  How  do
 you  know  whether  anybody  went  or  not  7

 How  do  you  know  whether  ।  went  or
 not  ?

 SHRI  AJAY  MUSHRAN  :  Then  say
 so.  I  am  asking  through  the  Deputy
 Speaker,  with  his  permission,  that  have
 you,  Mr.  Indrajit  Gupta,  even  gone  to  the
 Prime  Minister  and  told  him  that  somebody
 has  taken  bribe  7  Have  you  ever  told  this
 to  the  Minister  of  Defence?  On  matters
 of  defence  I  hold  firm  conviction  personally
 as  a  representative  of  the  people  that  we
 should  not  discuss  it  here  as  a  matter  Of
 corruption  against  any  other  Ministry  o¢
 any  other  Department  When  we  arg
 discussing  matters  of  defence,  we  shoul
 be  very  conscious  of  the  fact  that  we  ar®
 discussing  matters  which  are  ultimatel¥Y
 going  to  affact  the  defence  of  the  country.
 Mr.  Arun  Singh  had  made  a  very  valid
 point  when  he  was  replying  to  the  debate
 on  submarine.  Three  days  before  it  has
 been  categorically  told  to  them.  told  to  us,
 told  to  everybody  that  there  was  so
 corruption,  no  question  of  any  agent,  no
 question  of  any  discrepancy  in  buying  of
 submarines.  Today  we  have  been  cold
 categorically  by  the  Defence  Minister,  and
 by  intervention  by  the  Prime  Minister
 that  there  is  no  agent.  There  are  “quotes”
 of  the  two  Prime  Ministers  the  Defence
 Minister  is  saying,  but  opposition  are  saying
 that  there  is  a  bribery,  with  the  result  that
 tomorrow  if  these  first  class  weapons,  which
 have  been  bought  after  due  deliberation
 by  the  Defence  Ministry,  by  the  médst
 high-powered  committees  by  the  best
 technicians  of  the  Ministry,  of  the  army
 who,  right  ftom  the  beginning,  are  involved
 in  the  purchase  of  these  weapons,  are
 to  be  used,  they  are  trying  to  sow  the
 seed  of  suspicion  in  the  minds  of  those
 people  who  are  ultimately  going  to
 them  in  war  -  critic  like  Mr.
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 Chatterjee  will  say,  “Ah,  ।  had  told  you
 that  these  weapons  are  inferior”.  The
 trouble  is  that  they  only  talk,  they  do  not
 think.  They  must  start  thinking  also  .....

 (Interruptions).  ।  personally  fee)  that  such
 matters  should  not  be  discussed  here...

 (interruptions).  when  categorical  answeres
 have  been  given  that  there  is  no  discre-

 pancy,  there  is  no  agent,  there  is  no  bri-

 bery,  they  continusto  say  that  there  is

 bribery.  It  does  not  make  a  fact  of  a  life
 if  hundreds  times  they  don’s  speak  truth.
 Therefore,  Mr.  Deputy  Speaker,  Sir,
 through  you,  1  will  Urge  upon  the

 Opposition  that  let  this  be  the  end  of
 their  ignorance,  let  this  be  the  end  of  their

 reaction  to  rumours  being  spread  in  news-

 papers,  and  we  should  become  one  so  far
 as  defending  the  purchases  by  the  Defence

 Ministry  are  concerned.  They  are  basically
 undermining  the  morale  of  the  force  who

 are  ultimately  going  to  use  these  weapons
 for  the  defence  of  you  and  me,  of  the

 motherland,  of  the  country.  I  talk  as  a

 soldier  when  I  say  that  this  is  going  to  be

 the  soldiers’  reaction.  The  army  is  never

 going  to  pardon  them  They  are  only
 interested  in  their  photos  and  their  names

 coming  in  the  Press.  This  country  is

 stabilised  and  independent  and  our  defence

 should  not  be  jeopardised.  This  is  my

 appeal  to  them  through  you,  Sir,  that  we

 should  not  react  in  the  manner  we  have

 been  reacting  in  the  submarine  case  and

 all  these  rumours.  Thank  you.

 PROF.  MADHU  DANDAVATE  :

 They  said  the  same  thing  about  Fairfax

 and  appointed  an  inquiry  committee  in  the

 end,

 SHRI  DINESH  GOSWAMI  (Cuwahati):

 Mr.  Deputy  Speaker,  Sir,  in  the  speeches
 of  the  ruling  party  Members,  three

 allegations  have  beep  made  against  the

 Opposition.  Firstly,  that  we  are  wasting

 the  time  of  this  House  by  this  discussion;

 secondly,  that  we  have  contributed  to  the

 process  of  destabilisation;  and  thirdly,

 the  point  which  is  made  by  my  learned

 frieod  Mr.  Ajay  Mushran  that  this  debate

 is  going  to  affect  the  morale  of  the  defence

 forces  and  will  contribute  to  the  destabilisi-

 ing  process  further.  May I  point  out  to
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 him  that  the  moment  this  news  came  up—
 it  is  not  that  we  gav:  notice  :  that  was  a

 ‘holiday—immediately  the  Congress  Work-

 ing  Committee  met.  The  issue  was
 considered  so  important  that  all  the
 Congress  Ceief  Ministers  were  called,  that
 statements  were  issued...(Jnterruptions).

 SHRI  VILAS  MUTTEMWAR:  That
 was  deCided  fifteen  days  earlier.

 SHRI  DINESH  GOSWAMI  :  Then  the
 Minister  of  Defence  made  a  suo  motu
 statement  and,  for  the  first  time  that I
 have  come  to  this  House,  the  Minister  for
 State  for  Parliamentary  Affairs  decided  and
 agreed  to  the  suspension  of  the  Question
 Honr.  All  my  friends  of  the  Ruling  Party
 have  said  that  this  news  is  so  important
 that  it  has  the  capacity  of  destabilising  this
 country.  If  such  an  information  has  come
 which  has  the  capacity  of  destabilising  the
 country,  I  think  the  members  from  the
 ruling  party  should  have  been  the  first  to
 ask  fora  discussion.  They  should  thank
 us  that  we  have  initiated  the  discussion
 (InterruPtions).  Sir,  the  second  point
 made  is  that  we  are  helping  the  process  of
 destabilisation.  Well,  I  am  not  at  all
 concerned  absut  the  charge  and  J  am  _  not
 bothered  about  whether  my  friends  on  the
 Opposition  Jevelled  charges  against  us  or
 gives  us  compliment.  Itis  the  people  of
 this  country  who  will  decide  whether  we
 have  really’  helped  in  the  process  of
 destabilisation.  In  fact  I  become  worried
 if  my  friends  like  Mr.  Tiwari  gives  comp‘i-
 ment.  Iam  happy  that  I  have  not  got  the
 certificates  from  the  ruling  party  members.
 Shri  Mushran  said  ‘“‘don’t  you  know  that
 this  discussion  is  going  to  affect  the  morals
 of  the  Defence  forces.”  Am  ।  to  under-
 stand  that  the  people  of  the  armed  forces
 only  go  through  the  proceedings  of  the
 Parliament  and  do  not  go  through  the
 Newspaper  reports?  Every  day,  right  from
 the  Fairfax  issue,  articles  after  articles
 have  come  and  the  comments  and  the
 release  in  the  newspapers  say  as  to  whose
 reputation  has  gone  deep  down  below  and
 whoee  has  gone  up.  Well,  these  aro  in
 newspapers  and  I  don’t  want  to  quote.  I
 never  thought  that  discussion  of  corruption
 would  lead  to  the  destabilisation.  In  fact
 one  process  by  which  the  imperialist  powers
 have  always  tried  to  destabilise  the  Third
 World  Nations  is  by  trying  to  commupt  and



 73  Bise. on:  Acquisition  CHAITRA  50,  1909  (SAKA)
 of  Guas  from  Bofors

 by  playing  the  money  power  in  the  Third
 World  nations.  We  have  the  history  after
 history  of  nations  where  the  Third  World
 couniries  had  suffered  because  of  corrup-
 tion  and  if  we  have  asked  for  it  by  this
 debate,  it  is  because  of  the  patriotic  duty,
 because  impressions  must  be  there  in  the
 country  that  our  Defence  forces  is  above
 corruptional  Trying  to  put  anything  under
 the  carpet,  as  far  as  corruption  is  concern-
 ed,  on  the  ground  that  if  an  allegation  is
 made  it  will  help  the  process  of  destabilisa-
 tion  will  not  really  contribute  to  the
 Strength  of  the  armed  forces,  1  would  like
 to  know  from  the  hon.  Minister  a  parti-
 cular  question.  Let  us  take  the  instances
 which  we  have  discussed  a  few  days  back,
 A  telex  message  cume  from  our  Embassy
 on  an  informatiop  by  a  foreign  Government
 that  there  were  middlemen  involved  ina
 deal.  The  Defence  Minister  had  refused
 in  the  last  discussion  to  tell  us  the  name
 of  the  country  and  also  the  particular  deal.
 But  probably,  in  spite  of  the  fact  that  it
 has  not  come  from  the  Government,  every.
 one  knows  that  the  telex  message  came
 from  the  Bonn  Embassy  on  the  information
 of  the  West  German  Government  and  the
 deal  was  the  submarine  deal  Nobody  is

 argued  that  the  Government  has  no

 instruction  that  the  middlemen  shoud  be
 avoided.  This  instruction  was  there  from

 1980  and  was  reiterated  recently  by  the

 Prime  Minister.  But  tre  hon.  Minister  for

 State  in  Defence  Ministry,  in  the  last

 debate,  had  categorically  said  and  had

 admitted  that  in  spite  of  the  fact  that  this

 particular  instruction  was  there,  there  were

 violations  of  the  instructions  with  the

 result  that  the  Defence  Derartment  itself

 went  in  for  certain  enquiries  and  the  hon.

 Minister  for  Defence  had  assured  that  he

 would  place  on  the  Table  of  the  House

 names  of  those  officers  and  those  persons

 who  are  guilty  of  violating  this  particular

 instruction  of  the  Defence  Ministry.  In

 this  context,  I  would  like  to  quote  a  few

 sentences  of  Shri  Arun  Singh,  hon.  Minister

 of  State,  in  the  last  debate.

 “1p  spite  of  that—and  here  we  have

 a  case  in  point—post  facto  there  have

 been  instances  where  we  have  got
 to

 know,  and  the  sources  may  be  like
 the

 one  which  we  are  talking  about  during

 today’s  motion  or  there  could
 be

 any

 other  source,  that  ‘X’,  “Y’  or  ‘Z’  has
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 paid  a  Commission.  Sometimes
 Quartity  is  known.  In  cvery  such
 case  till  date  exactly  ths  prccedure
 has  been  followd.  The  Departmeat
 of  Defence  writes  10  the  Ministry  of
 Finance  drawing  their  attention  to  the
 fact  that  this  information  has  come  to

 ७9 us.

 Subsequently,  |  intervened  and  puta
 question.  I  asked  him  how  many

 Persons  have  been  punished  and  what  was
 the  inquiry.  He  said:

 “I  am  not  ina  position  at  this  point
 of  time  to  give  a  specific  answer.  You
 have  my  personal  assurance.  I  will
 specially  convey  it  to  you.”

 I  asked  him  to  convey  it  to  the  House.
 He  said  :

 “It  will  in  any  case  be  treated  as  an
 assuranee.  But  I  will  convey  it  to
 you.”

 Therefore,  Mr.  Deputy-Speaker,  in
 spite  of  the  fact  that  the  Government  of
 India  right  from  1980  has  been  trying  to
 avoid  middlemen,  middlemen  have  crept  in
 the  Defence  deals  and  this  is  an  admission
 by  the  Minister  of  State  for  Defence.
 When  a  telex  message  came  from  Bonn
 and  Bonn’s  role  is  more  important,  Bonn
 (West  Germany)  or  of  Sweden,  I  do  not
 think  I  have  to  point  it  out  here.  Whea
 that  particular  telex  message  came,  three
 inquiries  were  ordered  by  the  Defence
 Ministry.  There  was  na  evidence  in  that
 telex  message.  Three  inquiries  were
 ordered,  two  by  the  Economic  Affeirs
 Wing  of  the  Ministry,  one  by  the  Defence
 Ministry.  Why  is  it  that  when  this  parti-
 cular  information  came  to  the  Government
 or  this  information  was  reported  ty  a
 Radio,  whether  it  is  a  State  Radio  or  not
 that  is  a  separate  matter,  when  they
 reiterated  that  they  stand  by  this  allegation
 when  the  Radio  said  that  ४६  is  are  prepsited
 even  to  give  the  numbers  of  the  accounts
 on  which  the  moncy  has  been  deposited,
 why  not  the  Defence  Msnistry  foltowing
 the  earlier  precedent  ordered  for  a  probe
 by  the  Ministry  of  Economic  Affairs  ’  Why
 suddenly  everybody  jumped  up  and  -
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 without  an  inquiry  being  made  that  this  is
 an  effotts  of  distabilization?  After  the
 inquiry  was  made,  if  everything  had  been
 inguired  threadbare,  and  then  come  to  this
 conclusion, I  could  have  understood  that
 there  was  something  in  it.  I  would  also
 like  to  know  from  the  hon.  Minister  for
 Defence:  You  have  inquired  from  the
 Swedish  Government,  they  have  denied.
 Obviously  they  will,  because  this  was  a
 solemn  undertaking  given  by  the  former
 Prime  Minister,  Olaf  Palme,  one  of  the
 respected  men  in  the  international  world,
 that  there  will  be  no  middlemen.  Do  you
 think  that  the  Swedish  Government  will
 take  the  responsibility  stating  that  they
 know  about  the  middlemen?  The  Swidish
 Government  might  not  have  known  You
 asked  ftom  Bofors.  Will  Bofors  admit—
 Bofors  about  whom  so  much  of  allegation
 is  there,  allegation  of  diverting  arms  to
 Iran,  altegat'on  of  diverting  arms  to  South
 Africa  7  They  are  one  of  the  well-known
 arms  sellers.  Wil  they  admit  it?  Why
 in  your  Statenent  you  did  not  refer  to  the

 inquiry  made  with  the  Swedish  Radio  7

 Why  inquiry  in  this  respect  is  silent  ?  And
 the  bon.  Prime  Minister  has  said  that

 inquixy  was  made  with  the  Swedish  radio.

 Inquiry  has  also  been  made  from  three
 sources—the  Swedish  Radio,  the  Govern-
 ment  and  the  Bofors.  Why  this  particular
 statement  regarding  the  inquiry  made  with
 the  Swedish  Radio  is  absent  your  state-
 ment?  The  hon.  Prime  Minister  has  said
 that  the  Swedish  Radio  has  told  that  an
 Indian  correspondent  passed  on  a  message
 to  the  Swedish  Radio  and  the  correspon-
 dent  is  not  giving  an  answer.  There  the

 parliamentary  probe  comes  in  You
 constitute  a  Parliamentary  Committee  of
 5-7  Members.  AndamItotake  it  that
 there  are  no  patriotic  Members  oc  this
 side  of  the  House,  two  Members  whom

 you  can  truet?  Let  the  Parliamentary
 Committee  call  that  correspondent  who  is

 alleged  to  have  given  this  information  to

 the  Swedish  Radio  and  let  Swedish  Radio

 also  say  that  this  was  the  man,  everything
 will  be  cleared.  A  mere  unilateral  denial

 by  you  does  not  remove  the  cloud.  That

 is  the  point  we  are  making,  One  after

 puother  things  are  coming.  About  Fair-
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 fax  Mr.  Brahma  Dutt  tried  to  gtoss  over
 the  whole  thing  by  saying  that  ‘they  were
 informers,  they  were  not  authorised  to  act’,
 and  it  proved  to  be  subsequently  wrong by
 the  former  Defence  Minister's  statement.
 Then,  even  in  the  deal,  the  position  beitg
 very  categorically  this,  that  in  spite  of  the
 Clear  policy  decision  of  the  Government  of
 India  this  has  been  violated  by  peopic  bere
 and  abroad,  why  are  you  shy  of  an  inquiry?
 Mr.  Deputy-Speaker,  probably  we  should
 also  take  note  of  this  thing.  If  the
 destabilization  comes  it  is  because  of
 our  intention  of  going  for  purchases  with
 NATO  countries  or  some  of  the  countries
 with  whom  we  do  not  have  very  good
 international  relationship  that  you  are
 faced  with  this  trouble,  Who  is  creating
 trauble  to  you?  Your  deal  with  West
 Germany  or  your  deal  with  Bofors?  The
 Opposition  did  not  go  for  these  deals.
 After  all,  if  the  choice  of  the  Party  is
 wrong,  you  are  take  the  responsibility  for
 this  and  therefore,  Mr.  Deputy-Speaker,  I
 believe  that  if  we  sre  to  keep  up  the
 morale  of  this  country,  it  is  not  by  merely
 putting  bribery  or  corruption  under  the
 carpet,  and  I  will  point  out  by  saying,  Sir,
 destabilization  of  a  Prime  Minister  does
 not  mean  destabilization  of  a  country,
 destabilization  of  a  party  also  does  not
 mean  destabilization  of  a  country.
 (Interruptions).  Unfortunately,  the  Ruling
 Party  has  sought  to  identify  that  any  effort
 to  destabilize  politically,  in  the  sense  that
 any  effort  to  destablise  the  Prime  Minister
 because  he  is  not  goveaning  the  country
 well,  they  identify  the  Prime  Winister  with
 this  country.  But  the  country  is  much
 above  the  Prime  Minister.  The  country
 is  much  above  any  political  party.

 MR.  DEPUTY-SPEAKER  :  Shri  Janga
 Reddy—S  mintes,

 SHRI  5  JAIPAL  REDDY  :  What
 about  Congress—S  2  Iam  on  a  point  of
 order.  Generally,  it  is  the  turn  of  the
 Congress—S,  after  Mr.  Dinesh  Goswami.
 What  has  happened  to  the  turn ’

 MR.  DEPUTY-SPEAKER:  You  do
 not  ask  those  things,  It  is  according  to
 |  arty-wise.
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 SHRI  JAIPAL  REDDY  :  1  would  like
 to  know,  when  Mr.  Kishore  Deo  is  here
 why  is  be  not  called  to  speak  ?

 MR.  DEPUTY-SPEAKER  :  They  are
 all  small  Parties.  Time  is  not  allotted.

 SHRI  $.  JAIPAL  REDDY:  They  are
 not  small  groups.  They  fought  elections
 in  Kerala  on  the  symbol  of  Congress—S.

 MR.  DEPUTY-SPEAKER:  There  is
 no  point  of  order.  Mr.  Janga  Reddy,  you
 can  continue.

 What  is  the  rule,  you  quote.  What
 rule  is  violated  ?

 SHRI  S.  JAIPAL  REDDY  :  Under

 rule  193,  The  point  of  order  is  in

 conjunction  with  rule  193,

 MR.  DEPUTY-SPEAKER  :  There  is

 no  such  thing.  What  is  in  193.0  7

 SHRI  5.  JAIPAL  REDDY:  According
 to  the  rule,  the  Speaker  wil!  call  Members

 from  various  Parties.  Now,  it  is  the  turn

 of  the  Congress-S.

 MR  DEPUTY-SPEAKER  :  There  is  no

 rule  like  that.

 PROF.  MADHU  DANDAVATE :
 (Rajapur):I  want  to  ask  a_  simple

 question.  Have  you  derecognised  the

 Congress-S  in  this  House  ?

 In  the  order  of  turns,  they  could  have

 got  it.  We  are  under  the  inapression  that

 they  are  2  now  instead  of  3.

 MR.  DEPUTY-SPEAKER  :  Who  said,

 he  is  in  the  Congress-S  2  His  name  is  in

 the  unattached  list.  He  is  in  the  un-

 attached  list.

 AN  HON.  MEMBER  :  Are  you  going

 to  call  him  after  BJP  and  Akali  Dal  2

 MR.  DEPUTY-SPEAKER  :  That  is  the

 list  we  have.  We  cannot  discuss  this

 matter  here  According  to  my  information,

 he is  unattached.  We  cannot  discuss  it

 here.
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 SHRI  Vz.  KISHORE  CHANDRA
 S.  DEO  (Parvathipuram)  :  What  do  you
 mean  by  “‘unattached”’  ?

 PROF.  MADHU  DANDAVATE:
 You  are  assuming  that  those  who  have
 merged  in  the  Congress-I  are  Congeess-S
 and  those  who  are  continuing  in  Coagness-S
 are  inependents  ?

 MR.  DEPUTY-SPEAKER  :  ।  am  not
 saying  that.  According  to  our  information
 he  is  in  the  unattached.

 PROF.  MADHU  DANDAVATE :
 They  are  a  recognised  party.  They  aré
 part  of  the  Coalition  Government  in
 Kerala.

 MR.  DEPUTY-SPEAKER  :  Shri  Janga
 Reddy,

 SHRI  ४.  JAIPAL  REDDY  :  Sir,  you
 wil]  have  to  answer  my  point  categorically.
 Today,  for  the  first  time,  the  House  is
 being  told  that...

 MR.  DEPUTY-SPEAKER  :  Don’t
 waste  the  time  of  the  House  The  Minister
 is  to  reply  at  3  O’clock.  There  are  many
 speakers  to  speak.

 SHRI  V.  KISHORE  CHANDRA  ४,
 DEO:  Mr.  Deputy  Speaker,  am  I  to
 presume  that  those  who  have  defected  are
 considered  to  be  Congress-S  and  those  who
 have  not  defected  are  “‘unattached”  7  How
 can  it  be  ?  I  fought  the  election  on  this
 symbol.

 MR.  DEPUTY-SPEAKER:  In  my
 office,  your  name  is  in  the  “unattached”
 list.  We  cannot  discuss  it  on  the  floor  of
 the  House.

 PROF.  MADHU  DANDAVATE  :
 The  Congress-S  was  given  the  symbol  and
 it  fought  elections.  They  are  in  the  cealition
 Government  in  Kerala.  And,  therefogo,
 these  Members  who  are  here  are.  represen.
 ting  Congress-S.

 MR.  DEPUTY-SPEAKER  :  You  can
 say  that.  In  the  official  list,  he  -
 “anattached”  Let  him  write  to  केके  ane
 wo  will  discuss it  afterwards.



 ”  Dise.  en:  Acquisition
 of  Guns  from  Bofors

 SHRI  INDRAJIT  GUPTA  :  When  was
 the  change  made?  Why  was  this  hon.
 Member  never  consalted  and  asked  about
 whether  they  were  unattached  or  belonging
 to  a  Party  7

 MR.  DEPUTY-SPEAKER  :  We  will

 gee  it  later.

 SHRI  S.  JAIPAL  REDDY  :  The  House
 must  be  told.  The  House  cannot  be  kept
 in  the  dark.

 MR.  DEPUTY-SPEAKER  :  We  cannot

 discuss  it  on  the  floor  of  the  House.

 SHRI  SURESH  KURUP  (Kottayam) :
 Yoy  mean,  they  are  unattached’  to

 Congress-I.

 MR.  DEPUTY-SPEAKER  :  You  speak
 as  you  like.  You  can  mean  as  you  like.

 SHRI  5.  JAIPAL  REDDY  :  How  can

 you  derecognise  a  party  7

 (Interruptions)

 MR.  DEPUTY-SPEAKER  :  Mr.  Janga
 Reddy,  you  speak.  Then  I  will  call  next
 Member.

 SHRI  S  JAIPAL  REDDY:  It  does
 not  lie  in  the  power  of  the  Chair.  (Jnter-

 ruptions).

 [Translation]

 SHRIC.  JANGA  REDDY  (Hanam-

 konda):  Mr.  Deputy  Speaker,  Sir,  the

 hon.  Minister  of  Defence  has  stated  that

 there  is  no  middleman  involved  in  this

 deal.

 [English]

 PROF.  MADHU  DANDAVATE :  Let

 there  be  a  Parliamentary  probe  on  this

 also.

 MR.  DEPUTY  SPEHKER  :  You  bring
 “at  under  Rule  193.

 **Not  recosded,
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 (Translation)

 SHRI  C.  JANGA  REDDY:  Mr.
 Deputy  Speaker,  Sir,  what  is  the  need  of
 a  middlemen  to  take  a  bribe.  If  the
 Person  making a  payment  and  the  person
 receiving  the  payment  are  united,  then
 what  is  the  need  of  a  middleman  in
 between.  Please  explain,  what  is  the  peed
 for  appointment  of  a  broker.  You  gave
 a  statement  on  behalf  of  the  Government.

 Who  is  this  lotus  7  Please  spell  out  his
 name,  Whose  code  number  is  this.  Lotus
 means  ‘kamal’  in  Hindi  and  people  say
 छि,  J.  P.  ...CInterruptions)

 I  say  that  lotus  means  ‘kamal’  means**
 You  man  please  go  through  the  dictionary.
 See  the  meaning  in  sanskrit.  -  took
 bribe.  -  It  1s  clear.  Why  you  do  not  tell
 us  asto  who  this  lotus  is?

 [English]

 MR.  DEPUTY-SPEAKER  :  Yov  tell
 your  point,  Mr.  Janga  Reddy.  Don’t  waste
 the  time  of  the  House.

 *
 UInterruptions)

 [Translation]

 SHRI  C.  JANGA  REDDY:  I  am
 explaining  the  points  only.  I  want  to  say
 that  money  has  been  received  in  4
 instalments  (/aterruptions)

 The  company  has  already  stated  that
 they  have  deposited  the  money  in  Swiss
 Bank  to  the  time  of  crores  of  rupees.  They
 do  not  say  that  they  have  not  paid  They.
 say  that  they  have  paid  money.  They  have
 deposited  in  the  name  of  a  number  of
 political  partical  parties.  You  may  appoint
 a  Parliamentary  committee  to  enquire  into
 it.  Lotus  means  -  It  will  come  to  light.
 Pleased  tell  us  the  meaning  of  lotus...

 (Interruptions)

 [English]

 MR.  DEPUTY  SPBAKER :  No.  No.
 His  name  would  not  go.  I  would  not
 allow.
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 [Translation]

 SHRI  C.  JANGA  REDDY  :  Spell  out
 the  name  in  it  as  to  who  is  lotus  He  has
 referred  to  the  name  of  lotus.  (Interrup-
 tiows)

 They  have  stated  that  they  have
 deposited  the  money  in  the  account  of
 Indian  officials.  This  lotus  is  the  leader  of
 a  political  party  in  India.  They  have
 deposited  in  his  name.  This  has  been
 revealed  from  their  enquiry.  It  is  not
 our  allegation.  If  it  is  not  correct,  you  may
 please  hole  an  enquiry,  It  is  not  a  charge.
 You  say  that  it  is  a  charge  against  you,
 we  level  charges  that  all  the  Congressmen
 have  deposited  this  money  in  their  respec-
 tive  accounts.  You  may  please  hold  an
 enquiry,  everything  will  come  to  light.  If
 you  are  not  wrong,  you  should  be  prepared
 for  an  enquiry.

 [English]

 MR.  DEPUTY  SPEAKER  :  No.  The
 names  would  not  go  on  record.

 {Translation]

 SHRI  C.JANGA  REDDY:  I  know
 that  you  are  the  son  of  Shrimati  Indira  ji.
 When  Shri  Jai  Prakash  Narayan  called  his

 followers  in  1975  and  gave  the  slogan  of

 total  revolution  At  that  time  all  the

 leaders  were  put  in  the  jail.  It  was  stated
 that  there  were  attempis  to  destabilise  the

 country.  Just  to  supress  the  matter  of

 bribe  and  to  redden  your  black  face,  the

 names  of  opposition  people  and  the  foreign

 powers  have  being  taken.  Your  own  face

 is  black—you  may  please  see  it  in  the

 mirror,  you  will  come  to  know  then.  You

 are  trying  to  blacken  others’  faces.  Your

 Congress  Party  should  please  convene  the

 meeting  of  the  working  committee  and  hold

 an  enquiry  You  are  trying  to  blacken  the

 face  of  opposition  parties.  Your  face  is

 black.  Therefore,  you  may,  please  hold  an

 enquiry.  Then  only  it  will  be  revealed

 whose  face  is  black,  whether  yours,  oure  or

 that  of  anybody  else.

 (Interruptions)

 **Not  Recorded.
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 [English]

 MR.  DEFUTY  SPEAKER:  I  bave
 already  said  that  names  will  not  go  on
 record.

 [Translation]

 SHRI  C.  JANGA  REDDY  :  We  level
 charges  that  Congress  leaders  have  done
 this,  (Interruptions)

 There  is  a  proverb  in  Teluge—

 “Gumdi  kayalu  Dunga,
 ante  bujalu  pivkundu

 (Interruptions)

 You  may  pleased  get  the  matter
 enquired  into.  It  will  be  revealed  as  to
 who  is  the  thief.  Money  can  be  taken
 without  the  help  of  a  tout.  Your  scandals
 are  coming  to  light.  The  Defence  Minister
 is  going  to  make  one  more  statement,  The
 former  Defence  Minister’  Shri  V.  P.  Singh,
 has  said  in  Tal  Katora  Stadium  that  what
 he  had  done  was  correct.  He  is  likely  to  do
 some  thing  more  in  this  regard.  We  want
 that  if  you  are  right  and  not  wrong,  then
 why  do  you  not  hold  the  enquiry  2  Why  are
 you  going  backward.  We  have  levelled  the
 charge,  we  are  levelling  charges  that  you
 have  taken  money.  What  more  grave
 charge  would  be  there  than  this  one.
 (Interruptions)  What  more  grave  charge
 would  be  than  this  one.  We  say  straight
 away  that  your  Government  people  have
 accepted  money.  Defence  Minister,  Prime
 Minister  too.  CInterruptions).  Lotus  means
 Kamal......  (Interruptions)

 [English]

 MR.  DEPUTY-SPEAKER:  That  is
 enough.  Mr.  P.  R.  Das  Munsi,  I  have
 called  Mr.  P.R.  Das  Munsi.  Nothing
 more  will  go  on  record.

 SHRI  C.  JANGA  REDDY  :**

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  है,
 R.  DAS  MUNSI):  Mr.  Depoty-Speaker,

 Sir,  regarding  this  particular  debate
 tofay
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 (Shri  P.  ।  Das  Munsi]

 on  this  issue,  hon.  Member  Shri  Dinesh

 Goswami  asked :  had  this  issue  been  a0

 serious,  why  did  the  Congress  Party  not

 come  forward  to  start  the  discussion?  I

 would  like  to  remind  the  hon.  Member

 that  because  we  took  this  matter  very

 seriously,  keeping  in  view  the  dignity  and

 unity  of  the  country  and  the  morale  of  the

 defence  forces  ...(Interruptions)  You  may

 laugh.  I  do  not  mind.  Therefore,  we  not

 only  discussed  in  our  Party  but  we  on  our

 own  today  morning...

 SHRI  DINESH  GOSWAMI:  I  think

 he  has  misunderstood  me.  I  said  that  the

 Members  on  the  Treasury  Benches  were

 accusing  us  that  we  were  wasting  the  time,
 and  in  that  context  I  have  only  pointed
 out  that  it  is  a  very  serious  matter  which,
 even  according  to  the  Congress  Party,  is

 serious......(interruptions)

 SHRI  ए.  ४.  DAS  MUNSI:  This

 morming  we  on  our  own  from  this  side

 proposed  suspension  of  the  Question  Hour

 to  start  discussion  on  this  immediately.
 Therefore,  why  should  he  say  that?

 Ciaterruptions)  Will  you  allow  me  to

 speak  2  If  you  do  not  want  to  here  me,  I

 will  not  speak:

 Mr.  Deputy-Speaker,  Sir,  we  are

 discussing  this  matter  in  great  detail.  I  am
 not  questioning  the  merits  now.  Hon.

 Defence  Minister  will  reply  to  all  the

 charges.  I  am  only  sorry  to  say  that  even

 those  of  our  friends  who  found  (0८

 opportunity  to  bring  Mr.  Moshe  Dyan  to

 India  are  also  trying  to  champion  the

 cause pf  the  country  and  to  say  that
 there  is  no  threat  of  destabilisation.  I
 know  it.  I  do  not  like  to  mention.  While

 Pakistan  is  building  up  its  total  strength
 of  defence  on  the  border  and  while  our
 friends  in  Arunachal  Pradesh  are  feeling
 disturbed,  this  is  possibly  the  opportune
 moment  to  create  a  situation  in  the  country
 by  which  the  entire  defence  forces  get

 totally  demoralised.  That is  the  attempt of

 {he  conspirators  outside,  and  while  I  say

 this, I  say  with  responsibility  and  ask  a

 question  of  the  hon.  Minister  whether  it
 is  not  a  fact.
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 Mr.  Somnath  Chatterjee  belonging  to
 the  CPM  did  refer  to  a  very  genuine
 question.  He  said  that  he  would  not  have
 taken  up  this  matter  if  it  had  not  come
 from  a  foreign  source.  1  am  thankful  to
 him  for  his  reliability  and  faith  on  foreign
 sources,  that  too  a  correspondent  based  in
 Hong  Kong.  Why  the  gentleman  come  to

 India,  we  do  not  know.  The  news  came
 from  foreign  sources  and  that  is  why  the
 hon,  Member  is  agitated.  Yes,  it  has  come
 from  foreign  sources.  About  the  last  days
 of  Mr.  Allende  of  Chile,  the  whole  world
 knows ;  the  whole  world  knows  how  the

 conspiracy  was  hatched.  The  whole  world
 knows  how  Mr.  Machel  of  Mozambique
 was  destroyed  in  an  air  crash,  how  the

 conspiracy  was  hatched.  So,  do  not
 belittle  the  discussion.  I  am  not  accusing
 any  Party  here  I  am  talking  not  out  of
 emotion  :।  have  been  watching  closely
 the  developments.  Corruption  may  be
 there,  corruption  may  not  be  there  :  that
 is  a  matter  of  detail  ;  we  can  discuss  that.
 But  I  am  talking  about  the  deal.
 (Interruptions)  Please  listen  to  me  first.
 Is  it  not  a  fact  that  the  correspondent  of
 Sweden  who  asked  for  visa  to  come  to
 india  applied  for  the  visa  in  November  ?
 He  come  ...(Interruptions)  Let  me  speak.
 I  did  not  interrupt  you...(/nterruptions)
 You  can  discuss  about  corruption.  I  ०
 not  mind.  But  what  are  we  discussing
 today?  I  am  not  an  expert  on  Parlia-
 mentary  rules.  My  friend,  Prof.  Madhu
 Dandavate  is  much  wiser.  See  the  manner
 in  which  we  are  discussing  Defence  today,
 the  manner  in  which  we  are  laying  our-
 selves  into  the  trap  of  the  conspirators.

 15.00  brs.

 Question  are  being  asked  what  are  the
 requirements  of  Defence;  what  type  of  gun
 specification,  the  number  of  tanks  and
 submarines  and  what  is  its  price  in  the
 internationa]  market  ;  I  wonder  it  is  not
 discussed  in  any  part  of  the  world  and  in
 ady  Parliament  in  this  manner.  This  is
 what  the  forces  at  the  border  want  to
 know.

 Sir,  ।  know  the  correspondent  got  the
 visa  to  come  to  India  in  November.  He
 deliberately  did  not  come  to  India  in
 November.  He  stayed  with  the  visa  in
 Hong  Kong.  He  was  chosen  deliberately
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 be  certain  friends.  He  chose  the  time  to
 come  in  India  on  14th  April.  He  waited
 to  see  if  the  Fairfax  takes  a  shape  his
 visit  is  not  required.  Since  Fairfax  went
 to  judicial  inquiry  he  considered  his  visit
 is  now  required  in  India.  He  landed  on
 ।  4th.  (Interruptions)  Madhuji  was  quoting
 every—time  Swedish  radio.  The  news  was
 reported  from  the  some  correspondent
 from  Delhi  to  Sweden  and  from  Swedish
 radio  it  was  exported  to  India  and  thanks
 to  the  Opposition  they  have  faith  in  that
 news  so  much  that  they  want  to  discuss  in
 detail  in  spite  of  the  categorical  statement
 of  denial  made  by  the  Prime  Minister.
 Shri  Somnath  Chatterjee  said  why  don’t
 you  involve  the  Parliament?  How  more
 Parliament  can  be  involved;  He  wanted
 a  denial.  What  more  can  be  the  denial
 what  the  Prime  Minister  made  in  the
 morning  and  also  the  statement  by  the
 Defence  Minister  :  Now  there  is  a  denial
 of  the  Sweden  Government  and  the  minutes
 recorded  by  Olof  Palme’s  talk  with  the
 Prime  Minister;  denials  of  Bofors  and
 denial  of  this  Government.  Is  this  not

 enough  7  still  they  smell  somebody  had
 taken.

 Sir,  ।  want  to  ask  a  question  today.
 Will  you  like  to  make  it  a  precedent  that
 if  toworrow  from  United  States;  if
 tomorrow  from  West  Germany  and  if

 tomorrow  from  U.K.  some  _  responsible
 correspondent  or  irresponsible  correspon-
 dent—whosoever  he  may  be--used  Voice
 of  America  and  9,  छ.  C.  revealing  certain
 statements  accusing  certain  leaders  of  the

 country—this  side  or  that  side—is  that

 going  to  be  debated  in  this  House  once
 for  all?  Suppose  a  telegram  comes  from
 Switxerland  tomgrrow  that  here  is  a_  friend
 in  India  who  is  engaged  for  increasing  the

 frenzy  of  the  communal  riots  in  some  part
 of  the  country  whom  we  fund.  Will  it  be
 discussed  in  the  House  2  (Jaterruptions)
 If  you  do  like  to  fall  into  the  trap  in  this

 manner,  ।  am  sorry  to  say,  we  are  landing
 ourselves  into  a  difficulty  when  the  voice
 of  democracy  will  be  over.

 Now  I  come  to  another  serious  matter

 (Interruptions)  please  listen.  I  know  what

 is  your  motive  2  I  know  what  is  it  you  are

 wpon  7  you  want  to  go  out  of  Parliament

 to  say  whatever  may  be  the  discussion  in

 Parliament  ;  whatever  may  be  the  answer
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 of  Shri  Rajiv  Gandhi  your  campaign,  1
 know  gentlemen,  will  be  that  Congress
 Government  is  corrupt.  They  took  money.
 You  will  do  that.

 SHRI  NARAYAN  CHOUBEY
 (Midnapore)  :  Is  it  not  correct  7

 SHRI  PRIYA  RANJAN  DAS  MUNSI  5
 Mr.  Narayan  Choubey,  you  laugh  today
 I  only  want  to  see  your  laugh  if  something
 wrorg  happens  to  the  country.  Do  net
 laugh  hike  that.  Try  to  listen  to  want  I
 say.  (Interruptions)

 Mr.  Deputy  Speaker.  Sir,  he  wanted
 to  know  how  it  amounts  to  de-stabilisation.
 Yes,  it  is  a  threat  to  de.stabilisation.  1
 will  tell  you  how  it  is.  Shri  Indrajit
 Gupta  had  stated  his  concern  about  the
 forces  working  for  de-stabilisation  but  he
 says  to  discuss  corruption  is  not  a  threat
 to  de-stabilisation.  I  agree  with  him  about
 his  concern  but  I  would  like  to  justify
 why  you  haxe  taken  this  point  if  it  is  a
 threat  to  the  unity.  Yes  it  is  a  threat  to
 the  unity.  With  great  respect  to  the  hon.
 Member  I  would  like  to  say  without
 referring  to  any  party  that  for  the  last  two
 years  the  forces  which  are  active  in  certain
 parts  of  the  world  to  destory  the  non-
 aligned  movement  and  to  divide  Inida
 they  took  the  first  attempt  on  the
 Prominent  people  in  the  Indian  army,  the
 Sikhs  ..

 SHRI  INDRAJIT  GUPTA:  Then  why
 do  you  go  to  buy  arms  from  the  same
 People  2

 SHRI  PRIYA  RANJAN  DAS  MUNSI  :
 Shri  Indrajit  ji  you  had  not  been  in  the
 House  while  Arun  ji  stated  how  do  we  buy
 arms.  We  buy  arms  first  based  on  the
 requirments  if  it  is  available  within  India.
 If  it  is  not,  then  we  give  the  highest
 priority  to  the  non-convertible  rupees
 currency  area.  If  we  do  not  get  there  then
 we  go  to  the  open  currency  area.  That  is
 the  compulsion  of  the  country;  how
 could  we  help  it.  To  meet  the  challenge
 of  F-16  we  need  a  Mirage.  If  it  is  not
 available  somewhere,  on  certain  occasions,
 to  meet  the  chailenge  of  the  United  States,
 we  did  need  the  help  of  the  MIG.  That
 was  the  compulsion,  and  this  compulsion
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 should  be  understood.  not  the  motives.  If
 we  buy  something  from  United  States,  or

 buy  something  from  Germany,  it  does  not
 mean  that  we  are  corrupt,  and  if  we  buy
 something  from  Rupees  currency,  we  are

 extremely  honest,  This  is  not  important.
 What  is  important  is  the  con.pulsion  of  the

 coentry  as  per  the  requirment  of  the

 defence;  that  has  to  be  understood  by
 everyone.

 Now,  Sir,  there  are  some  pure
 regiments  in  the  Army  like  Gorkhas  in
 Gorkha  Regiment,  Sikhs  in  Sikh  Regiment,
 Jats  in  the  Jat  Regiment:  these  are  few

 pure  regiments.  The  whole  House  is  aware
 of  the  fact  that  attempts  were  made  for  the
 last  3  years  to  incite  a  section  of  people
 in  various  names  and  movements  to  create

 a-pure  regiment,  the  effect  of  which  on  the

 army  sbould  be  understood.  I  do  not  mind

 telling  you  the  pure  facts—the  way  the

 conspiracy  is  shaping,  the  way  things  are

 moving.  Mr,  Suifuddin  should  know  the
 stand  of  the  Prime  Minister  so  far  as
 Gorkha  land  is  concerned.  Do  not  discuss

 this  now,  we  will  have  to  meet  together
 day  after  tomorrow;  do  not  discuss  it  now,
 I  reguest  you.

 Now,  Sir,  this  was  the  first  incident  that

 lndiraji  was  assasinated.  Thereafter  what

 happened  in  a  section  of  the  Indian  Army,
 we  all  know.  Thanks  to  the  people  of

 India  and  the  people  of  Punjab,  we  have

 overcome  that  problem.  Sir,  why  were
 these  issues  brought  afrer  14  April?  I

 would  like  to  say  what  is  the  conspiracy
 and  the  design.  If  the  deal  had  been

 concluded  in  the  end  of  1986,  news  could
 have  come  at  that  stage.  There  are

 competitorr  in  atms  race,  arms  dealing
 business.  If  one  party  gets  the  order,
 others  try  to  scotch  the  orders.  If  one

 party  gets  the  order,  others  try  to  put  in
 jasinuation  so  that  the  whole  order  is

 cancelled.  If  you  had  accused  the

 corresponding  Indian  politicians  and  if  you
 had  accused  the  Congress,  |  would  not

 have  minded  oe  but  you  accused  the  high
 level  officers  in  the  Indian  Army.  I-  am

 grateful  to  the  Indian  Army.  Come  what

 may,  in  the  hour  of  crisis,  1962-65  they

 gave  thelr  highest  priority  to  the  nation.
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 We  politician  can  shout  here,  write  articles
 but  you  do  not  give  your  life  in  the
 border  ;  they  give  their  lives.  This  is  the
 conspiracy  ;  because,  if  these  things  go  on,
 the  forces  in  the  border  will  get  de-
 stabilised,  the  wnole  defence  arrangement
 of  India  will  get  under  a  cloud  so  that  they
 do  not  go  in  for  any  negotiation,  for  any
 requirement  with  the  authority,  Let  us
 demoralise  the  whole  set  up  and  the  forces
 in  the  borders  to  gain  their  strength  in
 capacity  of  defence  manoeuvrability.  That
 is  what  is  the  conspiracy,  that  is  what  13
 the  design  and  this  design  was  planted
 here,  when?  It  was  not  planted  in
 December,  as  was  mentioned  by  the  hon.
 Member  here,  It  was  not  planted  in
 January.  The  only  way  tosee  is  in  this
 light  ;  if  in  Kerala  anc  Bengal,  Congress
 lose,  use  it  ;  if  it  is  not,  do  not  use  it.  I
 know  and  I  sey  it  is  alla  political  design.
 This  is  the  political  desigh.  It  is  the  time
 to  strike  when  the  iron  is  hot.  Hit  Rajiv
 Gandhi  and  his  Government  in  al!  possible
 manner,  confuse  the  whole  nation,
 demoralise  the  Indian  Army,  stop  their
 contract  and  negotiations  and  give  the
 benefit  to  others  who  are  in  the  borders,
 This  is  the  conspiracy.  It  is  the  interna-
 tional  conspiracy  to  create  a  serious
 crisis  in  the  country.  It  is  not  against
 corruption  that  you  are  fighting.  How  can
 you  prove  it?  If  somebody  accuses  Mr.
 Dandavate  of  some  serious  charges,
 Parliament  will  protect  him.  Now,  even
 irresponsible  politicians  make  accusations
 against  all.  Government  says  nothing  has
 been  done,  Prime  Minister  says  nothing  has
 been  done,  Sweedish  Government  says
 nothing  has  been  done,  yet  Mr.  Jaipal
 Reddy  who  is  absent  now,  rather  irrespon-
 sibly  says  it  is  my  charge  that  you  took
 money,  where  the  money  had  gone.  The
 money  has  gone  to  BJP’s  coffers  to
 organise  communal  riots.  Inthe  name  of
 Defence  if  you  talk  in  this  manner,  you
 are  not  only  harming  the  morale  of  our
 Defence  Forces  but  also  harming  the
 nation  itself  in  the  present  hour  of  crisis.
 Therefore  Mr.  Deputy  Speaker  Sir,  ।
 would  only  like  to  make  a  submission
 here.  A  matter  such  as  the  Pairfax
 affairs  which  has  already  been  disposed  of
 by  referring  it  to  a  judicial  commission  has
 again  been  referred  to  now.  Why  should
 they do  so?  The  matter  concerning  the
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 submarines  which  is  subject  to  an  inquiry
 it  again  brought  back  here.  Why  should
 they  refer  to  all  these  issues  again  and
 again?  It  only  proves  that  a  section  of
 the  opposition—I  do  not  blame  the  whole
 opposition—is  planning  to  connect  a  few
 things  for  their  own  advantage  and  to  use
 them  for  their  own  interest.  I  know  what
 some  of  them  have  said  a  few  days  back
 in  a  meeting  in  Delhi.  They  have  asked
 the  people  to  go  into  the  streets  and  fight
 it  out.  Well,  we  also  know  how  to  fight.
 Then  Shri  Somnatbji  has  said  that  we  are
 (sying  to  divide  the  opposition,  We  are
 not  here  to  divide  the  opposition.  We  all
 know  the  teaching  of  that  great  man
 Lenin.  He  taught  to  the  whole  world  that
 at  the  hour  of  crisis,  against  all  the

 imperialist  designs,  communists  never
 compromise  with  the  right  reactionaries
 Right  now  they  are  sitting  with  them  on
 the  same  bench.  ButI  am  not  bothered
 about  that.  Iam  only  saying  that  they
 have  raised  all  these  issues  in  the  name  of

 charges  of  corruption.  Madhuji,  1  humbly
 submit  to  you  to  refer  to  history  when

 charges  of  corruption  were  levelied  against
 those  persons  wbo  are  now  respectable
 persons  of  this  country.  1  o०  not  want  to
 mention  their  names.  All  those  people
 whosoever  they  may  be  were  thrown  out  by

 Congress  on  the  charges  of  corruption  and

 you  have  decorated  them  in  your  office.

 During  ‘Nav  Nirman’  agitation,  in  Gujarat
 hundreds  of  lives  were  lost  and  you  cried

 for  them  here.  Iwas  there  in  the  Fifth

 Lok  Sabha.  Shri  Morarji  Bhai  was  there.

 And  the  man  against  whom  you  have

 fought,  has  been  brought  back  as  the

 leader  of  the  Janata  Party  in  that  State.

 So,  this  is  the  way  you  fought  corruption
 in  the  country.  I  know  how  you  fight

 corruption.  (Jaterruptions)

 As  per  the  rules  of  Parliament,  we

 have  no  power  to  discuss  issues  relating  to

 State  Government  here  in  this  House.  We

 have  no  right  to  discuss  the  State  Govern-

 ment  in  this  Parliament.  If  only  there

 were  ;  amendment  to  the  rules  even  for

 just  24  hours,  I  can  produce  thousands  of

 scandals  with  documents  to  show  to  the

 people.  But  this  is  Parliament  and  we

 cannot  do  it.

 *Not  recorded
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 SHRI  NARAYAN  CHOUBEY  :  Wig
 don’t  you  do  it  outside  7

 SHRI  ए,  1९.  DAS  MUNSI:I  am  aa
 talking  about  your  Government.  Why  ase
 you  agitated ?  Iam  talking  about  some
 body  else  and  on  that  you  will  support  me
 Choubeyji.  (interruptions)

 Mr.  Depuly  Speaker  Sir,  ।  would  like
 to  submit  in  conclusion  that  this  is  -
 organised  design  hatched  by  those  internae
 tional  forces  who  linked  hands  with  certain
 sections  of  political  forces  in  India  wht
 are  d:sparate  to  divide  the  country  and  te
 destabilise  the  nation,  not  merely  by
 Poli‘ical  slogans  but  by  demoralising  the
 entire  Dafence  Forces.  It  is  positively  a

 conspiracy  and  to  defeat  that  conspiracy,
 come  what  may.  we  are  ready.  If  they
 want  to  confront  us  in  Parliament  we  are
 ready  to  fight  them  in  Paliament.  And  if
 they  want  to  meet  us  in  the  streets,  we  will
 meet  them  in  the  streets  too.  We  kaoow
 what  you  are  upto.  If  isvery  clear.  We
 know  your  designs.  The  dream  of

 Jayaprakash  Narain  was  to  stop  defections.
 But  you  failed  to  achieve  that.  It  was
 Shri  Rajivji  who  brought  the  Anti-
 defection  Bill.  He  brought  forward  thés
 anti-defection  measure  and  this  did  not
 help  you.

 (Interruptions)

 MR.

 goes  on  record.

 thing  to  go  on  record.

 DEPUTY  SPEKER  :  Nothing
 I  am  not  allowing  any-

 Please  sit  down.

 (Interruptions)
 *

 [Translation]

 SHRI  P.  R.  DAS  MUNSHI  ;  You  may
 please  sit  quietly.  Do  you  know  as  to
 what  is  corruption  ?  Why  do  you  tell  us  ह

 [English]

 Mr.  Deputy  Speaker  Sir,  I  will
 conclude  in  two  minutes.  My  first  sube
 mission  to  you  and  thought  you  te  the  heh.
 House  is  this.  If  we  are  to  take  into
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 -cognizance  this  sort  of  frivolous  charges
 taade  by  certain  correspondents  from
 several  parts  of  the  world  in  whatever
 manner  they  2186,  in  spite  of  the  fact  that

 they  are  being  denied  by  the  respective
 Governments  of  those  countries,  where  will
 it  lead  us?  Ifthis  is  allowed  again  and

 again  what  will  happen?  AsI  have  said
 earlier,  today  these  allegations  have  been
 made.  Tomorrow  some  other  things  may
 eome  up  against  others.  Where  will  all
 these  things  lead  us?  Sir  I  will  finish
 now.

 In  this  House,  when  certain  malicious

 charges  were  made  in  1983  against  Shri

 Morarji  Desai  on  the  basis  of  the  book  of

 Seymour  Hersh,  Mr.  Narasimha  Rao  said,
 with  dignity,  that  we  should  not  discuss

 things  in  this  manner,  since  Mr.  Morarji
 Desai  himself  had  taken  up  the  matter  for

 enquiry.  I  also  want  to  quote  Mr.
 Ratansingh  Rajda  on  that  occasion.  He
 said  that  we  should  consider  where  it  will
 all  lead  the  country  to,  ifin  this  way  try
 to  denigrate  the  standard  of  the  debate
 and  level  false  charges  against  leaders  of
 ovr  nation  on  the  basis  of  foreign  informa-
 tion.  Lappeal  to  all  that  this  should  not
 be  the  practice  in  Parliament.

 Mr.  Ratansingh  Rajda  had  said  at  that
 time  :

 “lam  going  to  request  and  plead
 with  my  friends  on  this  side  not  to

 indulge  in  the  game  of  character
 assassination  and  mud-slinging.”

 This  was  said  by  Mr.  Rajda,  a  member

 of  the  Janata  Party.  He  had  foreseen  that

 things  would  come  up  like  this.  He  was

 ॥  man  from  Prof.  Madhu  Dandavate’s

 party.  (aterruptions)

 In  this  connection,-I  make  an  appeal.

 Lappeal,  not  to  all  the  members  of  the

 Deposition  but  I  appeal  to  that  section  of

 ihe  Opposition  which  knew  that  after  the

 Indo-Soviet  Treaty  was  signed,  these  were

 the  people  who  questioned  our  bona  fides
 in  buying  even  the  MIGs  to  defend  our

 country.  They  would  nol  spare  us  even  in

 the  public  meetings.  They  said  that  the
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 ‘buying  of  MIGs  was  a  deal  made  by  Mrs.
 Indira  Gandhi.  They  said  this  in  a
 scandalous  manner.  The  gentleman  who
 said  this  i.  e.  his  partyeman  is  out  of  this
 House  now.  He  wasa  BJP  man.  He  is
 in  Jana  Sangh.  This  is  the  extent  to  which
 they  tried  to  demoralize  the  country.
 (Interruptions)

 I  would  like  to  maintain  that  come
 what  may,  our  Defence  preparations  will
 continue,  and  will  go  on  ;and  we  will
 provide  our  Army  with  all  sophisticated
 weapons.  Come  what  may,  whatever  be
 the  charges  of  the  constituents  of  the
 Opposition,  we  will  defend  ovr  country  ,
 we  will  not  allow  our  Army  to  be

 domoralized,  and  the  country  to  be
 divided.

 These  are  my  points,

 SHRI  N.  ४.  N.  SOMU  (Madras  North):
 Sir,  First  of  all,  I  want  to  inform  the
 House,  through  you,  that  simply  because
 we  are  accusing  the  Government,  we  are
 described  as  being  not  patriotic.  I  want
 to  tell  this  to  Mr.  Das  Munsi,  particularly  :
 In  1971  when  the  Indo-Pakistan  War  had
 broken  out  while  Kalignar  Karunanidhi
 was  our  Chief  Minister,  he  had  invited
 Mrs  Indira  Gandhi  to  Madras  and  donated
 Rs.  6  crores  to  defend  the  country  at  that

 time,  i.e.  for  the  War  Fund.  I  would
 also  tell  Mr.  Das  .Munsi  :  “Dod’t  think
 that  we  are  not  patriotic,  just  because  we
 accuse  you”.  The  fact  is  that  there  have
 been  Fairfax  enquiry,  then  the  Defence
 deals  and  now  the  Swedish  commission—
 after  the  other,  many  laurels  are  added  to
 the  cap  of  Mr.  Clean  Rajiv  Gandhi’s
 Government.  I  want  to  say  this.  Even
 after  this  Government’s  denial,  even  today
 it  is  claimed  that  they  have  docum  estary
 evidence  suggesting  that  four  such  payments
 have  been  made  on  November  13,  1986.
 While  two  of  these  involved  8.4  million
 Kroners,  1.6.  Swedish  money,  the  third  was
 for  12.9  million  Kroners  The  fourth

 payment  of  2.5  million  Kroners  was  made
 on  22nd  December  1986.  And  they  have
 documents  to  support  this.

 The  Congress  members  say  that  foreign
 elements  are  working  ageinst  the  Govern-
 ment  and  the  country.  (Jaterruptions)
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 Sir,  kindly  give  a  chance  to  Mr,

 Kuppuswamy.  Let  him  rep'y  to  my
 allegations.  Sir,  the  Congress  members

 say  that  foreign  elemente  are  working
 against  the  Government  and  the  country.
 I  want  to  ask:  ‘Who  is  ४.  P.  Singh?  Is
 he  a  foreigner  मुर  Even  after  his  resigna-
 tion,  he  says  that  he  would  work  for

 the  Congress  party.  He  appointed  the

 Fairfax.  Is  he  working  against  the

 country  7

 I  want  to  know  from  the  Treasury

 benches  and  the  hon.  Members  of  the

 Congress  party  :”  Are  we  not  patriots  ।'

 There  is  no  question  whether  there  was

 any  middle  man  or  not  ;  but  the  point  is

 whether  commission  was  given  or  not.

 That  is  the  point  to  be  decided  now,  and

 to  be  clarified  by  the  Government  satis-

 factorily  and  categorically.  So,  Govern-

 ment  should  consider  this  question  very

 seriously.

 Crores  and  crores  of  rupees  are  involv-

 ed  all  such  dealings.  But  who  are  the

 culprits?  It  should  be  the  immediate

 duty  of  the  government  to  bring  them  to

 book.

 As  put  forth  by  Prof.  Madhu  Danda-

 vate,  a  Parliamentary  Committee  should  be

 appointed  to  enquire  into  the  entire  matter.

 Then  only  the  true  principle  of  democracy

 will  be  maintained.

 Caesar's  wife  was  above  suspicion.

 Therefore,  this  government  should  resign

 and  face  the  enquiry  committee.

 SHRI  V.  KISHORE  CHANDRA

 5.  DEO  (Parvanthipuram) :  First  of  all,  1

 must  register  my  protest  for  having  brought

 my  party  down  in  the  order  of  calling

 members  to  speak  compared  to  the  earlier

 system.  ।  represent  a  political  party  with

 no  symbol  and  to  call  me  unattached,  I

 think  it  is  contary  to  the  spirit  the  purpose

 for  which  the  Anti-Defection  Bill  was

 brought  forward  in  the  House.  (CInterrup-

 tions)

 MR.  DEPUTY  SPEAKER  :  According

 to  the  rule  laid  down,  it  was  down,  it  was

 done.  You  can  seck  clarification  again.

 Dise.  on:  Acquisition  $&
 of  Guns  from  Bofors

 SHRI  V.  KISHORE  CHANDRA
 S.  DEO  :  Just  the  other  day  when  the  issue
 of  submarines  was  being  discussed  in  this
 House,  we  heard  a  sermon  on  patriotiom
 from  the  Minister  of  State  for  Defenée.
 Later  on,  when  the  issue  of  Bofors’s  gun
 came  up,  we  again  heard  a  tone  that  wae
 reverberating  throughout  the  country  during
 those  dark  days  that  preceded  and  withness-
 ed  emergency.  The  talk  of  destabilisatiogs;
 the  talk  of  foreign  hands  and  what  not.  I
 would,  first  of  all,  ask  the  hon.  Minister
 for  Defence  whether  or  not  Genesal
 Sundarji,  within  a  week  after  assumption  of
 office,  made  a  statement  that  India  had
 the  technological  know-how  and  the
 expertise  to  make  155  mm  guns,  the  kid
 of  which  we  are  today  buying  from  Bofors.
 He  had  also  stated  that  if  they  started
 Production  about  6-7  years  earlier,  prior
 to  the  date  on  which  he  had  made  the
 statement  that  they  would  have  had  dhe  a
 guns  by  now,  why  is  it  that  instead  of  trying
 to  make  indigenously  a  gun  for  which  we
 had  the  technological  know-how,  we  went
 shopping  all  round  the  world  and  to
 countries  whom  you  are  today  accusing  of
 trying  to  destabilise  our  system  today  ?
 With  a  facade  of  secrcey  and  defence  segret,
 you  cannot  guard  a  system  ora  deal  that
 has  been  seething  with  corruption.

 As  you  all  know,  the  enquiry  was  being
 conducted  against  this  Bofors  Company  by
 the  Sweedish  Government  for  having
 supplied  weapons  to  certain  black-listed
 companies  including  South  Africa  and  lran.
 It  was  in  the  course  of  these  interrogations
 and  in  this  process  because  of  peace  move
 ment  which  is  very  strong  in  Swedan  that
 this  information  was  stumbled  ppon;  and
 though  the  Swedish  Government  had  denied
 this  report  and  Bofors  his  said  that  tribe
 was  not  given,  when  it  concerned  the  que:-
 tion  about  commission  that  was  paid,  the
 top  officials  fom  Bofors  Company  refused
 to  divulge  the  facts  saying  that  it  was  a
 confidential  agreement  between  two  parties;
 and  hence  apart  from  refuting  the  fact  that
 they  had  paid  bribes,  they  did  not  comment
 upon  the  commission  that  म...  |
 hands.  ह  would  like  to  inform  ary  Siewis
 on  the  other  side  who  have  been  tatking/ of
 destabilisation  and  the  meralc  of  the  seuay
 and  the  people  going  down,  that :
 bigger  destabilisation  can  a  soustry-
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 than  thousands  of  crores  of  rupecs  being

 siphoned  out  into  secret  Swiss  Bank
 account  It  this  what  is  going  to  keep  the
 morale  of  the  army  high  2  Are  these  kind
 of  reports  going  to  increase  the  feelings  of

 patriotism  with  the  common  man  and

 people  within  the  country  7  The
 only  way

 to  get  out  of  thisto  have  an  enquiry  into
 the  entire  matter.  Why  are  you  fighting
 shy  of  constituting  थ  Parliamentary  Commi-
 ttee  7  In  public  life,  it  is  not  enough  if  one
 is  clean:  one  must  also  appear  to  be  clean.
 Since  charges  have  been  made  against  peo-
 ple  in  politics,  who  are  holding  offices  at
 the  highest  level  in  our  system  today,  it  is
 but  right  to  have  an  inquiry  constituted  to *
 go  into  this  and  dispe)  any  rumours  that

 may  bave  been  spread.  We  are  not  charg-
 ing  the  Government  of  being  a  party  to  this

 corruption.  But  what  ह  am  trying  !to  say
 is  that  the  only  wey,  for  the  government  to

 get  out  of  this  kind  of  mess  and  clould  that
 has  blown  over  this  Government  today  is

 only  by  instituting  an  enquiry  or  constitu-

 ting—a  Parliamentary  committee.  That
 other  day  the  Minister  of  State  for
 Defence  on  the  floor  of  this  House,  said
 that  he  does  not  question  the  patriotism  of

 any  Member  of  this  House,  whichever
 side  they  may  belong  to.  But  why  then
 this  hesitation  to  have  a  small  committee,
 an  inquiry  committee  of  Members  from

 either  side  2?  They  can  conduct  it,  whether
 it  ja  the  Swedish  Radio,  or  the  Bofors,  or

 the  Government  the  three  parties  who  are

 connected  with  this  scandal  or  regarding
 the  reports  that  have  emanated  and  they
 can  set  अ  side  any  rumours  if  they  be  not

 true,  and  absolve  or  exonerate  this  Govern-

 ment  and  its  officials  from  this  kind  of

 calicious  propaganda  or  charge.

 -3  brs.

 (MR.  SPEAKER  in  the  Chair]

 I  would  like  to  specifically  know  from
 the  hon.  Minister  whether  thig  is  not  a

 sharge  specific  enough  for  a  Government  to
 ponstitute an  iaquiry.  Sir,  in  the  statment

 that  the  hon.  Minister  bas  read  out  and
 eventually  the  statement  which  the  Prime
 Minister  has  made,  they  have  very  categori-

 tally  etated  that  there  were  no  agents  or
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 brokers  or  middlemen  in  this  deal  this  make
 it  all  the  more  curious.  But  at  the  same
 time  the  Minister  of  Defence  has  said  that
 however  a  local  firm  was  employed  for
 making  १016]  booking  and  transport  arrange-
 menls,  etc.  Now,  was  this  not  a  thing
 which  the  Governmet  could  arrange  thew-
 selves  andj  what  is  the  name  of  this  firm  ?
 Is  it  a  trave]  agent  or  did  you  need  a  firm
 of  a  bigger  calibre  or  who  have  been  doing
 work  of  any  other  type  for  just  hotel  book-
 ings  and  reservation  2

 1  would  expect  the  hon,  Minister  of
 Defence  to  spell  out  the  name  of  the
 firm.

 Mr.  Speaker,  I  would  also  like  to  know
 the  answers  to  a  few  further  questions
 which  remained  unanswered.  Is  it  or  is  it
 not  true.  Since  the  Prime  Minister  himself
 said  that  it  was  he  who  spoke  over  this
 deal—with  the  late  Olaf  Palme,  1  would
 also  like  to  know  whether,  when  he  went
 to  eondole  the  death  of  Olaf  Palme  to  Swe-
 den,  stodkholm,  after  the  funeral  ceremo-
 nies  were  over  I  would  like  to  know  whe-
 ther  anybody  from  Bofors  had  met  the
 Prime  Minister  to  discuss  some  aspects  of
 this  deal  with  him  or  not  and  if  so  the
 details  of  the  meeting  held  with  defence
 ministry  officials  and  defence  personnel.
 Then,  Sir,  reports  have  today  come  that
 the  name  of  the  bank  is  Sweden  from  where
 the  amounts  have  already  been  transferred
 is  available  with  the  Swedish  Government.

 MR.  SPEAKER  :
 come  on  record,

 This  has  already

 SHRI  V.  KISHORE  CHANDRA  S.
 DEO:  Then  they  have  also  named  the
 Swiss  Bank  Corporation  where  hey  say  the
 amounts  have  been  transferred  to  secret
 accounts  opened  by  Indians,  I  would  like
 to  know  whether  they  have  writien  to  this
 Swiss  Banking  Corporation,  or  the  Swiss
 Government  or  to  that  bank  concerned  to
 find  out  whether  such  transactions  were
 made  and  whether  certain  amounts  of
 money  were  deposited  into  the  Swiss  Bank
 accounts  in  Geneva.

 MR.  SPBAKER :  That  it  okay.  Thank
 Jou.
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 SHRI  V.  KISHORE  CHANDRA  S.  DEO:

 Before  I  end,  I  would  just  request  the  hon.
 Minister  to  announce,  to  clear  this  question
 which  remained  unanswered,  to  announce
 the  constitution  of  an  inquiry  committee
 which  can  only—and  only—remove  this
 charge  which  has  been  brovght  on  the  our
 Government.

 MR.  SPEAKER  :  Hon.  Minister.

 DR.  DATTA  SAMANT:  Ihave  been

 waiting,  since  morning,  I  have  given  the

 adjournment  motion  rotice  three  times.

 Every  time,  you  have  not  iven  me  time.

 MR,  SPEAKER  :  Mr.  Datta

 Samant,.........

 (Interruptions)

 DR,  DATTA  SAMANT  :  You  are  not

 giving  me  time.

 MR.  SPEAKER  :  Mc.  Samant,  I  cannot
 oblige  every  person.

 DR.  DATTA  SAMANT :  Sir,  this  is
 not  the  way  of  doing.  You  are  deliberotely
 avoiding  to  give  me  time.  I  have  given

 adjournment  motion  notice  three  time.  I

 am  waiting  since  morning.  (Jaterruptions)
 Some  hon.  Members  are  taking  half-an-

 hour.

 MR,  SPEAKER  :  Mr.  Samant,  will  you
 resume  your  seat  please  2

 (Interruptions)

 MR,  SPEAKER  :  J  cannot  give  time.
 There  are  five  hundred  and  forty-four  Mem-

 bers.  There  are  five  hundred  and  forty-four

 Members  of  the  hon.  House.  If  I  have  to

 time  to  all  of  them...-..

 (Jaterruptions)

 MR.  SPEAKER  ;  I  have  not  allowed.

 J  Rave  not  allowed  this  Member  to  speak.

 Dise.  on:  Acquistion  SS
 of  Gans  feom  Bofors

 Every  member  of  this  House  it  शिति,  ०००००

 (Interruptions)

 MK.  SPEAKER  :  Look  here.  If  lam
 to  oblige  every  person,  in  this  House,  I
 cannot  do  it.  And  you  are  from  one
 the  unattached  Members,  I  have  alread
 allowed  one.  You  will  get  it  some  time
 next.

 DR.  DATTA  SAMANT  :  ।  have  given
 the  adjournment  motion  notice.

 (Interruptions) **

 MR.  SPEAKER  :  That  does  not  entitle
 you  to  speak.

 (Interruptions)**

 SHRI  V.  KISHORE  CHANDRA  3.
 DEO  :  Since  when  are  you  considering  me
 an  unattached  Member  7  My  party  fought
 elections  in  Kerala...

 MR.  SPEAKER:  You  come  to  my
 chamber  and  talk  to  me......  (Interruptions)

 MR.  SPEAKER  :  Iam  not  getting
 agitated.  Tam  not  going  to  do  anything
 which  is  illegal  or  against  the  rules,  If ।
 cannot  justify  then  I  will  appologise.  There
 is  no  problem  on  that.

 (interruptions)

 MR,  SPEAKER  :  I  cannot  tell  it  on
 floor  of  the  House  because  it  is  not  dotie
 here,  You  come  to  me  and  I  will  explain
 it  to  you.  There  is  no  problem,

 क

 (Interruptions)**

 MR.  SPEAKER  :  ।  will  ask  you  jo
 withdraw  from  the  House  Mr.  Samant  if  you
 do  like  that.

 (Interruptions)

 *Not  reccord.*
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 [Translation]

 MR.  SPEAKER  :  How  can  I  do?
 Please  tell  me.

 (English)

 Is  it  humanly  passible  for  me  to  acco-
 mmodate  each  and  every  Member?  You

 come,  sit  bere  and  decide.

 Ciaterruptions)

 MR,  SPEAKER  :  ।  cannot  be  brow-
 beaten.  ।  cannot  be  taken  for  a  ride.  So

 simple  it  is.  1am  not  going  to  allow  you
 at  all.  When  I  say  no,  that  means  no.

 (Interruptions)**

 MR.  SPEAKER  :  I  am  going  to  name

 you  Mr.  Samant.

 (Interruptions)**

 MR.  SPEAKER :  All  right  ।  am  going
 to  name  you.

 DR.  DATTA  SAMANT:  This  is  not

 your  property.

 MR.  SPEAKER  :  This  is  not  my  pro-

 perty.  This  is  the  property  of  the  House.

 Aad  you  have  wasted  enough  of  my  time.

 CInterruptions)

 MR.  SPEAKER  :  ।  will  put  it  to  the

 Hovee  if  this  is  the  way  Members  are  going
 to  behave,  I  have  given  my  helplessness.  I

 cannot  accommodate  each  and  every  Mem-

 ber  of  this  House.  And  if  they  want  that

 way,  then  ।  have  also  got  no  objection.  I

 will  let  it  go  on.  I  damn  care.  If  you  say
 it,  1  will  let  it  go  on  (/aterruptions}  1  would

 not  miod.  It  is  you  who  have  to  decide

 it.  If  you  give  me  8  word  that  all  those

 hon.  Members  who  want  to  speak  be  allo-

 wed,  I  will  allow.

 Claterruptions)

 MR.  SPEAKER :  Why  should  I?  This

 is  pot  ia  my  power.

 APRIL  20,  -  Disc. on:  Acquisition  100
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 (Interruptions)

 MR,  SPEAKER  :  No  I  cannot.  If.I
 allow  him  then  I  will  have  to  allow  others.
 I  have  got  a  list  of  10  members  who  want
 to  speak.

 (Interruptions)

 MR,  SPEAKER  :  Will  we  be  able  to
 do  it?  Are  you  taking  responsibility,  Sir  2
 Professor,  talk  to  this  gentleman.

 DR.  DATTA  SAMANT :  ।  have  given
 a  motion  at  90’  clock  in  the  morning.

 MR.  SPEAKER  :  Giving  a  motion  does
 not  entitle  you  to  anything.

 PROF.  MADHU  DANDAVATE  :  I
 have  a  submission  te  make.

 MR.  SPEAKER  :  No,  I  cannot.

 PROF.  MADHU  DANDAVATE  :  ।  see

 your  difficulty.  Theze  are  an  umbers  of  Mem-
 bers  to  speak.  Consequently  in  three  debates

 unfortunately  he  could  not  get  an  oppor-
 tunity  to  speak.

 MR.  SPEAKER  :  We  have  also  allowed
 him  certain  times.  I  remember  I  gave  him
 chance.  to  speak  three  times.

 (Interruptions)

 MR.  SPEAKER :  I  cannot  allow  you.
 But  if  you  want  to  force  me  it  cannot  go
 down  my  throat.  I  will  not  allow  under

 any  circumstances.

 PROF.  MADHU  DANDAVATE  :  I  do
 not  want  to  force  you,  because  again  it  will
 be  referred  to  a  parliamentary  probe.  I

 only  want  to  request  you  to  give  him  five
 minutes.  In  the  Jast  three  debates  he  could
 not  get  an  opportunity.

 MR.  SPEAKER:  The  question  is  that
 I  have  got  five  more  Members  who  have

 requested  me  personally  and  enid  that  they
 must  also  be  given  time.  I  have  given

 SS  ।  -  -  ।
 **Not  recorded.
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 2¢  hours  and  it  is  3}  hours  already.
 What  canI  do?  Ifthis  isthe  way  Mem-
 bers  are  to  cooperate...

 (Interruptions)

 SHRI  BHADRESWAR  TANTI  (Kalia-
 bor)  :  I  withdraw  my  name,  Sir.

 PROF.  MADHU  DANDAVATE  :  He
 is  withdrawing  his  name  Sir.

 MR.  SPEAKER  :  He  is  withdrawing
 but  what  about  others  2

 PROF.  MADHU  DANDAVTE:  All
 others  also  agree,  Sir......  (Interruptions)

 MR,  SPEAKER  :  Professor  Sshib,  I
 dislike  this  high-handedness.  They  are  try-
 ing  to  question  my  judgement  also,  they  try
 to  question  my  prejudices  also.

 PROF.  MADHU  DANDAVATE:  Sir,
 next  time  instead  of  Dr.  Datta  Samant,
 somebody  else  might  be  allowed.  They
 era  all  agreed.  All  five  Member  have

 agreed.

 MR.  SPEAKER:  All  right,  I  will  put
 it  to  the  House.  If  it  is  agreee  to,  then  I
 will  allow  him......

 (Interruptions)

 PROF.  MADHU  DANDAVATE  :  Sir,
 all  the  five  Members  have  agreed  to  with-

 draw  their  names  for  Dr.  Datta  Samant.

 It  is  only  a  request  to  you.  There  is  no

 high-handedness.  And  I  bope  that  you  will

 accept  it.

 MR,  SPEAKER  :  And  he  should  apo-

 logise  for  his  high-handedness.....

 (interruptions)

 MR.  SPBAKER  :  Mr.  Datta  Samant,

 you  must  give  a  promise  that  you  are  not

 going  to  behave  like  that  again.  O.K.  7...

 (Interruptions)

 MR  SPBAKER  :  Order,  order--+,..
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 (Interruptions)

 MR.  SPEAKER  :  Now  you  don’t  do  it.
 He  has  already  given  an  undertaking  that
 he  will  not  misbehave  in  fature......

 (Interruptions)

 SHRI  CHIRANJI  LAL  SHARMA
 (Karnal)  :  I  rise  on  a  point  of  Order,  Sir...

 (Interruptions)

 MR.  SPEAKER  :  He  has  alseady
 undertaken  that  he  will  not  misbehave  in
 the  future.

 SHRI  CHIRANJI  LAL  SHARMA:  I
 am  on  a  point  of  Order,  Sir.

 (Translation)

 MR.  SPEAKER  :
 that  he  may  be  excused.

 He  has  requested

 SHRI  CHIRANJI  LAL  SHARMA  :  My
 point  of  Order  is  this  that  you  have  been
 pleased  to  call  the  Minister  to  reply.  The
 Minister  has  actually  started.....  ि

 (Interruptions)

 [Translation]

 MR,  SPEAKER  :  You  may  please  ait
 down.  You  are  on  elderly  person  you  should
 not  lose  your  temper.

 [English]

 DR.  DATTA  SAMANT  (Bombay  South
 Centraf)  :  Sir,  I  am  not  going  to  take  much
 of  your  time,  I  will  raise  only  three  or  four
 issues,  In  his  statement,  the  Minister  has
 said  that  the  original  bid  was  reduced  by
 the  Bofors  company,  but  in  the  whole  five-
 page  statement,  there  is  no  mention  of  the
 four  companies  whom  tbe  Government  had
 approached.  ।  would  like  to  know  what

 were  tho  bids  offered by  all  the  four  com>
 panies and  I  want  the  original  bids  to  be
 placed  before  the  House  just  to
 whether  they  have  been  offered  by  the  mini
 mum  number  of  companies  or  not.  The
 Hon.  Minister  can  tellus  in  bi



 103.0  Dise.  on  :  Acquisition

 of  Guns  from  Bofors

 [Dr.  Dutta  Samant]

 whether  the  bids  are  there  and  game  efforts
 were  made  with  regard  to  the  other  com-

 panies  also  to  see  that  their  bids  were  also
 reduced  and  fixed  at  the  escalation  level
 which  he  has  mentioned  in  his  statement.

 There  are  two  more  points  which  I
 would  like  to  raise.  Our  defence  expendi-
 ture  has  gone  up  by  about  Rs.  four  thou-
 sand  crores  in  the  last  year.  I  have  studied
 the  Budgat  documents  and  found  that  these
 Rs  four  thousand  crores  are  mainly  for  the

 purchase  of  Indian  and  foreign  material
 for  the  Defence  forces.  Therefore,  there  is

 a  strong  doubt  whether  some  more  money
 will  not  be  spent  for  purchasing  the  defence

 items.  Everybody  is  concerned  about  it.

 We  are  more  partiotic  and  we  are  all  for

 this......  (Interruptions)

 Everybody  is  patriotic.  He  was  not

 bere  when  somebody  said  we  are  less

 patriotic.  That  is  why  I  am  saying  this.

 The  hon.  Minister  has  not  mentioned
 the  amount  of  the  total  bid  in  his  whole
 statement  As  per  my  knowledge,  the  total

 amount  involved  for  purchasing  these  arms
 in  three  or  four  or  five  years  is  Rs.  1,400
 crores.  It  is  a  substantial  amount  which

 is  going  to  be  spent  on  defence.  If  am

 wrong,  he  can  correct  me  Iam  talking
 about  the  total  amount.  The  only  thing
 that  he  has  said  in  bis  whole  statement  is

 that  there  is  no  middieman.  I  think  when

 the  hon.  Minister  Shri  Natwar  Singh

 approached  the  Swedish  Ambassador,  the

 only  thing  stated  by  the  Swedish  Ambassa-

 dor  is  that  there  isno  middleman.  But

 the  Ambassador  of  Sweden  has  never  said

 that  po  black-money  or  any  such  thing  is

 involved.  Hehas  said  that  there  is  no

 gaiddieman...(Iaterruptions).  All  his  points
 are  focussed  on  this  without  giving  the

 speropriate  information  on  what  is  happen-

 ing.

 {  would  like  to  mention  one  point  bere.
 i  knew  about  the  Swiss  bank  account.

 (Suterruptions).  1  know the  big  millowners

 ‘gai  the  industrialists  keep  their  money  in
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 sited  in  the  Swiss  Bank  and  the  code  aum-
 ber  is  given.  There  is  po  need  of  middte-
 men  in  this  transaction.  If  anybody  wants
 to  deposit  money  in  the  Swiss  Bank  in  the
 name  of  Prof.  Madhu  Dandavate,  it  can  be
 done.  (Interruptions)

 PROF.  MADHU  DANDAVATE :  No,
 no.  Don’t  mention  my  name.

 DR.  DATTA  SAMANT :  So,  Sir,  any-
 body  can  deposit  money  in  anybody’s  name
 in  Swiss  Bank  and  the  code  number  is

 Passed  on  to  the  person  concerned.  There
 is  no  need  of  signature  for  deposit  in  the
 Swiss  Bank.  Here  it  isdone  in  the  name
 of  ‘Lotus’  and  some  code  number  is  given.
 But  it  is  not  known.  This  is  the  system
 that  is  followed.  From  Bombay  many
 industrialists  are  depositing  their  money  in
 this  way.  There  is  no  middlemen  required
 for  this  purpose.

 MR.  SPEAKER  :  You  have  already
 made  your  points.

 DR.  DATTA  SAMANT :  Sir,  there  was
 one  person  called......

 MR.  SPEAKER  :  Don’t  name  anybody
 Not  allowed.

 (laterruptions)*

 DR.  DATTA  SAMANT  :  Through  you
 I  want  to  give  them  a  clue.  If  the  Prime
 Minister  wants  the  clue,  ।  can  give.  lam

 only  giving  the  clue  to  the  Governmnet  to

 enquire  into  the  matter.

 MR.  SPEAKER  :  No  defamatory  state-
 ment  can  be  made  against  anybody  who
 can’t  defend  himself  here  on  the  floor  of
 the  House.  Don’t  mention  aii  those  things.

 (Interruptions)

 SHRI  CHANDRA  PRATAP  NARAIN
 SINGH :  Sir,  Lhave  a  point  of  order.
 You  are  always  reminding  us  about  ‘he
 rules  and  I  am  grateful  that  you  allowed

 ।  Bwiks  bank.  So,  money  canbe  depo-  Shri  Datta  Samant  to  speak.  But  the  ten-
 cs

 ,  Not  secerded.
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 minutes’  time  that  was  wasted  could  have
 been  allowed  to  him  and  he  would  have
 spoken  more.  1  want  to  remind  you,  Sir,
 sometimes  it  happens  like  when  you  were
 the  Speaker  in  the  last  Lok  Sabha  off-the-
 cuff  remarks  against  the  a  Minister  and
 the  Prime  Minister  were  made  and  reported
 by  the  press.  The  Minister  could  not  do
 anything  Jeyond  making  a  statement  and
 that  is  whete  the  image  of  the  Government
 gets  ruined.  The  Chair  has  to  protect  them
 tights.

 MR.  SPEAKER  :  The  whole  House  is
 responsible  If  I  have  a  slip  you  have  to
 remind  me  also.  We  are  all  collectively
 responsible.  I  am  a  human  being  and  I
 might  not  have  noticed.  That  is  how  you
 all  will  help  me  in  the  discharge  of  my
 duties.  Iam  amenable  to  that.  I  have
 never  said  that  Iam  a  paragon  of  every-
 thing  which  I  can  do  like  that,

 SHRI  CHANDRA  PRATAP  NARAIN
 SINGH  :  It  is  like  that  Someone  ceases
 to  be  a  Minister  and  someone  because  a
 Minister  that  should  not  happen.

 AN  HON.  MEMBER:  Prof.  Madhu

 Dandavate,  you  should  thank  him

 PROF.  MADHU  DANDAVATE  :  I

 am  publicly  thanking  him.  Why  do  you
 want  me  to  thank  him  again  7

 (Inter:  uptions)

 THE  MINISTER  OF  DEFENCE

 (SHRI  K.C  PANT):  ।  shhuld  like  to

 thank  all  the  hon.  Members  who  have

 participated  in  this  debate  though  some  of

 the  interventions  did  not  throw  much  light
 on  the  subject  which  is  under  discussion.

 I  want  particularly  to  thank  those  Members

 on  our  side  who  have  dealt  with  the

 broader  aspects  of  destabilisation.  ।  would

 not  like  to  repeat  what  I  said  in  my  first

 Statement.  The  first  statement  secks  to

 cover  the  facts,  the  procedures  and

 generally  the  manner  in  which  the  decisions

 has  been  taken.  ।  am  a  little  surprised

 after  listening  to  the  whole  debate  as  to

 why  we  should  have  dispensed  with  the

 Question  Hour  today.  It  seems  to  me  that

 this  debate  could  very  well  have  been

 taken  after  the  Question  Hour  because

 of  Gums  from  Bofors

 thare  was  really  nothing  of  that  imparmand
 that  could  not  have  been  taken  up  after
 the  Question  Hour,  (Interruptions)

 SHRI  C.  MADHAV  REDDI:  Six,
 this  is  a  reflection  on  the  House.

 (Interruptions)

 PROF.  MADHU  DANDAVATE  :
 The  Parliamentary  Affairs  Ministek  has
 already  stated  that  and  the  whole  Hews’
 agreed.

 (Interruptions)

 SHRI  K.C.  PANT  :  Sometimes  we
 credit  you  with  a  potzntial  of  mekiag  vary
 good  speeches,  sumetimes  we  credit  yale
 for  having  a  jot  of  material  with  You,
 Therefore,  we  agreed  to  it  when  you  assed
 for  it.  It  is  only  after  listening  te  you
 that  I  am  saying  this,  not  befere.

 (Interruptioas)

 PROF.  MADHU  DANDAVATEs
 After  listening  to  me  you  will  -
 realise  that  it  was  good  that  you  listened  to
 me.

 (interruptions)

 SHRI  SOMNATH  CHATTER Sri!
 (Bolpur)  :  Abuse  is  the  best  reply.

 (Interruptions)

 (Traaslation)

 MR.  SPEAKER :  Onty  thos-
 pie

 who  have  nothing  with  them  to
 der

 abuse  others.  The  People  who
 ne

 totally  bankrupt,  abuse  others.

 (Interruptions)

 [English]

 SHRI  SOMNATH
 CHATTERZER': This  is  what  you  have  done  lest  tind  ap

 an  tmportant  debate.

 है

 MR.  SPEAKER  अ  -  क...  लिन
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 [Translation]

 Chatterjee  Sabib,  sirce  when  you  have

 starting  getting  so  much  angry.  You
 were  a  very  nice  person  earlier.

 (Interruptions)

 MR.  SPEAKER  ;  There  is  nothing  of
 the  sort.  You  have  spoken  lot.

 (Interruption)

 [English]

 SHRI  ह.  C.  PANT:  Sir,  many  hon.
 Members  have  referred  to  want  the  Swedish
 Radi>  das  not  said,  what  a  single  corres-

 poodent.bas  said,  and  so  on.  And  there
 has  been  a  tendency  to  ignore  what  the
 Swedish  Government  has  said.  There  has

 been  a  tendency  to  slur  over  the  fact  that
 a  man  of  the  stature  of  Olaf  Palme  gave
 a  solemn  assurance.  Can  you  siur  over
 this  fact  ”  It  is  reasonable  or  is  it  right  to

 simply  ignore  them  and  put  all  your

 emphasis  on  one  small  aspect  of  this  case?
 You  balance  the  two.  It  is  for  you  to

 balance  and  see  whether  it  is  right  to  put
 tais  one  Radio  in  the  balance  againt  Olaf

 Palme  and  the  Swedish  Government,  not

 to  speak  of  our  own  Government.

 Sir,  I  listened  to  the  speech  of  Shri

 Maghav  Reddi,  for  instance,  and  Shri

 Moadhav  Reddi  really  asked  me  as  to  why
 I  could  not  piace  the  facts  before  the

 House.  To  the  best  of  my  ability  I  have

 placed  the  facts  before  the  House,  and  ।

 do  hope  that  if  he  goes  into  these  facts  in

 depth,  he  will  be  reasonably  satisfied  about
 the  procedures  ets.  which  I  will  refer  to

 very  briefly  because  Shri  Arun  Singh  on

 the  previous  occasion  has  dealt  at  sength
 with  that  and  I  do  not  want  to  repeat
 that.  Nevertheless  a  few  worlds1  shall

 say..  The  Prime  minister  has  sntervened  on

 humber  of  occasions  and  I  think  after  that

 it  is  not  really  necessary  for  me  to  give
 a  long  speech  because  he  has  said  that
 there  are  no  charges  at  the  moment  and
 if  evidence  is  asked  for,  then  we  shal!
 -  into  it, we  shall  inquire  into  it  and

 if  somebody is  found  quily,  we  will  punish
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 him.’  Whst  more do  you  want?  This  is
 the  essence  of  what  you  have  been

 asking.

 Sir,  the  problem  with  replying  to

 charges  which  have  no  Prime  facie  basis  is

 brought  out  strikingly  by  the  intervention
 of  Shri  Datta  Samant.  Shri  Datta  Samant

 said,  ‘suppose  Borors  have  given  some
 money  in  Prof.  Dandavate’s  name  in  a
 Swiss  bank’,  He  said  it,  :  know  he  does
 not  mean  it.  lam  merely  pointing  out
 the  problem.  (Interruptions).  If  you  feel

 better,  I  will  put  it  in  your  name.  (later-
 ruptions).

 So,  I  can  see  you  prefar  that;

 (Interruptions)

 PROF.  MADHU  DANDAVATE:  If
 it  is  really  deposited,  let  me  know
 please :

 SHRI  K.  ९.  PANT  :  That  is  precisely
 the  problem,  Professor.  If  he  makes  that
 statement,  you  cannot  defend  yourself.
 How  do  you  defend  yourself  2  What  do  you
 say  7

 SHRI  5,  JAIPAL  REDDY  :  You  have
 to  inquire.

 SHRI  K.C.  PANT:  How?  Inquiry
 with  whom?  That  is  what  Mr.  Datta
 Samant  said,  as  we  have  heard  him.  What
 is  the  means  by  which  you  defend  yourself,
 if  somebody  gets  up  and  says,  there  is  an
 account  in  Swiss  Bank  in  your  name?  I
 am  very  glad,  he  made  the  statement.  [
 would  like  you  to  ponder  over  it.  ।  would
 like  you  to  seriously  consider  the  problem.
 ”  is  a  serious  matter.  (Interruptions)

 So,  Sir,  it  is  necessary  and  I  would
 accept  the  statement  of  Dr.  Datta  Samant.
 But  nobody  is  going  to  accept  the  state.
 ment  of  Dr.  Datta  Samant:  That  money
 is  put  in  the  Swiss  Bank  in  Prof.
 Dandavate  ‘s  name.  But  does  that  mean
 merely  because  he  makes’  a  statement,  a
 parliamentary  committee  should  be  set  up
 to  go  into  it.  This  is  the  kind  of  problems.
 There  must  be  some  basis  for  this  enquiry;
 there  must  be  some  ducument  ,  there  must

 be  something  on  which  one  has  to  go.
 *
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 DR.  DATTA  SAMANT:  _  Sir,  the
 procedure  is,  no  middleman  is  required
 for  that.  That  is  my  explanation,  In  any-
 body’s  name,  account,  the  money  can  be
 put.  No  middleman  is  required.  That  ।
 my  explanation.

 MR.
 seat,

 SPEAKER:  Now,  take  your

 SHRI  K.C  PANT:  I  am  so  grateful
 to  you  for  having  given  Dr.  Datta  Samant
 achance.  It  is  because  the  point  would
 not  have  come  up  so  sharply.  This  is  the
 essence  of  the  dilemma  which  all  of  you
 will  face,  if  such  a  situation  ever  comes
 to  you,  Many  of  you  are  runring  Govern-
 ments  in  States.  It  is  rot  difficult  for

 charges  to  be  raised.  Many  of  you  may
 find  it  difficult  to  answer  such  charges,  such
 situation,  such  allegations.  Let  us  not  take
 these  things  lightly.  You  are  responsible
 people  running  Governments  in  many
 States,  many  of  the  Opposition  parties  are

 running.  Therefore,  we  have  got  to  see
 that  we  have  some  conventions  in  the
 matter  ;  that  we  follow  certain  traditions
 and  that  we  are  not  swept  off  our  feet  by

 somebody  who  makes  some  charge  some-
 where.

 I  am  surprised  to  find,  Shri  Somnath

 Chatterjee  saying  this:  “Iam  not  making
 the  charge.  Somebody  abroad  has  made  it.”

 I  would  give  more  credence  to  him.  He

 does  not  seem  to  have  the  self-confidence
 in  himself.  If  somebody  outside  need  it,

 therefore,  do  you  investigate  ?

 SHRI  SOMNATH  CHATTERJEE :
 What  is  this  cearge  ?  He  took  my  name

 and  therefore  J  have  got  to  answer  him.

 The  question  is,  every  bon.  Member  has

 raised  this.  Are  you  ignoring  newspaper

 reports  on  the  basis  of  the  Swedish  State

 aradio  announcement  7  Did  we  wrongly
 take  up  this  matter?  If  we  had  not

 raised  the  Fairfax  matter  on  the  floor  of

 the  House.  would  there  be  an  inquiry  1

 MR.  SPEAKER:  Let  him  answer.

 He  has  not  said  it.  There  is  nothing  wrong

 about  it.  He  is  meeting  your  point.  Why

 are  you  getting  agitated  2

 Cinterruptions)
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 SHRI  SOMNATH  CHATTERJ®S*  He
 is  blaming  us.

 MR.  SPEAKER  :  It  does  mot  ‘gatter.
 You  are  agitated  about  nothing  You
 should  be  very  calm  I  think,-  in  the  lg
 sessions.  you  were  very  calm.

 SHRI  SOMNATH
 CHATT  BRJEB:,

 है

 find  that  in  this  matter  the  Gov
 are  distressed  themselves,  they  are  sp
 much  upset  that  they  do  not  allow  anybody
 to  speak  even.

 DR.  DATTA  SAMANT:  Bribe  cag
 be  paid  in  the  bank  and  the  accouat  No.
 can  be  passed  on.  (Interruptions)

 MR.  SPEAKER  :  He  has  not  been  a

 middleman;

 SHRI  ह.  C.  PANT  :  In  regard  to  the
 other  points  which  Shri  Somnath
 Chatterjee  has  raised,  the  Prime  Minister
 himself  intervened  twice  or  thrice  and  he
 has  clarified  all  those  points.  I  hope,  to
 his  satisfaction.  I  was  looking  at  him,
 while  the  PM  was  intervening  and  I
 thought  that  by  and  lange,  he  felt  reasona-
 ble  satisfied  with  the  reply.

 SHRI  SOMNATH  CHATTERJEE
 Mind  reading  or  face  reading.

 SHRI  ह.  C.  PANT:  This  is  the  fqgt
 time,  you  smiled  today.

 MR.  SPEAKER  :  And  that  must
 have  eased  the  tension  now.  Last  time,
 he  was  very  very  happy.  But  this  time,
 I  find  him  different.

 (Interruptions)

 SHRI  K.  C.  PANT  :  Shri  Bhatia  asked
 -  Question.  He  said  that  Olof  Palme  gave
 an  assurance.  I  have  quoted  that.  Yoo  do
 not  want  me  to  quote  it  again.  I  have
 quoted  it.  Suppose  you  have  been  it  the
 Government.  Would  you  have

 re what  he  said  ?  Would  you  have  di
 him  7  What  would  you  have  done

 ह

 had  been  there  7  Many  of  you  wére
 once,  Many  of  you  were  there  ini:  the
 States.  Aman  of  Olof  Palme’s  -
 as  I  said  ecarlicr, a  friend  of  India,  -
 ie  accusing  him  of  destabiliciag  ladin-=
 We  have  not  done  it,
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 -  SHIR  SOMNATH  CHATTBRIBB  :  We
 have  not  done  it.

 ”

 SHRI  K  C.  PANT:  Yoo  have  not

 @ete.  Pherofore,  he  is  not  in,  this  question

 of  destabilization.  There  are  other  forces.

 Therefore,  Olof  Palme's  credibility  in  this

 House  is,  I  hope,  unquestioned  on  all

 sides.  I  take  it.  If  anybody  questions  it,
 1  would  like  to  know  now.  This  is  the  time

 tp  question  it.  Now.  Therefore,  once  you

 do  not  question  that,  one  of  the  probleme
 is  removed.  once  You  said  you  accept  his

 assurances  and  when  you  accept  his
 2

 ces,  one  of  the  major  problems  of

 this  debate  is  removed.

 TI  GRETA  MUKHERJEE :
 (Panskura)  :  May  I  ask  a  question  with

 regard  to  the  radio  ?

 MR.  SPEAKER:  No,  Madam.  Not

 allowed.

 (Laterruptions)*

 MR.  SPEAKER:  Not  allowed.  No

 Permission.  This  is  off  the  record,  Madam.

 Not  allowed.

 SHRI  K.C.  PANT:  Shri  Somnath

 Chatterjee  is  an  eminent  lawyer  sitting  in

 front of  you.  How  do  you  sue  somebody

 for  something  that  be  is  going  to  say,

 (Intersuptions)

 MR.  SPEAKER  :  Don’t  interrapt.

 (Interruption:)

 ह

 SPEAKER;  J  shall  manage

 ,  bet  what  are  you  doing  all  this?

 Jou  in  such  things,  jt

 yates  the  situation.  If  yop  do  not

 puuthiga. ।  shall  manage.  3  myself  sha)!

 ponege.  You  may  please  sit  -

 Unterraptions) a  ४

 APRIL  20,  1987  Disc. on:  Acquiitiog  119
 of  Gums  fram  Rofore

 [English]

 MR,  SPEAKER:  No  Jajpalji.  Sit
 down.  Not  allowed.  Please  sit  down.  Mr,
 Jaipalji,  why  are  you  disobeying  7  No.

 *

 [Translation]

 Jaipalji  please  sit  down.

 (interruptions)

 MR.  SPBAKER  :  Why  do  you  waste
 the  time  of  the  House.  I  do  not  allow
 anybody.

 (Imterruptions)

 MR,  SPEAKER:  I  dq  nat  undes-
 stand  as  to  what  are  doing.

 (Taterruptions)

 (English)

 MR.  SPEAKER:  There  is  no  rule
 like  that.

 [Translations]

 You  have  started  the  same  thing  again.
 When  will  good  sense  prevail  upon  yon
 People.

 Now  you  sit  down,  please.

 Jaipalji,  you  also  sit  down.  Then  ।
 would  control  everything.  What  does
 happens to  you  ?  ।  do  not  understand. You
 age  doing  the  same  thing  again.

 [English]

 SHRI  K.  C.  PANT  :  Shri  Jaipal  Reddy
 is  an  ald  friend  and  he  will  not  mind  it.  If

 you  want to  ask  something  now,  perhaps
 Jater  op  you  can  do  so  e,  not  now. I  will
 appreciate  it  if  you  Let  me  contiaue
 because  the  thread  is  broken  too  often.

 SHRI  SOMNATH  CHATTERJEE:

 Waat  about  ours?  You  also  interrupt  itke
 that  when  we  speak.

 “sot
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 SHRI  K.  C.  PANT:  I  never  do.

 (Interruptions)

 [Translation]

 MR.  SPEAKER  :  When  you  interrupt,
 1  can  not  do  anything.

 [English]

 PROP.  N.  G.  RANGA  (Guntur)  :  How

 many  8  time  you  go  on  exborting  like  that  2

 There  must  be  a  limit  for  this  state  of
 affairs.  You  are  not  able  to  control  them
 It  ie  very  unfair.

 MR.  SPEAKER  :  Why  do  you  do
 I  will  do  it.

 it ।

 PROF,  -.  Ge  RANGA  :  You  are  nat

 doing  it.  That  is  the  trouble.

 164,00  brs.

 SHRI  K.  C,  PANT  :  Sir,  even  Professor

 Dandavate  said  that  some  information  is

 going  to  be  released  by  the  Radio  Sweden.

 This  is  what  he  said,  in  the  future  tense.

 Even,  he  said  “‘there  is  nothiug  before  us

 now.  It  will  come.”  Then  the  Prime

 Minister  said...

 PROF.  MADHU  DANDAVATE  :  I

 don’t  mind  your  misinterpretation...

 SHRI  K.  C.  PANT  :  No.  I  will  not

 misinterpret  you...(Interruptions)  Then,

 the  Prime  Minister  said  that  we  have  made

 enquiries  ;  They  have  said  :  we  have  got

 this  information  from  the  Correspondent  in

 Delhi  and  that  man  was  agked—all  that

 explanation,  :  remember  it.  This  is  tbe

 context  in  which  I  was  replying  to  the  ledy

 Member.

 Professor  Dandavate  spoke  of  the

 range  of  the  gun  and  he  said  that  the

 Ministry  should  look  after  this  point.  I

 agree  with  him.  I  have  made  some

 enquiries  and  I  was  told  that  this  has  the.

 required  range.  But  if  he  has  any  infor-

 mation,  certainly  this  is  a  point  and!  will

 teok  into  it.
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 Then,  several  hon.  Members  raised  the
 question  of  clandestine  supplies  by  Bofogs
 to  Iran  and  so  on  and  being  blacklisted  by
 the  Swedish  Government.  It  is  clear  to
 the  House  that  in  this  particular  case,  not
 only  the  Swedish  Government  but  the
 Prime  Minister  Mr.  Olof  Palme  was
 Personally  interested  and  spoke  to  our
 Prime  Minister.  Where  did  this  question
 arise  2  This  is  not  relevant  to  this  parti-
 cular  case.  +

 PROF.  MADHU  DANDAVATE  :  What
 about  the  bona  fide  of  the  Company  ।..

 (Interruptions)

 SHRI  K.C.  PANT:  As  far  as  the
 Swedish  Government’s  attitude  to  this
 particular  transaction  or  contract  is
 concerned,  there  is  no  cloud  over  that.
 There  is  clarity  in  that  matter,  That  is
 what  I  am  saying...

 (Interruptions)

 MR.  SPEAKER:  Mr.  Sobhanadregs-
 wara  Rao,  why  don’t  you  listen?  He  says
 that  Olof  Palme  himself  said  that  he  has
 initiared  it.

 PROF.  MADHU  DANDAVATE  :
 What  about  the  clandestine  smuggling  to
 the  blacklisted  countries  ?

 (Interruptions)

 SHRI  ह.  C.  PANT:  Iam  only  taking
 one  point  i.e.  whether  the  Swedish
 Government  has  supported  this  particular
 transaction,  sale  and  contract  or  not.  I  ssy
 that  they  have  supported  this.  The  Swedish
 Government  was  not  only  interested  in  this
 sale  but  at  the  level  of  the  Prime  Minister,
 be  took  up  the  matter  with  ‘our  Prime
 Minister.  This  is  what  I  am  saying.  There
 is  no  denying  this  point.

 PROF.  MADHU  DANDVATE  :  He
 has  understood  this  point  but  he  slurs  over
 it.

 (interruptions)
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 SHRI  K.  C.  PANT  :  1  think  you  are

 provoking  the  point  when  there  is  none.

 (Interruptions)  Professor  Dandavate  raised

 the  old  question  i.e  the  case  of  Nagarwala
 and  the  Rs.  60  lakhs.  I  think  it  was

 about  the  Nagarwala’s  case...

 PROF.  MADHU  DANDAVATE ।  It  is

 established  that  Rs.  60  lakhs  went  out.

 Only,  they  could  not  find  out  who  was

 responsible.

 SHRI  ह.  C.  Pant  :  It  so  happened  that

 Iwas  in  the  Finance  Ministry.  To  the

 best  of  my  recollection,  Nagarwala  war

 caught  in  the  evening  of  the  sam:  day  and

 the  money  was  recovered.  That  is  my
 recollection.  It  isan  old  case...

 (interruptions)

 SHRI  ह.  C.  PANT  :  Therefore,  some-

 times,  memory  can  play  tricks  with  one.

 PROF.  MADHU  DANDAVATE  :  It
 does  not  play,  at  least,  with  me.  Four

 persons  were  killed...

 (Interruptions)

 SHRI  K.  C.  PANT  :  Sir,  Shri  Kaushal
 hes  made  a  speech  which  has  covered

 many  points  very  effectively.  I  really  do

 not  feel  the  need  of  covering  those  same

 points  again.  I  would  like  to  thank  him
 in  particular...

 PROF.  MADHU  DANDAVATE:

 About  the  remarks  of  destabilisation  7..

 SHRI  ४.  €.  PANT:  Shri  Indrajit
 Gupta  referred  toa  few  points  which,  I

 think,  must  be  answered.  First  of  all,  he

 said  that  there  is  no  burning  urgency  about

 acquiring  this  gun  because  it.  took  a  long
 time  of  7-8  years  to  enter  into  this  parti-
 cular  deal,  to  make  the  decision  and  so

 on.  It  takes  a  long  time  because  this  is

 a  futuristic  exercisos  of  15-20  years.

 perspective.  And  then  expecting  certain

 changes  in  weaponry,  he.  experts  say  now

 that  we  must  change  over  to  another  gun
 or  another  tank  or  another  aircraft,
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 So,  it  is  necessarily  a  long  term
 exercise,  I  think,  it  is  good  that  we  have
 entered  the  stage  of  long  term  perspective
 in  our  planning  in  defence  matters  and
 defence  modernisation.

 The  other  point  he  raised  was  :  when
 this  long  period  was  before  us,  why  did
 we  not  go  in  for  our  own  Rand  D  and
 develop  this,  why  was  it  not  made  a  part
 of  our  indigenisation  process?  I  think,
 Shri  Kishore  Chandra  Deo  raised  much  the
 same  point.  I  was  interested  in  this
 because  I  think  that  it  isa  valid  point,  it
 is a  valid  question.  It  arose  in  my  own
 mind  when I  went  through  the  papers.  I
 understand  that,  when  the  requirement  for
 155  mm  gun  was  projected  to  the  DRDO,
 the  DRDO  was  then  engaged  in  the  design
 of  two  important  guns  required  in  the
 Services——the  Indian  Field  Gun  MK-2  and

 _MBT  Arjun  gun  of  120  mm  calibre.  In
 spite  of  DRDO’s  eagerness  to  take  up  this
 Project,  it  was  felt  that  its  available
 infrastructure  could  only  handle  two  guns
 at  the  same  time.  Now,  these  guns  were
 also  important.  So,  it  is  not  as  though
 the  question  was  not  gone  into.  It  was
 gone  into,  but  those  who  krow  best,  the
 technical  people,  decided  that  they  would
 like  to  concentrate  on  the  other  two  guns.
 That  was  their  priority,  and  that  is  the
 reason  why  this  happened.  So,  we  have
 gone  in  both  for  importing  this  gun  and
 for  manufacturing  it  within  the  country.
 That  transfer  of  technology  is  a  part  of
 this  particular  6681,

 The  other  question  he  raised  was  about
 ammunition.  In  this  all  I  can  submit  is
 that  ammunition  from  other  sources  was
 also  considered.  The  whole  question  was
 gone  into.  I  do  not  want  to  go  into  details;
 ।  have  the  details  here.  Six  types  of
 ammunition  were  required  and  it  seems
 that  none  of  the  parties  could  give  a]  the
 six  types...

 SHRI  INDRAJIT  GUPTA  :  Except
 Bofors?  Only  Bofors  could  give  ?

 SHRI  K.C.  PANT  :  Yes.  That  is  the
 reason  why  this  was  preferred.  ।  think
 somebody  said,  Capt.  Mushran  or  some-
 body
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 AN  HON,  MEMBER  :  Col.  Mushran.

 SHRI  K.  C.  PANT:  I  am  sorry.  Col.
 Mushran.  I  am  prepared  to  call  him  Gen.
 Mushran.  (Iaterruptions)  He  said,  for

 warranty  purposes  also,  it  may  be  better.
 I  think,  there  is  3  point  in  what  he  said—
 to  buy  the  accessories  and  so  on  from  the
 same  source.

 ~
 Shri  Indrajit  Gupta  raised  the  question

 of  the  total  value  of  the  contract.  The

 contract  value  was  Rs.  1,427  crores  which

 fits  in  nicely  with  the  figure  mentioned  by

 Dr.  Datta  Samant  or  1.3  billion  dollars,

 and  this  covers  410  gun  systems  and  it

 includes  the  guns,  it  includes  towing

 vehicles  and  ammunition  vehicles,  it

 includes  ammunitions  of  six  types  it

 includes  fire  control  instruments,  five  years
 of  spares  and  technical  literature  So,  the

 figure  of  3.4  billion  dollars  is  obviously

 not  correct.

 (Interruptions)**

 MR,  SPEAKER  :  Nobody  is  allowed.

 They  are  speaking  without  my  permission.

 Unterruptions)**

 SHRI  K.  C.  PANT  :  Unless  I  want  to

 keep  on  going  round  and  round  in  circles,

 what  I  have  answered  once  should  be

 taken  as  the  answer

 Sbri  Mushran  also  referred  to  the  fall

 out  of  the  debate  on  the  armed  forces.

 While  I  do  not  want  to  labour  on  the

 point,  1  would  like  you  to  bear  that  in

 mind  wherever  such  debates  take  place,

 Mors  I  would  not  like  ta  say.

 PROF.  MADHU  DANDAVATE :  If
 you  yield  for  a  second,  I  want  to  raise  one

 thing.  One  common  question  was  asked

 by  almost  all  the  Members  on  the  Opposi-
 tion  side  and  that  is  as  far  as  the  process

 of  destabilisation  is  concerned  -  have

 pinpointed  that  if  exposure  of  corruption

 at  the  Prime  Minister’s  level  even  in

 Japan  and  at  the  Presidential  level  in

 ए.  §.  could  not  destabilise  the  system,  why
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 are  you  alleging  that  this  will  lead  to
 destabilisation  7

 (Interruptions)

 SHRI  ४.  C.  PANT  :  I  was  not  wantiog
 to  enter  into  this  question  because  it  has
 been  dealt  with  by  my  colleagues  here.
 But  Prof.  Dandavate  is  too  serious  and
 senior  a  Parliamentarian  to  take  the  threats
 of  destabilisation  lightly.  He  cannot  ignore
 that  even  if  he  wants  to.

 PROF.  MADHU  DANDAVATE  :  lam
 as  much  concerned  about  the  stability  of
 the  country  as  you  are,  Mr.  Minister.

 SHRI  ह.  C.  PANT:  1  know,  that  is
 what  precisely  I  am  saying  and  I  don’t
 think  he  is  ignorant  of  what  is  happening
 in  Punjab.

 PROF.  MADHU  DANDAVATE ।  The
 Government  belongs  to  you,  but  the  nation
 belongs  to  all  of  us.

 SHRI  K.C.  PANT:  That  is  what  I
 said.  I  am  even  going  beyond  what  you
 have  said.  I  am  saying  that  you  are  one
 of  the  persons  who  will  not  ignore  the
 threat  of  destabilisation,  you  will  not
 ignore  what  is  happening  in  Punjub,  you
 will  not  igoore  what  ss  happening  in
 Arunachal  Pradesh  today,  you  will  not
 ignore  the  massing  of  troops,  you  will  not
 ignore  the  arming  of  Pakistan,  you  will  not
 ignore  the  possibility  of  disinformation
 from  various  sources.  Isita  new  thing,
 is  it  not  known  that  there  are  certain
 forces  today  who  would  be  happy  to  see
 India  break  up  2

 SHRI  SURESH  KURUP  (Kottayam)  :
 Which  are  those  forces  2?  Please  come  out
 openly...(Isterruptions)

 SHRI  K.C.  PANT:  Those  are  the
 forces  which  you  should  not  directly  or
 indirectly  support.  We  need  not  have  to
 tell  you...(  Interruptions)

 MR.  SPEAKER  :  Not  allowed.

 (Interruptions)**
 i ।

 ®*Not  recorded
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 SHRI  ह.  C.  PANT  :  Therefore  Sir,  it
 is  Dot  as  though  destabilisation  is  a  figment
 of  my  imagination.  This  isa  reality  and
 at  least  un  this  there  is  an  agreement.

 Now,  the  question  is,  certainly  corrup-
 tion  wherever  it  occurs,  must  be  fought.
 We  are  not  running  away  from  that.  We
 are  not  hiding  it  under  the  carpet.  The
 Prime  Minister  has  said  that  we  will  have
 an  inquiry  ard  whoever  will  be  guilty
 will  be  pvuished,  if  there  is  a  room
 for  such  as  inquiry,  if  there  is  a  basis  for

 such  an  inquiry.  He  has  said  it  again
 and  again.  We  are  not  running  away  from
 that.  But  the  fact  remains  that  if  you
 destabilise  the  institutions  of  this  country,
 there  will  be  destabilisation,  There  are
 forces  in  the  world  who  are  doing  it.  We
 are  allagreed  on  that  Therefore  J  don’t

 dispute  the  fact  that  corruption  should  be

 fought.  We  are  all  one  on  that.  The

 point  is  that  destabilisation  is  there,  the

 point  is  that  there  is  an  attack  on  this
 country  from  various  sources  and  the  point
 is  that  no  bolds  are  barred  and  that  all
 kinds  of  methods  are  being  used.  I  am
 sure,  people  like  you  will  know  that  these
 methods  include  disinformation,  include
 all  kinds  of  things.  I  don’t  want  to  go
 into  it,  it  is  a  long  story.  Therefore,
 please  don’t  say  very  innocently  as  to  where
 is  the  question  of  destabilisation.

 PROF.  MADHU  DANDAVATE  :  Due
 to  this  exposure  only.

 MR.  SPEAKER  :  He  has  agreed  on
 that  point.  There  isno  question  of  not

 fighting.

 SHRI  C.  MADHAV  REDDI:  He  has

 not  said  who  are  the  internal  forces.  He

 has  only  talked  about  the  externa)  forces.

 MR,  SPEAKER  :  He  has  already  said

 it,  he  has  explained  it.  Why  should  any-
 body  feel  guilty-conscious?  He  has

 already  touched  that  point,  you  didn’t
 listen  to  him.

 SHRI  K.C.  PANT:  Shri  Dinesh
 Goswami  said  something  which,  perhaps,
 he  did  not  mean  to  say.  He  said  that  the

 impression  should  not  go  around  that  our

 Gefence  forces  are  above  corruption.  This
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 is  what  he  said.  1  am  surprised  that  a

 responsible  person  like  him  makes  this
 statement,  a  sweeping  statement  like  this
 as  though  our  defence  forces  are  corrupt.

 SHRI  DINESH  GOSWAMI  (Guwahati):
 What I  said  was  that  because  these  paper
 reports  are  coming.  unless  it  is  cleared,  an
 impression  may  go  around  that  our  defence
 forces  are  not  above  corruption.  Therefore,
 itis  all  the  more  necessary  that  these
 types  of  press  reports  should  pot  come.
 You  cannot  sort  out  what  is  happening.

 SHRI  K.  C.  PANT:  With  all  respect
 to  Mr.  Dinesh  Goswami,  I  think  it  is  an

 irresponsible  statement.  How  can  you  say
 that  our  defence  forces  are  corrupt  7

 (faterruptions)

 SHRI  DINESH  GOSWAMI:  1  have

 never  said  it.  Why  are  you  misinterpre-
 ting  ?...(Interruptions)...Let  me  clarify  Sir,
 because  allegation  has  been  made.

 Mr.  Mushran  said  that  this  discussion
 in  the  Parliament  is  going  to  de-moralise
 the  Defence  Forces.  I  said  the  people  in

 the  Defence  Forces  merely  do  not  read
 what  goes  on  in  the  Parliament  but  they
 read  the  newspaper  reports,  what  comes
 out  in  the  Press  and  day  in  and  day  out  in

 the  Press  news  are  coming  out  which  have
 a  demoralising  effect  and  the  impression
 must  go  round  that  the  Defence  Forces  are
 above  corruption.  ।  want  that  impression
 to  goround.  Therefore,  I  said  clear  all

 these  doubts.  (Jaterruptions)

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI  P.  R.

 DAS  MUNSI):  You  agree  the  Press

 reports  demoralise  the  Army.

 SHRI

 agree.

 DINESK  GOSWAMI  :  Yes,  ।

 PROF.  MADHU  DANDAVATE  :  He
 is  supporting  your  contention  that  is  why

 you  feel  he  is  irresponsible.

 SHRI]  K.C,  PANT:  Then,  Sir,  he

 said  that  the  Opposition  did  not  go  in  for

 the  deal  with  Bofors,  Of  course,  you  did
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 not  go  in  for  the  deal.  You  were  not
 sitting  here.  If  you  were  in  the  Govern-
 ment  and  you  have  to  modrenise  the  Army
 you  have  to  take  some  decisions.  Today
 in  Assam  he  belongs  to  a  party  which  is
 running  the  State  and  they  have  to  take
 decisions.  Therefore,  whenever  decisions
 have  to  be  taken  it  is  for  the  Government
 to  take  those  decisions  and  I  think  there
 is  nothing  more  I  would  like  to  say  about
 that.

 Now,  Sir,  there  is  one  point  which  Shri
 V.  Kishore  Chandra  S.  Deo  had  made.  He
 made  a  statement  about  Gen  Sunderjil  am
 did  given  to  understand  that  Gen.  Sunderji
 not  make  any  statement  regarding  the  indi-
 genous  capability  to  desing,  develop  and
 menufacture  155  mm  guns  The  design,
 development  and  passing  of  high  techno!ogy
 guns  takes  anywhere  between  five  to  ten

 years.

 SHRI  ४,  KISHORE  CHANDRA  S.

 DEO  (Parvathipurm)  :  Gen.  Sunderji  has

 gone  on  record.

 SHRI  5  JAIPAL  REDDY:  ।  have
 referred  to  this  statement  of  sunderji  last

 year  in  my  speech  on  the  Defence  Ministry

 garnts,

 SHRI  ह.  ८.  PANT  :  I  have  conveyed
 to  you  the  information  with  me.

 (Interruptions)

 MR.  SPEAKER  :  Order.  Order.

 SHRI  K.  C.  PAN]  :  Shri  Jaipal

 Reddy,  I  have  told  you  what  I  have.  If

 you  have  other  information  I  am  prepared
 to  look  into  that.  there  is  no  quarrel  on

 these  things.  These  are  matters  of  facts.

 Going  into  the  procedure,  I  have  found  that

 nobody  has  questioned  the  procedure  either

 for  technical  scrutinty  or  for  commercial

 scrutinty.  Nobody.  has  questioned  and

 has  nobody  has  really  questioned  the  price

 matter  elther.  (Jaterruptions)

 MR.  SPEAKER  :  It  bas  already  been

 replied  by  the  Prime  Minister  in  the

 morning.

 SHRI  K.  C.  PANT:  ।  think,  Shri

 Datta  Samant  said  to  lay  the  bids  on  the

 Table  of  the  House.
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 DR.  DATTA  SAMANT  :  Give  पिले
 figures  at  least.

 SHRI  K.C.  PANT:  It  isa  sensitive
 matter.  You  are  not  realising  that  thesé
 arms  have  to  be  purchased  from  various
 countries  and  these  are  not  pleaced  on  the
 Table  of  the  House.  (Interruptions)

 MR.  SPEAKER :  Please  sit  down.  You
 do  not  realise  what  you  are  saying.

 SHRI  ४.  C.  PANT:  Now,  Sir,  there
 isanother  point  which  I  must  make  in
 passing  and  that  is  that  there  will  be  agrec-
 meot  0'  all  sid2s  of  the  House  that  there
 is  need  to  modrenise  our  Defence  Forces.
 About  that  there  can  be  no  dipute  in  our
 country.  And  there  is  urgency  in  thie
 matter.  It  is  urgent  that  we  must  be  able
 to  countre  any  sophisticated  lethal  weapons
 come  in  our  neighbourhood.  We  must
 recognise  the  needs  of  Defence  and:  thst
 must  take  priority.  Onthat  there  can  be
 no  campromise  and  no  dispute.  All  I
 would  like  to  say  and  I  want  to  request  my
 friends  who  are  certainly  patriotic  peopté
 to  look  at  today.

 AN  HON.  MEMBER  Who  created  the
 controversy  7  (Interruptions)

 SHRI  K.  C.  PANT:  I  assur:  that  we
 will  do  whatever  is  necesary  to  modernise
 the  armed  forces.  In  this  task  we  expect
 your  cooperation.  Now  you  raised  the
 question  of  corruption.  I  do  not  question
 your  right  to  raise  it.  Icannot.  This  is
 a  free  democracy.  We  have  a  Parliament.
 You  are  perfecily  entitled.  It  is  youg
 privilege  to  do  so.  But,  Sir,  if  you  raise
 this  question  and  make  sweeping  statements
 like  one  made  by  Shri  Dinesh  Goswami  o¢
 other  friends...

 (Unter  raptions)

 SHRI  DINESH  GOSWAMI :  ।  oBfedt,

 (Interruptions)

 SHRI K.  C.  PANT  :  ।  Withdraw  ‘hilt.
 1  withdraw  for  the  simple  reason  that  (tie
 point I  am  making  is  far  too  seriGUs ।  get
 into  this  squabble.  The  poitt  it  है  am
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 making  is  that  dicisions  have  to  be  taken
 by  the  Government  and  decisions  have  to
 be  tdken  involvoing  large  sums  of  money.
 Necessarily  as  we  go  forward  with  the

 modernisation  of  our  Defence  forces,  we
 will  buy  equipment,  we  will  buy  arms,  we
 buy  other  things  from  foreign  countries  or
 we  will  manufacture  them  at  home.  Every-
 thing  involves  large  sums  of  money.  If  am
 atmosphere  is  created  in  which  officers  or
 people  in  the  Armed  Force  or  others,  who
 are  involved  in  this  decision-making,  feel
 inevitably  it  will  slow  down  that  process.
 Fhis  is  human  nature.  So,  all  I  would  say
 is  that  unless  there  is  very  strong  ground
 for  raising  this  issue  0  issues  hike  this,  my
 request  would  be  not  to  raise  them  till
 there  is  strong  ground  for  that.  We  may
 disagree  on  that.  J  am  not  even  asking  you
 to  agree,  But  ।  am  asking  you  to  ponder
 over  this  because  this  is  one  of  the  uninten-
 ded  effects  of  this  kind  of  a  discussion.

 Sir,  the  question  of  middlemen  has  been
 dealt  with.  I  think,  I  do  not  want  to  say
 anything  more  on  that.  There  is  only  one

 point  which  I  would  like  to  make  before  J

 end,  That  is  that  Shri  Priya  Ranjan  Dass
 Munsi  referred  to  some  old  charges.  He
 referred  to  Rajda’s  speech  and  he  referred
 to  the  fact  that  mudsling  on  the  basis  of
 frivolous  charges  aod  forcing  information
 should  not  be  indulges  in.  Now,  it  is  for
 us  to  consider  very  seriouly—we  the  Parlia-

 ment  of  India.  Weare  a  sovereign  body
 and  we  are  leaders  of  various  parties.  We

 fmay  have  our  political  differences  but  there
 is  no  reason  why  we  shouldn't  have  respect
 for  each  other.  One  point  all  of  us  must

 recogtise  is  that  whoever  comes  here,  repre-
 sénts  something  like  a  million  people  and

 the  téaders  of  each  party  have  generated
 faith  in  millions  of  people.  There  some

 leaders  who  are  fclilowed  by  tens  of  millions

 of  people,  some  by  hundreds  of
 millions

 of

 people.  In  this  situation,  if  mud  is  siung
 in  the  hope  that.it  will  stick  on  somebody
 whether  that  mud  sticks  or  not,  let  us

 remember  that  in  the  ultimate  analysis
 ever-

 body  becomes  a  little  smaller  wherever  in

 House  he  may  sit.  Ifday  in  and  day

 out  issue  of  this  kind  are  raised,  there  may
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 be  a  temporary  political  advantage.  But
 in  the  ultimate  analysis...(Interruptions)
 Please  understand  this  in  the  spirit  in  which
 ।  am  speaking.  Iam  not  trying  to  blame
 you.  Iam  not  blaming  anybody.  ।  am
 merely  saying  that  democracy  is  a  tender
 Plant,  that  the  faith  of  the  People  in  a  big
 country  like  India  is  generated  through
 years  of  hard  work.  Then,  it  is  easy  to
 destroy  a  reputation  in  one  day,  A  reputae
 tion  built  over  50-60  years  of  public  service
 can  be  destroyed  in  one  day.  So,  one  has
 tobe  extra  careful  to  deal  with  such
 Matters.  Jam  not  asking  you  not  to  bring
 forward  your  motions.  I  know  that  you
 are  Serious  people.  You  are  responsible
 people.  It  is  in  that  hope  that  J  am
 making  this  appeal  to  you  to  consider  the
 impact  on  the  system  if  such  things  are
 raised  without  very  careful  basis,

 (Interruptions)

 SHRI  V.  SOBHANADREESWARA  RAO
 (Vijaywada)  :  What  about  the  Parlia-
 mentary  Committee  ?  (Interruptions).

 SHRI  BASUDEV  ACHARIA  (Bankura):
 Mr.  Rao  is  asking  about  the  Parliamentary
 Committee.

 SHRI  Vv.  SOBHANADREESWARA
 RAO  :  Sir, ।  want  a  clarification.

 MR.  SPEAKER  :  No.  No  clarification
 now.

 (Iaterruptions)'

 MR,  SPEAKER  :’  Not  allowed.

 SHRI  K.  C.  PANT:  Sir,  1  would  like  to
 makeit  clear  that  the  PrimeMinister  has  said
 what  needs  tobe  said  on  this  question.
 (interruptions)  Have  you  not  heard  him  7
 Well,  he  said  it  very  clearly.  If  you  want,
 I  can  get  you  the  quotation.  I  have  got
 it  here  with  me.  Ihave  taken  it  down.
 He  has  said  that  there  is  nothing  at  the
 moment.  He  has  said  that  if  there  are  any
 facts  and  anything  is  brought  forward,  then
 it  would  be  looked  into.  He  said  thati.
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 would  be  inquired  into  and  if  somebody  is
 found  guilty,  he  would  be  punished.  He
 has  said  that.  Therefore,  the  reply  is  clear
 and  categorical  and  I  do  not  think  I  have
 anythibg  to  add  to  that.

 Sir,  in  conclusion,  I  would  like  to  make
 it  very  clear  that  the  Government  is  commi-
 tted  to  fight  corruption.  ..(Interruptions)  1  do
 not  think  that  showing  weakness  is  a  way
 to  fight  corruption.  I  also  donot  think
 that  yielding  to  being  bullied  is  a  way  of

 fighting  corruption.  Sir,  we  will  take  deci-
 sions.  Dtcisions  will  have  to  be  taken  and
 we  will  not  shirk  taking  decisions,  just
 because  there  is  this  kind  of  tendency
 to  bring  forward  vague  allegation.

 We  have  to  safeguard  the  security  of
 the  country.  And  it  is  in  that  spirit  that  I
 have  earlier  appealed  that  we  have  to

 strenghen  the  unity  of  this  country.  We
 have  to  preserve  iis  unity  and  we  have  to

 preserve  its  institutions.  All  these  things
 are  extremely  important.  We  will  keep  our

 promises  made  to  the  people.

 PROF.  MADHU  DANDAVATE :  Do

 not  institutionalise  corruption.

 SHRI  K.  C.  PANT  :  Well,  Dandavate-

 ji  you  yourself  were  in  the  Government  and

 I  have  great  respect  for  you  and  ।  do  not

 expect  you  to  make  such  a  frivolous  remark.

 What  I  am  trytng  is  to  raise  the  level  of  the

 debate  as  related  to  our  democracy.

 Sir,  1  assure  you  that  we  will  do  our

 duty  to  the  country.  And  in  this  task,  we

 are  not  going  to  be  deterred  by  what  you

 say.  We  are  going  to  do  it  because  we  it

 to  the  people  and  not  to  you.  We  are  hare

 because  the  people  have  sent  us  here  and

 no  amount  of  shouting  con  change  that,

 SHRI  BASUDEB  ACHARIA:  Thea,

 why  are  you  afraid  of  a  parliamentary
 committe,  if  you  really  want  to  fight

 corruption  ?

 SHRI  K.  C.  PANT  :  The  task  of  runn-

 ing  this  country  has  been  entrusted  to  us  by

 the  people  and  in
 this  task

 I  seek  the

 cooperation  of  the  opposision.

 CHAITRA  30,  1909  (SAKA)  Written  Answere  -

 WRITTEN  ANSWERS  TO  QUEST{  ONS

 [English]

 Abolition  of  Posts  in  ICAR

 *698.  SHRIMATI  GEETA  MUKHER-
 JEE:  Will  the  Minister  of  AGRICUL-
 TURE  the  be  pleased  to  state  :

 (a)  Whether  the  Indian  Council  of
 Agricultural  Research  (ICAR)  has  aboli-
 shed  a  large  number  of  posts  in  its  all  India
 Co-ordinated  Projects  for  various  of
 crops;

 (b)  if  so,  the  number  and  categories  of
 such  potss  and  reasons  for  their  abolition;

 (c)  the  extent  to  which  it  will  affect  the
 on  going  crop  projects;

 (तो  the  number  of  scientists  and  suppor-
 ting  staff  who  will  be  rendered  surplus;
 and

 (e)  the  steps  proposed  to  provide  them
 with  alternative  employment  ?

 THE  MINISTER  OF  ACRICULTURE
 (DR.  ७  3.  DHILLON)  :  (a)  and  (b).
 Details  of  some  of  the  posts  abolished/read-

 justed  and  the  reasons  therefore  together
 with  new  positions  created  in  VII  Plan  are

 given  in  the  statement  below.

 (c)  It  is  not  likely  to  affect  ihe  ongoing
 research  programmes  due  to  the  fact  that
 staff-has  been  provided  based  on  the  new
 research  priorities  identified  fot  VII
 Plan.

 (d)  and  (ce).  There  may  not  be  any
 unemployment  problem  since  a  number  of
 new  posts  have  been  created  as  could  be
 seen  from  the  Statement.  There  are  aleo
 a  large  number  of  vacancies  in  the  Agrical-
 tural  Universities  against  which  they  may
 be  adjusted  and  the  Vice-Chancellors  have
 been  requested  to  doso.  Further,  ICAR
 has  been  allowing  the  Universities  ta
 continue  some  positions  which  they  found
 difficult  to  adjust.


